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LOK SABHA

Tuesday, February 11, 1964/Magha 22,
1885 (Saka)

—_—

The Lok Sabha met at Eleven of the
Clock.

[MR. 'SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Survey of Food Consumption

+
( Shri Yashpal Singh:
| Shri P. C, Borooah:
| Shri Dhaon:
Shri B. P, Yadava:
l Shri Bishanchandey Seth:
J Shri D. C, Sharma:
.1, Shri Warior:
1 Shri Vasudevap Nair:
| Shri Subodh Hansda:
Shri S. C. Samanta:
‘ Shri N. R. Laskar:
| Shri Maheswar Naik:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are con-
sidering a proposal to conduct food
consumption and nutrition surveys

throughout the country;

(b) if so, when a decision is likely
to be arrived at; and

(c) the main advantages likely to
be derived therefrom?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) Yes, Sir. As a first
step pilot studies are being under-
taken in selecteq areas,
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(b) A decision to extenq the
scheme will be taken only after the
results of the pilot studies become
available.’

(c) These surveys are aimed at col-
lecting data primarily on the quality”
and quantity and related aspects of
food consumed by the people and in-
formation on their nutritional status
and deficiencies statistically and on,.
a continuoug basis so as to enable
Government to take to the extent
practicable suitable measures from
time to time for correcting undernut-
rition and malnuttitidn.

=Y oo fag : s § s
g ff @mFR wRT i F a9
g9 F avw 7 AT g R D
SF TOFIT F WF AFHT § A AW
F 77 T A= FY F g cE
F axF i T A Fx {7

Shri Shinde: It does not necessa-
rily imply that Government is mot
thinking of raising production. It
certainly has that purpose in view.-

=t wqare fag @ T 3T TG
FE OF g fwar v g fE OF e
ayer & fag fady FTCT 1 I8W
3 A fedl 00T T A R
T g ?

wem WENEW : AT AT WARET
Fara & | &5 g1 o afEr

Shri P. C. Borooah: What has hap-
pened to the scheme for diversifica-
tion of food habits to relieve the
strain on popular grains, like, rice
ete.?
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The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Themas): The survey is also
intended with that object in view. In
fact, in certain areas, we are trying
to effect a change in the food habits
of the people. What is happening
now is that rice-eating people are
taking more and more of wheat. That
is a healthy trend.

= IR YJaw aEw : F oo
eI g 5 &t 97w 3 = & 92 e
fFa 591 § 1 377 & AR fiv fmr Tt
FFarawr g ?

Shri A. M. Thomas: To start with,
the surveys are intended to be done
in Gwalior District of Madhya Pra-
desh, Rayalaseema area in Andhra
Pradesh, Karnal District in the Pun-
jab and Dhanbade.Distrigt in Bihar.

Shri A. P. Jain: There was a simi-
lar survey conducted at one time; Dr.
Roy and some other scientists were
a party to it. What has happened to
the results of that survey?

Shri A. M. Thomas: Surveys have
been conducted by the ICMR, the
Agricultural Labour Inquiry, the Na-
tional Sample Survey as also by the
committee that has been mentioned
by the hon. Member. We have taken
the recommendations into account
and have taken certain steps. Infor-
mation on a continuous basis is essen-
tial for evaluating the level of nutri-
tion in the country. That is why
these pilot surveys are to be con-
ducted. This survey has been under-
taken on the recommendation of the
FAO Adviser.

Shri D. C. Sharma: May I know if
this survey will collect only data
from the deficit and the surplus areas
or it will also suggest remedies to
overcome malnutrition and all those
different kinds of undernutrition?

Shri A. M. Thomas: All that the
hon. Member has mentioned we have
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in view. The survey is intended to
be had throughout the country and
not in specific areas only; it will be
in representative areas throughous
the country. This is with a view to
evaluating the level of nutrition in
the country at any time and also for
assessing the change in the pattern
of consumption and discovering the
factors underlying the levels of pat-
terns of consumption, such as, con-
sumer habits, income levels, availa-
bility of foodstuffs, their prices etc.
and other related information.

Shri Warior: May I know whether
Government has come to the conclu-
sion that the standard of nutrition has
deteriorated since the time the formal
surveys were conducted?

Shri A. M. Thomas: In fact, it has
improved and not deteriorated.

Shri Bade: May I know whether
this survey will alsp study whether
the quantity of fooq available in the
country wil] be sufficient because if
the quantity is not sufficient what is
the use of the survey?

Shri A. M. Thomas: That is also
contemplaterd; both quantity as well
as quality. It is obvious that a know-
ledge of food and the nutrition situa-
tion is the starting point of any
nutritional measures; so that it is
absolutely necessary to have some
basic data.

Dr, Sarojini Mmahishi: May I know
whether decisions as regards nutrition
will be arrived at on the strength of
the results got from the sample
survey made in the four districts or
will al]l the districts be surveyed?

Shri A. M. Thomas: To start with,
as 1 have already indicated, our idea
is to have this survey made in the
four districts that have been men-
tioned and subsequently it will be
extended to other districts also.
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+

Shri Harish Chandra
Mathur:
*2.{ Shri M. L. Dwivedi:
| Shri Sarjoo Pandey:
LShri P. R. Chakraverti:

Will the Minister of Food and Agri-

culture be pleased to state:

(a) the advice given to State
‘Governments for increasing food
production and streamlining the
administration for the purpose; and

(b) the steps taken by State Gov-
ernments on such advice?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b). A
statement giving the required infor-
mation is laid on the Table of the
‘Sabha. [Placed in Library. See No.
LT-2244/64].

Shri Harish Chandra Mathur: In
the statement it has been pointed out
that the Group has found a number
«of weaknesses in the existing arrange-
ments and the programmes under
implementation. May I know what
are these weaknesses that have been
identified and what steps are being
taken to remedy the weaknesses?

Dr. Ram Subhag Singh: One of the
weaknesses noticed is that the
supplies needed for agricultural pro-
duction should be made available to
agriculturists in time and so we have
tightened up that machinery. Apart
from that, minor irrigation require-
ments were also noticej and these
have also been made available to
them.

Shri Harish Chandra Mathur: The
hon. Minister has just given one of
the weaknesses. The hon. Minister
for Agriculture himselt as well as
the Chief Ministers of various States
have pointed out the serious adminis-
trative deficiencies at all levels and
the Prime Minister has also said
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about the rational distribution of
portfolios. May I know what gtepe
have been taken to streamline the
administration and to bring about
better coordination at all the different
levels and do away with the extra-
neous consideration and personal
factors in the vita] matter?

Dr. Ram Subhag Singh: About
effecting reforms in the administrative
set-up, last year a Working Group
was set up and that Working Group
unanimously made certain recommen-
dations, That Report has been sent to
al] the State Government—it was sent
on 18th October, last year—and almost
all the State Governments have
accepted that Report as a basis for
effecting reforms. Rajasthan and
Punjab State Governments are im-
plementing the recommendations
made in that, Report. About the port-
folio of Agriculture to be handled by
the Chief Minister, as has been men-
tioned by the hon. Member, one Chief
Minister has already taken up this
portfolio. We are mostly guided by
the Report made by the Working
Group.

Shri Harish Chandra Mmthur: I only
wanted to know what the recom-
mendations of the Committee are.
What is the use of saying that the
committee has made certain recom-
mendations and those are being
accepted by all the State Govern-
ments? My main question was, as
certain administrative weaknesses
have been pointeq out, what are
those weaknesses anq what are the
recommendations of the committee.
We must know the facts and not that
the committee was appointed and cer-
tain recommendations were made.

Dr. Ram Subhag Singh: We have
already placed the Report on the
Table of the Sabha.

st & qin ;3@ Eeiie 7
gy ¥ A A & e ¥ R A
T T ¥ GET FT OGRS
@ ¥ farshregr ) AR o w @A
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Y G F A ANE § HT TG A
qrE & o @ Y oEy FFT & AR
fra aFr SR AW YT T R
& @ Fr AT @kl # afwd §
aX § A7 @ w7 S @Y & fw oot
g T a1 Y] a8 TN @ § qT
FT3 § FifF A 79 ;{1 9 G2 A
AT AIYE g AR K @ AN A A
I Ffag e g .....

Oy W @ AT qE
g 7 A9 W@ T AR 4GP I IH

femmgaT a w3 1

o W gan fag : T@ A
§TR FACAAR TAY, AT ATZEE BT IR
Y 3@ FA F a18 qier J@r g
T gudy srgt ¥ oY S® e St g
Sfew & 3EFT gaqr wow W ) d¥ A7
=BT ZHAT WL AAAT gL F TR
Tt & gratgy fear wfaed &
A AT AT I A TART AT T
Ecll

Shri Tyagi: The hon. Minister
seems to be satisfied with the idea of
entrusting the agriculture portfolio
to the Chief Ministers. I do not
know whether this is the only cure
which he has suggested. But there
was one Nalagarh Committee ap-
pointed some time back, and that
committee had made certain recom-
mendations. I would like to know
which of those recommendations have
been accepted so far by Government,
and whether the various depart-
ments like agriculture, co-operation,
community development, fisheries,
cattle breeding, irrigation, revenue,
warehousing etc. are still being han-
dled separately by separate Ministers
or whether they have been integrat-
ed.

Dr. Ram Subhag Singh: The hon.
Member knows about that. Irriga-
tion and revenue are being handled
by separate Ministers; when I am re-
ferring to irrigation, I am referring
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particularly to major irrigation. As
for the other portfolios like animal
husbandry, forestry, minor irrigation,
panchayati raj, co-operation etc., this
report has suggested that they should
be handled by a Department called
the Department of Agricultural Pro-
duction and Rural Development.
Here, we are having....

Shri Tyagi: Has that been done?

Mr. Speaker: Order, order. Hon.
Members cannot ask supplementaries
to their supplementary questions.

Dr. Ram Subhag Singh: The hon.
Food and Agricultural Minister had
four meetings last month and this
month, and all the State Governments
have accepted the suggestions made.

Shri Ranga: Are Government aware
that one of the serious disincentives
to increased agricultural production
is the tendency on the part of the
State Governments to increase the
land revenue assessment by more
than 100 per cent in Andhra Pradesh

and more than 300 per cent in other
States?

Dr. Ram Subhag Singh: That is
totally a matter for the State Govern-
ments. Here, we are governed by the
recommendations made by the Plann-
ing Commission and the study in our
own Ministry.

Shri Daji: Is it a fact that all the
State Governments have accepted the
suggestions, but not one of them has
implemented the same, andi if so,
what steps are the Central Govern-
ment taking to get them implemented?

Dr. Ram Subhag Singh: As I said, it
ie being implemented in Rajasthan and
Punjab, ag well as Pondicherry, and
other State Governments have also
accepted the principle, and as you
know, the decision can be imple-
mented within one month, because we
have been holding meetings during
the past six weeks or so. It will take
some time for full implementation.
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S}n-i Harish Chandra Mathur: In
Rajasthan, these portfolios are hand-
led by three or four different Minis-
ters. -

Shri Tridib Kumar Chaudhari: Is
it a fact that many State Govern-
ments have been unable to spend th2
allocations that have been made to
them from the Centre for agricultural
purposes? May I alsop know whether
the attention of the Stale Govern-
ments concerned, particularly those
who have been defaultcrs in this
respect and have created shortfalls,
has been drawn to this matter and
any steps taken to remedy the
Pposition?

Dr. Ram Subhag Singh: Last year,
when the Central teams visited the
States, this matter was brought to
the notice of all the State Govern-
ments, and in the regional meetings
which were recently cailed by the
Fooq ang Agriculture Minister, again,
we brought all these things to the
notice of the State Governments. Now,
the whole machinery has been geared
up, and there is likelihood of ex-
panded expenditure this year, because
this year the allocation is going to be
about Rs. 150 crores plus the accele-

rated assistance that we gave last
Yyear of Rs, 19'6 crores.
st W wgw Twew : ‘wfas

]

T ITAT DA F AAT R
FOHR F 77 G337 F 9y fow w
Traer Larseg F e 9% 99 #Y
- TR FT CF FIAAT F0S AT
& ST wrgan g 5 38wy §
g gf

o TR gt fag : 39 F qraey
# wew AW AIF B FH I G
R IT R T FiAEB WY WA
FTE | IT A A B A IR G,
‘Tifs e sEay fafyas wwdt
W
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Indian Fisheries Corporation
+
Shri Vishram Prasad:

*3. J‘ Shri Warior:
[ Shri M. K. Kumaran:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
493 on the 10th December, 1963 and
state:

(a) whether the recommendation
receiveq from American firm rcgard-
ing setting up the Indian Fisheries
Corporation has since been discussed;
and

(b) if so, the terms of collaboration?

The Parliamentary, Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). Negotia-
tions with the American firm to settle
the terms of collaboration have not
yet concluded.

Shri Vishram Prasad: How long will
it take to finalise the negotiation
with the firm? Last time, it was
reported that negotiations were being
conducted.

The Minister of State in the Minis-
try of Fooq ang Agriculture (Shri
A. M. Thomas): They have given
their report. Some discussions have
also taken place on the 5th of this
month. They have been asked to
give a report containing revised pro-
posals. After its receipt, we will
finalise the matter.

Shri Vishram Prasad: How far will
this corporation be helpful in solving
the food shortage in the country?

Shri A. M. Thomas: It is well
known that our efforts to promote a
larger fishing industry have not been
quite successful. Ot course, there has
been some significant advance in the
private sector. That is why the State
itself wants to come into the field
with the help of a foreign company
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which is very much experienced in
the the line.

Shri Warior: What are the recom-
mendations in the report of the firm
and what are the reco:nmeundations
which Government are ready t{o
accept, and which are not acceptable?

Shri A. M. Thomas: The recom-
mendationg are that thcre should be
two units, one in Cochin and another
in Vizag, mainly with the idea of
prawn fishing. The target of pro-
duction in Vizag would be 1:25 million
lbs. of shrimps and that in the
Cochin area would be 5 million lbs.
of shrimps.

Cooperative Farming

+
( Shri B. P, Yadaya:
" {‘ Shri Bishanchander Seth:
Shri Dhaon:
LShri Vishwa Nath Pandey:

Will the Minister of Communmity

Development and Cooperation be
pleased to state:

(a) whether it is a fact that the
executive of the National Co-operative
Farming Advisory Board has sugges-
ted that pooling of land holdings and
joint cultivation was essential for the
success of co-operative farming move-
ment;

(b) it so, how far its suggestion has
been agreed to and implemented by
Government;

(c) whether it ig also a fact that
the Board pointed out al its meeting
that the ©progress of co-operative
movement in the eastern region had
been poor; and

(d) if so, the measure taken to
make it progressive in those regions?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam DPhar
Misra): (a) Althcugh no such specific
suggestion has been made by the
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Executive Committee of the National
Cooperative Farming Advisory Board,
it is the accepted poiicy of Govern-
ment of India that pooling of land
holdings and joint cultivation are
essential features of cooperative farm-
ing. Therefore, only such cooperative
farming societies ag fulfii this test are
encouraged and assisted.

(b) This policy has been accepted
and is being implemented by all state
governments.

(c) Yes, Sir.

(d) A statement indicating the
measures adopted to accelerate the
programme throughout the country is
laid on the Table of the House.
[Placed in Library. See No. LT-2245/
64]. These measures apply to states im:
the eastern region as well.

&t Wo No qrey : § ¥g AT
areaT § 5 dwmer Frae fex winE
gz A ard 7 gie ww 73 e
uT g wedam & fA1 o g
ar &, aar 99T @ A SE a8 +Y
gar fo @ 5 g few A X
grewe R s

=t o fewy ¢ S gAE @T
@ &, 9ud @16 gawar wr g
™ Fedawa ¥ frardl ¥ gra ds
gt #Y S, FTAT FTELS AT AdA
X e 3923 frw a7 98w T@
1§ | ¥ gAE § 7z @d qifgr W
fagrmr g

Shri P. Venkatasubbaiah: Is it a
fact that due to lack of enthusiasm in
the State Goverments and also too
much interference by officers of the
co-operative department, co-operative
farming has not gained ground in va-
rious parts of the country?

Shri Shyam Dhar Misra: In some
States, six or seven, co-operative far-
ming is catching up very well, but in
certain others due to poor response
of State Goveraments and many other-
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difficulties, it is not catching up. We
are taking all steps to accelerate the
programme.

at fefe fem 0 & @@ @
T g F AR s #®)
WE FH § T8 FqT 4XFL ¥ A
daT g % @ & BF T seE-
T &, IR 59 FEe § O AT s
gfm T s, @if wr-oeifo wfi
T FW 3F qE Y IA gF |

=t e faw ;39 @y §
Ts g & wfaw gEEd &
sffm AT # IFIW F g
Fifzre igrafe R Ham g,
g HIT FT FEGIT AT B N
& fimr arredt F a9 I F qg W
T FAC S F AT A ZFT 7 e
o AL

Shri Shree Narayan Das: To what
extent have the various State Gov-
ernments falling in the eastern region
been able to utilise the incentives
and encouragement given by the
Centre to improve the position re:
co-operative farming there?

Shri Shyam Dhar Misra: 1 had rep-
lied to this question once earlier on
the floor of the House, and I had
stated that the response of the eastern
region was poor. I can only give
facts, that in Assam there are 8 pilot
societies,

Mr. Speaker: If the answer has al-
ready been given, only the reference
might be given.

Shri Bhagwat Jha Azad: May I
know whether the assessment of co-
operative farming in the 180 pilot
projects is encouraging; if so, by what
time do Government propose to spread
this to all the districts as stated in
the statement?

Shri Shyam Dhar Misra: Assess-
ment is going on. The Dr. Gadgil
Committee has been appointed, and
they are making the assessment. The
report of that committee is still await-
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ed. I think in the course of a few
months it will be available. But
there are various study teams includ-
ing those of Members of Parliament.
30 Members went last year, and 7
Members this year, in study teams.
The reports from them and the State
Governments show that in six or
seven States co-operative farming has
caught up very well; in four or five
States it has not caught up.

Shri Hari Vishnu Kamath: Since
the time when, about five years ago,
a resolution on the subject was passed
with some fanfare at Nagpur by the
ruling party, in which State has such
co-operative farm run by the kisans
themselves, as distinct from a State
farm, been a success?

Shri Shyam Dhar Misra: I did not
mention at all about State farms.
What I mentioned was regarding the
farms organised by kisans. I can
mention the names of the States—
Punjab, Maharashtra, Mysore, Madhya
Pradesh, part of Andhra and U.P.

Shri Bade: Madhya Pradesh? Ques-
tion.

Shri A. S. Saigal: No question.

Shri Shyam Dhar Misra: I will
straightway give the name of the so-
ciety in Madhya Pradesh, and I parti-
cularly invite the hon. Member to go
there. The Tirga Farming Society in
Durg District of Madhya Pradesh is
the best society that I have seen.

Shri Kapur Singh: I want to know
whether this Board has suggested any
steps for freeing co-operative farming
activities from restrictive State re-
gulation and control; if none, whether
Government regard co-operative
farming as a preliminary step towards
collective farming.

Shri Shyam Dhar Misra: I would
like this question to be repeated.

werw WEEA 0 Ag g gus

e
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=t sR fag : frd § @
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st mwa fas AT H Oy
qfer wfem @6 @% HEd |

wreaw WEew : el ¥ gfed,
T TIad 44 ¢ ) afew A g
=4 S syrer qfeE g S

Shri Kapur Singh: I want to know
whether this Board has also made
any suggestions for freeing co-ope-
rative farming activities from restric-
tive interference by State regulation
and control; if none, whether Gov-
ernment regard co-operative farming
as merely a preliminary stage of col-
lective farming.

Mr. Speaker: The second part has
been answered here many a time.
The first part may be answered.

Shri Kapur Singh: I want to know
whether they regard it....

Mr. Speaker: As I said, it has been
answered so many times.

Shri Kapur Singh: I want to know
not the policy, but their view.

Shri Shyam Dhar Misra: I do not
agree there are restrictive controls by
Government on farming. Therefore,
that question does not arise. There-
fore, all that is done is to assist the
societies. These societies are volun-
tary societies, not created by any
coercion, intimidation or any other
features which may appear restric-
tive to the Members.

W70 WOd . F/l wdew
q aFamar g fF & S smbfes s
F AR & 9% (g mRw 2 frar
mr g fF gvar gdd faend wd
@l I w2w # e #9198 feaa
£ fF IR IR AT 31 T I AW
Tl G & goed a8 @
S g 1 A AT ey Afew §
" § 7
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Y wmax f=m o Femfe
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Shrimati Savitri Nigam: May I know
whether the hon. Minister is aware
that in a number of States co-opera-
tors are finding it difficult to start
these co-operative societies, as Gov-
ernment has not been able to make
allotment of waste land?

Shri Shyam Dhar Misra: In the
last meeting of the advisory com-
mittee on farming, they decided that
wherever waste lands were available
in the States, priority should be
given to cooperative farming. Sug-
gestions have been formulated and
sent to State Governments such as
Rajasthan, Madhya Pradesh, ete.
where a lot of waste land is available
and Rajasthan Government had ac-
tually agreed to give part of the
waste lands to co-operative farming.
1 hope other States will follow suit.

Many Hon. Members rose—

Mr. Speaker: Hon. Members who
would participate in the President’s
Address need not show much anxiety
in asking supplementaries; they will
have many opportunities.

Shri S. N. Chaturvedi: May 1
know whether the Board has come to
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the conclusion that the success of co-
operative farming depends more upon
co-operation of the Government de-
partments put together than on the
co-operators themselves.

Shri Shyam Dhar Misra: That is
true not only of co-operative farming
but of all types of co-operation in
the country.

st HfER MR q@ FH-
Sfeq B SEIRTET B &1 I & |
T qIE %?a%w@ﬁtr«:*ﬁfw
feprm & AR qTwm AT & 5 T BF
= gy & 7

steam fam ¢ wICOl 9T AS
foeme@s faam gom & 0 @
e g § 5 e Sifaiesa a@éfe
safedar  cawr dfafesaw g
Ty W@ £ 1 gE B ARAEITAT
e gR &1 T aT oY fawe g
AR M awEw @ R A A
Rec -

Shri Ramanathan Chettiar: May I
know whether a team of foreign ex-
perts from the Ford Foundation re-
cently came to India to study co-ope-
rative farming? Have they submitted
a report to the Government?

Shri Dhyam Dhar Misra: On this
particular issue? There was no team
of foreign experts. It may be on
some other issues.

Shri Gauri Shankar Kakkar: May I
know if there has been any survey
or assessment with regard to the
quantum of progress of production in
the societies which have worked
successfully?

Shri Shyam Dhar Misra: It has
been done and production has gene-
rally increased by 25-50 per cent.

ft wmow fag o 9O owR_W
FEF F ggRfar #dt F @ &
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Mr. Speaker: Order, order. Next
question.

Sugar

+

r Shri Shree Narayas Das:*
° Shri Bibhuti Muishra:

Shri M. L. Dwivedi:

Shri P. C. Borooah:

Dr. L. M. Singhvi:

Shri S. M. Banerjee:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the latest position with regard
1o stocks of sugar in various States;
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(b) the prevailing retail prices of
sugar in different parts of the country;

(c) whether complaints have been
received regarding scarcity in some
parts; and

(d) it so, the steps taken to remove
such complaints?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). Position
of stocks of sugar on 31st January,
1964 and the price pocition in differ-
ent parts of the country are given in
$wo statements which are laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-2246/64].

(c) No, Sir.

(d) Does not.arice. .

Shri Shree Narayan Das: The state-
ment shows that 9,43,8'5 tonnes of
sugar were made avaiizble in differ-
ent States. If so, why has it become
scarce in various parts and sold in
the black market?

The Minister of State in the Miais-
try of Food and Agricu'ture (Shri A.
M. Thomas): Black mariet is in res-
pect of a very small percentage only.
A major portion of sugar is distr.but-
ed on the strength of identity cards
so that each jindividual is assured of
a quota. But distribution is the res-
ponsibility of State Governments. We
allocate quotag to them and they
make distribution arrangements.

Shri Tyagi: May 1 get a clarifica-
#ion? I do not want t¢c put a supple-
mentary.

Mr. Speaker: No.

Shri Shree Narayan Das: What was
the price at which sugar wag sold in
the black market comrared to  the
retail market price of Rs. 1.25 or
Rs. 1.26?

Shri AL M. Thomas: We have
oollected figures on that also. Tiere
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are certain areas in which the so-
called black market! prices are more
or less the same ag the fair price.
There are certain Statles in which the
open market prices are a little higher,
but we have to distribute o the basis
of availability.

Shri Tyagi rose—

Mr. Speaker: Is it a suppiementary
question?

Shri Tyagi: Yes, Sir, a supplemen-
tary question if you do not mind. I
heard the hon. Minister as saying
*“No,” in reply to part (c) of the
question. Part (c) of the question is
‘“whether complairds have becen
received regarding scarcity in scme
parts.” The hon, Miuister said “No.”
Shall 1 take it that there is no scarcity
of sugar in India? He said “No.”

Shri A. M. Thomas; These are all
comparative terms, as I have already
said. There is no question of any
scarcity ag such; of course, there may
be shortages here and there on cer-
tain occasions, but, all the same....
(Interruption).

Mr. Speaker: Order, order. The
question is whether complaints have
been received about scarcity,

Shri A, M. Thomas: Of scarcity, no
complaints. Of course, everybody
would like to have more, but that
does not mean scarcity.

Shri Tyagi: Otherwise, there is no
scarcity? Shall 1 take it that there is
no scarcity? The answer wag that
there is no scarcity.

Mr. Speaker: That is not the ques-
tion ang therefore that is not the
answer. The question was whether
there are complaints of scarcity, and
not whether there is any scarcity or
not.

Shri Tyagi: Thank you, Sir. I stand
corrected.
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Shri Jashvant Mehta: Since the
Minister stateq that there is no scar-
city, may I know whether the Guv-
ernment wants to introduce a uniform
policy all over the country for distri-
bution, when there is scarcity in some
parts, and what is the policy of
Government regarding in‘roduction of
rationing, or whether they will con-
tinue the present system?

Shri A. M. Thomas; More or less a
sort of rationing now exists. In fact,
we have proceeded on the basis of
the quantity which was being given
to the various States in September,
1961 during the previous control
period. As far as certain States are
concerned, they are comparatively
better off, but because we have pro-
ceeded on the basis of the quota allo-
cated last time we do not want to
make any violent disturbance in that
gystem. That is why in certain
States, for example, in Uttar Pradesh,
in fact there is shortage. But as far
as the State from which the hon.
Member hails, namely, Gujarat, is
concerned it is happily placed in the
matter of sugar.
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Shri P. C. Borooah: May I know
whether the attention of the Govern-
ment has been drawn to the propo-
sals made recently by the Indian
Sugar Mills - Association for selective
control over sugar and, if so, may I
know what are the exact proposals
and what is the action that Govern-
ment contemplate to take thereon?

The Minister of Food ang Agri-
culture (Shri Swarap Sipgh): The
Sugar Mills Association have been
asking for a higher price of sugar, or,
they are saying that tlLey should be
permitted to charge any price if they
produce sugar beyonq a certain
quantity, We have given careful
consideration to that suggestion and
we have come to the conciusion that
it will create a great confusion in the
market and it will not be in the
interest of either the consumers or
the growers that two different prices
of sugarcane prevai] in the country.
That two different prices of sugar
should be in the market is a proposi-
tion which is not at ail acceptable to
Government.

Shri S. M. Banerjee: From the
statement it appears that the price in
Kanpur is Rs. 1.24 per kilogram. Has
it been brought to the notice of the
Minister that in U.P, though the
price is Rs. 1.24, any amount of sugar
is available in the city and in the
rural areas at the rate of Rs. 2? May
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I knew whether the Centre has given
any additional quota to U.P. for Holi
and Id or they have reduceq it?

Shri A. M. Thomas: The quota of
U.P. is 20,000 tons. We have given in
the last two months 1500 tons rnore
per month. That is, we have given a
total of 3000 tons mwre in the last
two months. The controlled price is
Rs. 1.24, sugar may have been sold
in the black-market at Rs. 2, but that
is not the price that is being charged
by the Government. As I have indi-
cated in answer to a previcus ques-
tion, a major portion of the quantity
that is distributed is distributed
through proper channeis at proper
price. Of course, a small quantity
escapes into the black market. That
is inescapable. When everybody is
assured of a special quota, even a
person who does mot want it gets it
and that goes to the black-market.

Shri S. M. Banerjee: My question
has not been answered.

Mr. Speaker: Has any additional
quota been given to U.P.?

Shri A. M. Thomas: I have answer-
ed that, Sir.
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Shri A. M. Thomas: It is a commo-

dity which is to be distributed ac-
cording to the requirements....

ft w¥moRR o W fag @
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Shri A. M. Thomas: The hon. Mem-
ber can very well understand Engiish.

Mr. Speaker; The hon. Member can
understand English, but he does rot
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want to understand English. What

should I do?

Shri A. M, Thomas: Outside the
House, we speak in English.
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Shri Sham Lal Saraf: May I know
if sufficient stocks of sugar were made
available to Jammu and Kashmir
State and whether the Government
has any information about the retail
price at which sugar was being sold
in Jammu ang Kashmir in the last
three months?

Shri A. M. Thomas; With regard to
Jammu and Kashmir, the quota is
1500 tons. Representations have been
received from certain States, but not
from Jammu and Kashmir with regard
%o inadequacy of the quota.

Shri A. P. Jain: The hon. Minister
has been gooq enough to give an
estimate of the requirements of the
current year, and he has put it at 30
lakh tons. May I know what ig the
latest estimate of the Government
about production during the current
year?

Shri A. M. Thomas: In ‘ .ct, we have
got the figures as on 3lst January,
1964. Because the average produc-
tion is 20,000 tons, the estimate is
that the production as on 7th Febru-
ary, 1964 should be 15.25 lakh tons.

Shri A. P. Jain: That is not my
question. 1 want to know the Gov-
ernment’s estimate of production for
the current year. The Ministry
carries on an estimate from time to
time about production. What is the
estimate of production during the
current year?

Shri A. M. Thomas: It is very diffi-
cult to make any firm estimate. It
.will all depenq on the duration of the
season. As has been stated by my
senior colleague, it may be possible.
having regard to the trend of pro-
duction, to have round about 30 lakh
tons. It is not possible to make any
firm estimate because it all depends
on the duration of the season.
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Shri Tyagi: How can he make an
est;mate about the additiona) popu-
lation? It is not in hig hands.

M;. Speaker: Even if ne has made
a mistake, such interruptions are alzo
not justified,

Shri Swaran Singh: I I may add,
the latest estimate about the total
production of sugar during the current
year ig a matter which is constantly
under review. The sugar factories,
about two weeks ago, put out a state-
ment where they said that the total
production is likely to be between 25
lakh tons and 26 lakh tons. Their
main contention was that there is a
large-scale diversion of sugarcane to
gur particularly in the Western U.P. I
must take the House into confidence
by saying that there has been diver-
sion for a variety of reasons into
which I need not go. The price of
gur has been ruling a little steady.
There were other disturbing factors
also into the details of which I need
not go. But I have a feeling that the
conditiong have stabiliseq in the course
of the last week or ten days, and
although the industry continues to
strike a pessimistic note, I hope that
the sugar production will not be of
the order which is indicated by the
industry, namely, of the order of bet-
ween 25 lakh tons and 26 lakh tons.
I think we will touch the level which
will meet the requirements both for
export, which I place at 3 lakh tons,
plus the internal requirements of 26
lakh tons.

Shri A, P. Jain: I am gratefu] ?.o
the hon. Minister because he has said
something useful.

Some Hon. Members rose—

Mr. Speaker: Whenever we are in
sugar we get stuck up. After the
statement of the hon. Minister I do
not think there is anything further to
be asked. Let us go to the next
question.
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Escape of Mr, Walcott
+

l‘ Shri Hari Vishnu Kamath:
Shri Maheswar Naik:

Shri Dhaon:
*g, J Shri B. P. Yadava:

Shri Bishanchander Seth:

Shri Yashpal Singh:

Shri D, C. Sharma:

LShri Surendra Pal Singh:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 345 on the 3rd
December, 1963 regarding escape of
Mr, Walcott and state:

(a) whether there has been any fur-
ther development in the matter; and

(b) if so, the nature thereof?

-

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
and (b). There has not been any sig-
nificant development in the matter.

Shri Hari Vishnu Kamath: Has any
communication been received from the
United States Government as to what
steps they have taken or propose to
take in response to the Government’s
request made some time ago in this
matter, and has Government been in-
‘formed at least of Mr. Walcott’s pre-
sent whereabouts?

Shri Mohiuddin: I had stated in
December that we have received a
communication saying that the Avia-
tion Agency of the United States is
taking action against Mr. Walcott for
offences committed by him and they
will look upon the request with sym-
pathetic consideration. This was the
reply given on the 4th of December.

Mr. Speaker:
pursued?

Has it been further

Shri Mohiuddin: Since then no fur-
ther communication has been receiv-
ed; nor do we know the whereabouts
-of Mr. Walcott.
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Shri Harl Vishnu Kamath: Is Gov-
ernment aware of the statement made
by Mr. Walcott soon after he landed
in Karachi to the effect that the Indian
administration is most corrupt and, in
this context is Government also aware
of the fact that Mr. Walcott, just be-
fore or shortly before he smuggled
himself and his plane out of India in
broad day-light, was the guest of the
District Manager of Air India, New
Delhi, at his residence and, if so, has
any action been taken in this matter?

Shri Mohiuddin: As far as Mr. Wal-
cott’s statement is concerned, I had
read it in the newspapers. Similar
false statements are made by many
other people and we cannot always
take notice of such statements. As far
as the other statement of the hon.
Member, that he was the guest of Air
India Manager, is concerned

Shri Hari Vishnu Kamath: District
Manager.

Shri Mohinddin: I do not know
anything about it. This is the first
time that the hon. Member has meén-
tioned about it. Thirdly, the whole
question of the escape of Mr. Walcott
has been referred for further enquiry
to a very senior officer, who is making
his enquiries.

Mr. Speaker: Shri Indrajit Gupta.

Shri Hari Vishnu Kamath: When
will the report be out?

Shri Indrajit Guota: If I under-
stood the hon. Minister correctly, he
referred to the communication receiv-
ed from the United States authorities
last December. I would like to know
whether since December—this is Feb-
ruary—our Government has pursued
this matter further with the United
States authorities and, if not, why not.

Shri Mohiuddin: As far as the
United States Government is concérn-
ed, as I have already stated, we are

still awaiting further information
from them.
Mr. Speaker: Have we taken any

action?
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Shri Mohiuddin: I presume our
Ambassador in the United States has
done something about it.

Shri Hari Vishnu Kamath: Why pre-
sume? What has the Government
done? That is the question.

Mr. Speaker: When the Minister
says he presumes that 'our Ambassador
has done something, it is admitted that
this Government has not done any-
thing.

Shri Hari Vishnu Kamath:
not?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): So far as action on the part of
the United States Government is con-
cerned, this is subject to the where-
abouts of Mr. Walcott being known.
As has been submitted by my colleague
we do not know—neither do we think
the United States Government knows—
about his whereabouts. The action
against him depends on that. Then, so
far ag we are concerned, we have
made a complaint against him through
the Home Ministry under section 6 of
the Registration of  Foreigners Act.
Action under rule 15 of the Aircraft
Rules is also being pursued.

Why

Mr. Speaker: Hon. Members are
anxious because last time when they
put this qustion they were told that
a representation had been made to the
American Government and they had
stated that they would do everyhing
to co-operate with us in order to find
out the whereabouts of Mr Walcott.
Now they want to know whether
anything further has been done by the
Indian Government to pursue that
matter with the American Government.

Shri Raj Bahadur: I gssume that we
have to depend on the United States
Government for further information
being given to us as and when they arc
able to find out the whereabouts of
Mr, Walcott.

Shri Hari Vishnu Kamath: There is
inefficiency on the part of Government.
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Shri Hem Barua: Sir, on a point
of order. As we understanq it when-
ever there is a question, they reply of
the Minister or the Government should
be categorical either in the positive or
in the negative. Here is a Minister
who has presumed when what we
wanted was certain specific information
from him. Under these circumstances,
Sir, we have to seek your protection.
Is it not a fact that the Minister har,
in contravention of the rules, tried to
throw dust into our eyes?

Shri Kapur Singh: May I say a word

in this connection? I partially support
my hon. friend.

Shri Nath Pai: Why partially?

Shri Kapur Singh: I will tell you
why I partially suppertehim. I parti-

ally support his point of order. Be-
cause if by saying “I presume” the
hon. Minister means that he has
grounds for presuming, he has re-

turned a categorical reply; but if his
presumption is merely a presumption,
in the general context, it is not a cate-
gorical reply and to that extent I sup-
port the point of order.

Mr. Speaker: I am not so well at
English as to distinguish between all
these niceties of the language and
other things. Therefore I will cer-
tainly express my inability to appre-
ciate all those fine things. But I have
to answer the point of order that was
raised. The hon. Member began with a
point of order and then sought my pro-
tection.

Shri Hem Barua: It is related.
Mr. Speaker: Therefore he himself
was doubtful that there was no point

of order.

Shri Hem Barua: My English also
failed.

An Hon. Member: He is a Professor
of English. ) .
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Mr. Speaker: But this is clear and
I need not repeat it every time that
the question ought to be precise ....

Shri Tyagi: Answers may not.

Mr, Speaker: ....and answers also
should be clear and to the point, There
is no doubt about it. There we are all
agreed.

Shri Hem Barua:

Mr. Speaker: But no hon. Member
obeys that. Be it this side or that
side, both sides are not conforming to
that. Therefore if hon. Members just
give me that support, I can certainly
enforce that very strictly.... (Inter-
ruption).

Yes, Sir.

Shri Ranga: Can you give that pro-
tection to the hon. Ministers?

~ Mr, Speaker: Not at all.... (Inter-
ruption). 1 have said that both sides
are not conforming to the rule.

Shri Ranga: You must also be in a
position to say to the hon, Ministers,
“Your answer is not clear, is not cate-
gorical, is not specific”.

Mr, Speaker: Probably, the hon.
Member forgets that I pursued that
matter and I put the second question
in order to get a clear answer.

Shri Raj Bahadur: On a point of
personal explanation. First of all I
would like to assure that we would like
to be as positive in our answers as
possible.  We are as positive in our
answers as it ig possible to be. The
enly thing that we referred to was that
the United States Government wrote
to us “to assure us of the full co-ope-
ration of the U.S. guthorities especially
the Federal Aviation Agency of the
US.A. in taking action against
Mr. Walcott.” 1If after that we say
that we presume that action is being
taken, “there is nothing wrong abcut
it evidently, we cannot presume other-
wise. It is in that context that it was
said that we presume that the United
States Government js doing that. I
think, the reply given was absolutely
correct...... (Interruption).
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Shri Hem Barua: He need not say
that. He is wriggling out.

Shri H. N, Mukerjee: Instead of
merely depending on the good pleasure
of the U.S. Government, have we taken
any initiative in the matter of extradi-
tion, for instance, because in this case
a foreigner has offended against the
laws of our country and has run
away? May I know if any regular
extradition processes have been ini-
tiated so that the U.S. Government in
international law is bound to res-
pond?

Shri Mohiuddin: My senior colleague
has stated that action is being instituted
in the local courts about the breach of
rules regarding the Foreigners Act and
of rules regarding civil aviation and
also about the recovery of the amount
due from him. Al] these actions have
been taken. We will take further
action regarding the processes of extra-
dition on the basis of these actions in
the local court.

Shri Hem Barua: Again he is vague.

Shri Nath Pai: May I point out be-
fore I ask the question that in the state-
ment laid on the Table of the House
when the question was first raised
here, the hon. Minister stated that the
matter was being pursued with the
United States authorities? The pursu-
ance had reference to this aspect that
Mr. Walcott will be brought back to
this country. In view of this may I
know whether there is any ground for
the growing suspicion in a wide sec-
tion of the public that the Government
is avoiding procuring hig presence in
India because if he appears before a
court in India the Government is
afraid because of the disclosures he
made regarding what he calls, incom-
petence and corruption in the Admi-
nistration? Are you not energetically
pursuing the matter of getting him
back into India because of this fear?

Shri Mohiuddin: That presumption
ig absolutely incorrect. 1 absolutely
deny it. We are very vigorously pur-
suing the matter. If he appears here,
he will be prosecuted without any
fear as suggested by member.
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Bombay-Delhi
Bombay-Madras.
Bombay-Calcutta,
Calcutta-Delhi.
Delhi-Madras ]
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Shri Subodh Hamsda: May I know

whether the Government is aware
that the seats of Caravelles are smsll
and if that is so whether this was the

(c) They are being operated on the
following routes with effect from 1st
February, 1964:—

2007 (ai) LSD—2.
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original design of the Caravelles or
whether any change has been made in
the aircraft and if so, what is the
reason for this?

Shri Mohiuddin: The seats are qu:t:
standard seats, two on one side and
three on the other, and for a journey
of about two to three hours they are
very comfortable,
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Shri P. K. Ghesh: What is the
operation cost per passenger mile of
these Caravelles as compared to the
Viscounts that were flying previously?

Shri Mohiuddin: About the cost of
operation, of course, I have not got
the figures here. The cost of opera-
txon for the jets would be a little
hlgher per mile, but taking into con-
sideration that the number of seats is
double that of the Viscount, the cost
of operation per seat will be less.

Shri Bakar Ali Mirza: Is it a fact
that the Pilots Association of India
has protested against the method of
selection of pilots for training abroad;
is it also a fact that the Government
proposes to have training in the coun-
try - without similators; and is the
Government satisfied itself that it will
ensure safety of travel?

Shri Mehiuddin; I assure the House
that pilots have had a very good
training and the operations are abso-
lutely safe. As far as training is
concerned, there was no dispute about
the selection. There was some dis-
pute about some other matters. The
training was given to some of the
pilots in India.
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Shri Indrajit Gupta: I wanted to
know whether it is a fact—there is a
widespread public apprehension—that
the I.A.C. intend shortly to raise the
passenger fares on the Caravelle routes.

Shri Mohiuddin: If the cost of ope-
ration goes up, the question will have
to be considered, though that question
is not immediately under consideration.

Shri P. C. Borooah: Since upgrad-
ing the trunk routes by introduction of
the Caravelle service, some of the re-
gional routes have been down graded
and Jorhat has been getting Dakota
instead of Friendship. May I know
whether any consideration is going to
be shown to those stations on the re-
gional routes?

Shri Mohiuddin: Yes, Jorhat is a
station on a subsidiary route. Unfor-
tunately, we have not got a sufficient
number of Fokkers for the time being,
but we do hope that better aircraft
will be available for operation on these
routes.
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Assault on P. & T. Staff by Chinese
Embassy People

( Shri Maheswar Naik:
Shri P. C, Borooah:
.Shri Prakash Vir Shastri:
Shri Yashpal Singh*
Shri Hem Barua:

Shri Vishram Prasad
Shri B. P. Yadava*

Shri Dhaen:

Shri Bishanchander Seth:
Shri D. C. Sharma:
Shrimati Savitri Nigam:
Shri P. R. Chakraverti:
Shri D. D, Puri:

Shri S. N, Chaturvedi:
Shri Indrajit Gupta:
Skri Mohan Swarup:
Shri R, Barua:

Shri Yogemdra Jha:
Dr. L. M. Singhvi:

Shri J. B. S. Bist:

Shri Onkar Lal Berwa:
Shri Nath Pai:

Shri D. J. Naik:

Shri Subodh Hansda:
Shri S, C. Samanta:
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Shri N. R, Laskar:

Shri Ram Sewak Yadav:
Shri Bagri:

Shri D. D. Mantri:

Shri Shashi Ranjan:

Will the Ministeg of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that a post-
man and another official of the Posts
and Telegraphs Department were
assaulted and belaboured by the Chi-
nese Embassy people in December,
1963, at the Chinese Embassy in New
Delhi; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): . (a) Ye$. ™ is a fact that
some members of the Chinese Embassy
staff assaulted a postman of the Indian
Posts and Telegraphs Department on
26th November, 1963 when he had gone
to their Embassy in the evening to
deliver the mail. It is also a fact that
a Town Inspector who went to that
Embassy on 18th December, 1963 to
suggest revision in arrangements for
delivery of mails and also to make en-
quiries into the above case was de-
tained in the Chinese Embassy and
allowed to leave only after he was
forced to state in writing that the
complaint of the postman had not
been substantiated.

(b) The P. & T. Department brought
these facts to the notice of the Ministry
of External Affairs who sent a protest
note in this case on 31st December,
1963 to the Embassy of China.

Marine Products Processing Training
Centre

Shri Warior:
Shri Vasudevan Nair:
*10. ﬂ Shri Maheswar Naik:
( Shri D. C. Sharma:

Shri Vishram Prasad:
Will the Minister of Food
Agriculture be pleased to state:

and
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(a) whether the Marine Products
Processing Training' Centre at Man-
galore has started functioning;

(b) whether the trainees are select-
ed on an all-India basis; and

(c) the respective shares of col-
laboration of India and Japan in this
venture?

The Minister of State im the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The Marine Pro-
ducts Processing Training Centre at
Mangalore started functionin with
effect from 1-7-1963. ’

(b) Yes.

(c) The respective contributions of
the Governrenis of Mysore and
Japan to this Project are as under:—

FEBRUARY 11, 1964

Details Government Government
of Japan of Mysore
Building Nil Rs
) . 8-00 lakh
g‘::;_hmes. Rs. 66 lakhs. Ni e

- 6 Experts) s IndianY )
- and 1 Co- $Counter- > Ga-
ordinate. ) parts. ] etted.

Maintenance Nil. About Rs. 1-00
and recurr- lakhs per year.
ing contin-
gencies.

Electricity for Agricultural Purposes

o1 ( Shri P. C. Borooah:

" \_ Shrimati Savitri Nigam:
Will the Minister of Food and Agri-

culture be pleased to state:

(a) whether there is a proposal to
subsidise consumption of electricity for
agricultural purposes;

(b) if so, the broad outlines of the
scheme; and
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(c) the extent to which this sub-
sidy will be met by the Centre?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The State Govern-
ments have been urged to reduce the
rates of electricity for agricultural
purposes and the matter is now under
their consideration. There is no propo-
sal at present for granting any subsidy.

(b) and (c). Do not arise.

Fertilizer Marketing Corporation

( Shri N. R. Laskar:
*12. { Shri Ramchandra Ulaka:
| Shri Subodh Hamsda:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No, 209 on
the 26th November, 1963 and state:

(a) whether Government have since
come to any decision regarding setting
up a Fertilizer Marketing Corpora-
tion; and

(b) if so, the main functions of the
proposed corporation?

The Minister of State im the Minmis-
try of Food amd Agriculture (Dr. Ram
Subhag Simgh): (a) and (b). The
matter is still under study.

Fair Price Shops for Rice

Shri D. C. Sharma:
*13.J Shri Subodh Hansda:
Shri M. L, Dwivedi:
Will the Minister of Foo@ amd Agri-
culture be pleased to state:

(a) whether any additional fair price
shops for rice were opened during the
last three months; and

(b) if so, how many and in which
States?

The Minister of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) Yes, Sir.
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(b) A statement showing the net
addition to the number of fair price
shops, selling rice or both rice and
wheat, in the different States during
the quarter ending 31st December,
1963, is laid on the Table of the Sabha.
[Placed in Library. See No. LT-
2248/64].

Shortage of Wagons

“14 J Shri Subodh Hansda:
) 1 Shri M, L. Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that shortage
of wagons has affected the Third Five
Year Plan targets;

(b) if so, the shortfall of carrying
‘capacity at the end of 1963;

(c) how long this shortage will con-
tinue; and

(d) the efforts being made to meet
the shortage?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khanm):
(a) No Sir,

(b) to (d). Do not arise,
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Tele-Communication Equipment

*16. Shri Karni Singhji: Will the
Minister of Posts ang Telegraphs be
pleased to state:

(a) whether the 42 million dollar
credit granted by the International

Development Association, a sister
agency of the Woyld Bank in 1962,
for the nalional production of tele-

communication equipment for use by
the Indian Posts and Telegraphs
Department has been fully drawn and
utilised; and

(b) if so, the progress made so far
on the execution of the above project?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) The credit has
been granted for import of equip-
ment and stores for the tele-
communication development and not
for national production of tele-
communication equipment. The full
amount of the loan has not yet been
withdrawn.

(b) Orders so far placed amount to
Rs. 1256 crores, out of which an
amount of Rs. 3 crores has already
been withdrawn from the loan.

Tenders covering an amount of Rs.
3-5 crores are under examination and

finalisation. Action has also been
taken for utilisation of the balance
amonnt.
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Central Beard of Forestry

Shri P. C. Borooah:
Shri R. G. Dubey:
Shri Vishram Prasad:
Shri Jedhe:

tShri Maniyangadan:

{Shri S. N. Chaturvedi:

7.

Shrimati Savitri Nigam:
Shri A. K. Gopalan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the subjects discussed at the
meeting of the Central Board of
Forestry held at Trivandrum in De-
cember, 1963; and

(b) the decisions taken thereon?

The Minister of State in the Minis-
try of Food and" Agriculture (Dr.
Ram Subhag Singh): (a) and (b). A
statement is laid on the Table of the
Sabha. [Placed in Library. See No.
LT-2249/64].

Bombay Docks

*18. Shri Kajrolkar: Will the Minis-
ter of Transport be pleased to state:

(a) whether it is a fact that tenders

were invited for expansion and
modernisation of Bombay docks;
(b) whether tenders were called

for from 16 foreign firms only; and

(c) if so, the reason therefor and
whether his Ministry received any
representation from the Builders’
Association of India in this connec-
tion?

The Minister of Shipping in the Mi-
nistry of Transport (Shri Raj Baha-
dur): (a) to (c). A statement is laid
on the Table of the the House.
[Placed in Library. See No. LT-
2250/64].
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Procurement of Rice and Wheat

[ (Shri A. N. Vidyalankar:
(Shri Bishamchander Seth:
(Shri B. P. Yadava:

(Shri Dhaon:
Shri Tridib Kumar Chan-
dhuri:
Shri Bibhuti Mishra:
Shrimati Renu Chakra-
| vartty:
|_Shri Sham Lal Saraf:

*19.

Will the Minister of Food
Agriculture be pleased to state:

and

(a) the overall procurement target
fixed by Government for the current
year in respect of (i) wheat and (ii)
rice; and

(b) the total grain so far procured
State-wise?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Government’s
intention is to procure more than a
million tonnes of rice, including
paddy in terms of rice, during the
1963-64 season. Wheat is being pur-
chased only as a measure of price
support and no target has, therefore,
been fixed for procurement of wheat.

(b): A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2251/64].
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Restriction on movement of Gur

a1, fShri P. R. Chakraverti:
7\ Shri P. C. Borooah:

Will the Minister of Food and Ag-
riculture be pleased to state:

(a) whether it is a fact that the Cen-
tral Government have asked the
States to apply the Defence of India
Rules to enforce the restriction omn
Gur movement and manufacture and
supply of Gur and Khandsari in areas
reserved for Sugar factories;

(b) whether the States have been
given the option to take action under
Defence of India Rules for the Essen-
tial Commodities Act; and
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(c) how far the increased produc-

tion of sugar has brought about a fall
in the price of Gur?

The Minister of State in the Minis-

try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b).
No restrictions on movement

or supply of gur and khand-
gari in areas reserved for sugar fac-
tories have been imposed. There are
also no restrictions on manufacture of
gur in areas reserved for sugar fac-
tories by sugarcane growers them-
selves. The Central Government em-
powered the State Governments under
the Defence of India Rules to regu-
late distribution of available supplies
of sugarcane between sugar factories
and other commercial users, to license
crushers not belonging to sugarcane
growers, power crughers and khand-
sari units and to regulate working of
power crushers and khandsari units.
They were advised to make use of
these special powers to the extent
necessary having regard to the local
conditions.

(c) The production of sugar has
not increased to such an extent as to
have any effect on the price of gur.

Employment of S. C. & S. T. candi-
dates in Railways

.9 I Shu H, C. Soy:
1\ thri Subodh Hansda:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that in a
recent interview held in S. E. Rail-
way, it has come to the notice of the
interviewing bodies that there is lack
of suitable candidates from among
the candidates belonging to the Sche-
duled Tribes and Scheduled Castes;

(b) if so, in which respects preci-
sely and mainly they are lacking; and

(c) the steps being taken to remove
these deficiencies?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Since the particular
interview which the Members have
in mind has not been indicated, it is
not possible to give a precise reply.

In general, in recruitment -catego-
ries there has been no great shortage
of Scheduled Castes. Scheduled Tri-
bes have also been forthcoming in
adequate numbers for recruitment to
Class IV, but for Class III there has
been shortage of Scheduled Tribe can-
didates with the prescribed educa-
tional qualifications.

In promotion categories there has
been acute shortage of suitable can-
didates from both Scheduled Castes
and Scheduled Tribes for higher
grade Class III posts.

(b) Mainly inadequacy of experi-
ence and failure to satisfy minimum
standards of professional ability laid
down for the higher posts.

The reservation is mainly in selec-
tion posts and general posts which are
mostly higher grade posts. Most of
the candidates are those recruited
during the last few years when large
scale recruitment of Scheduled Castes
and Scheduled Tribes took place.
Many of these recruits do not have
adequate experience for manning
such higher grade posts.

(¢) The Scheduled Caste and Sche-
duled Tribe candidates are afforded
facilities to gather the requisite ex-
perience. They are given additional
training and coaching to bring them
up to the requisite standard.

-

Import of Rice

( Sbhri Yashpal Singh:

Shri Bhagwat Jha Azad:
Shri P, C. Borooah:

Shri Dhaon:

Shri B. P. Yadava:

Shri Bishanchander Seth:
Shrimati Savitrli Nigam:
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Shri Warior:
Shri Vasudevan Nair:
Shri C. K. Bhattacharyya:
Shri Vishram Prasad;
'23.* Shri D. C. Sharma:
. Shri Sarjoo Pandey:
Shri A. N. Vidyalankar:
Shri Onkar Lal Berwa:
Shrimati Renu
Chakravartty:
Shri Himatsingka:
lShri D. J. Naik:

Will the Minister of Food and Ag-
riculture be pleased to state:

(a) the quantity of rice likely to be
imported from abrgad during 1964-65;

(b) the names of the countries from
which it will be imported; and

(c) how much it will cost in foreign
exchange?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (c). No defi-
nite programme of imports has been
prepared for 1964-65 but the matter
is being considered and it will take
some time before the programme is
finalised.

Tube Wells in Rajasthan

upy J Shri Harish Chandra Mathur:
" Shri Bhagwat Jha Azad:

Will the Minister of Food and Ag-
riculture be pleased to state:

(a) the Central Government’s pro-
gramme for drilling of tube wells in
Rajasthan during the Third Plan
period; and

(by the headway already made in
the matter?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The Explora-
tory Tubewells Organisation under
the Ministry of Food and Agricul-
ture propose to earry eout
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exploratory drilling at about 90 sites
under the Ground Water Exploration
Project, in Rajasthan during the Third
Plan period.

(b) Up to the end of January, 1964,
drilling at 66 sites has been complet-
ed.

Railway Zones

Shri Vishram Prasad:
Shri Yashpal Singh:
*25. { Shri Mamiyangadan:

Shri Vishwa Nath Pandey:

{ Shri D. J. Naik:
]

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
to create new railway zones to suit
operational needs; and

(b) when this proposal is likely to
be finalised?

The Deputy Minister in the Minis-
try of Railways (Shri Shah Nawaz
Khan): (a) Organisational and ad-
ministrative changes to suit the

. operational needs of Railways is a
matter which is under constant re-
view of the Ministry of Railways.

(b) Does not arise.
Railway Accidents Cemmittee

Shri Bishanchander Seth:
Shri B. P. Yadava:
| Shri Dhaon:
*26. { Shri Yashpal Singh:
Shri A. K. Gopalan:
Shri P. C. Borooah:
Shri S. M. Banerjee:
 Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 59 on the 19th
November, 1968 snd state:

1885 (SAKA)
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(a) whether Part II Report of the
Railway Accidents Committee has
been received;

(b) if so, the findings of the Com-
mittee and the recommendations made
by it; and

(c) the steps taken by Government
to implement those recommendations?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) and (c). The Report of the
Committee along with a  brochure
containing the comments of the Rail-
way Board on the Committee’s obser-
vations and recommendations, except
those pertaining to the Railway Ins-
pectorate, has been placed on the
Table of the House.,

Nationalisation of Rice Mills

( Shri P. C. Borooah;
.o Shri R, G. Dubey:
") Shri Jedhe:
Shri Harish Chandra Mathur:

Will the Minister of Food and Ag-
riculture be pleased to state:

(a) whether there is a proposal to
nationalise rice mills and other agri-
cultural processing units, and to take
steps for facilitating the growth of
such mills in the co-eperative sector;

(b) if so, the precise nature of the
proposal; and

(c) the action so far taken in this
regard?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas: (a) to (c). Though
there is no proposal to nationa-
lise rice mills and other agri-
cuitural processing units, the State
Governments have been advised
in December 1962 to assess the
position in their States and draw
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up schemes in accordance with the
decision that a steadily increasing pro-
portion of rice milling capacity should
be owned by the community through
co-operatives or otherwise. Govern-
ment have also taken a decision to
facilitate the growth of rice mills in
the co-operative sector, and the State
Governments have been advised to
give preferential treatment to co-
operative societies in the matter of
setting up of new rice mills. The im-
plementation of these decisions will
be further considered in consultation
with the State Chief Ministers and
Agricultural Ministers shortly.

Diesel Locometives

Shri Bhagwat Jha Azad:
Shri Maheswar Naik:

| Shri D. C. Sharma:
Shri . C. Borooah:

*28, J Shri Onkar Lal Berwa:

| Shri Subodh Hansda:

| Shri S. C. Samanta:

 Shri N. R. Laskar:

Will the Minister of Railways be
pleased to state:

_(a) whether Diesel Locomotive
Works at Varanasi has turned out its
first diesel electric locomotive; and

(b) the third plan target of the
Dijesel Locomotive Works?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawax
Khan): (a) Yes.

(b) 83 locomotives are expected to
be turned out during the Third Plan.
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Distribution of Taccavi Loans.

*30. Shri Maheswar Naik: Will the
‘Minister of Community Development
and Cooperation be pleased to state:

(a) whether Government have
issued directions to the State Govern-
ments that all taccavi loans should
be distributed thrgugh co-operatives;

(b) whether these directions have
now been fully implemented and if
s0, by which of the States; and

(c) the arrangement made in the
areas of a State where co-operatives
have not as yet embraced all the needy
agriculturists borrowers?

The Deputy Minister in the Minis-
try of community Development amd
Cooperation (Shri Shyam Dhar Misra):
(a) The State Governments were
advised in October, 1963 to see that
taccavi loans for production and land
improvement purposes were normally
routed through the cooperatives.

(b) The scheme is to be implement-
ed according to a phased programme,
to be carefully worked out by each
State Government. The States of
Maharashtra, Madras, Gujarat,
Andhra Pradesh and Madhya Pradesh
have started implementing the policy.
Others have yet to fall in line.

(c) In isolated pockets where the
cooperative structure has not yet
come into being, State Governments
will continue to disburse Taccavi
direct, till the cooperative structure
is built up.

In areas where cooperstives
all intead:ng borrowers should

exist
join
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them as members to take advantage
of these loans.
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New Corridor Type Coaches

2. Shri Sidheshwar Prasad: Wil] the
Minister of Railwayg be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to a letter
published in the Statesman dated the
97th December, 1963 regarding lack
of safety of coaches of the new cor-
ridor type first class compartments;
and



81 Written Answers

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) It is considered that corridor
type I class coaches afford greater
safety to passengers, especially in a
moving train, since the corridor pas-
sage allowing free movement from
end to end of the coach enables pas-
sengers, in case of necessity, to call
out for and obtain help from any
portion of the coach. This advantage
will be greater when, in course of
time, corridor coaches of rake forma-
tion are connected by vestibule pas-
sage from one coach to another.

Instructions have been reiterated
to the Railways that they should en-
sure that an attendanf travels in each
corridor type I class Coach.

Bikaner Railway Station

3. Shri Karni Singhji: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 308 on the 30th April,
1962 and state:

(a) the progress since made in the
matter of construction of the Retiring
Rooms and Refreshment Room at
Bikaner Station?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): Plans for provision of retiring
and refreshment rooms at Bikaner
station are under finalisation. The
Railway is being asked to undertake
the work expeditiously.

P. & T. Circle, Madhya Pradesh

4, Shri Hari Vishnu Kamath: Will
the Minister of Post and Telegraphs be
pleased te state:
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(a) the progress made in the direc-
tion of setting up a.separate Posts
and Telegraphs Circle for Madhya
Pradesh; and )

(b) at what stage the matter rests?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). Land for
construction of Office building =and
residential quarters has already been
acquired but further action for the
construction could not be taken for
want of funds due to emergency. The
question of provision of funds for
the purpose during the year 1964-65
is under consideration.

Felling of Trees

5. Shri Hari Vishnu Kamath: Wil!
the Minister of Food and Agriculture
be pleased to state:

{a) whether reports have been
received that wanton or illicit felling
of trees is on the increase in the
country;

(b) whether attention of Govern-
ment has been drawn to a suggestion
made by the Prime Minister that
wanton tree cutting should be made
punishable with imprisonment for
life; and

(c) the measures taken or proposed
to be taken by Government to check
the same?

The Minister of State in the Minis-
try ot Food and Agriculture (Dr. Raq:
Subhag Singh): (a) While no speci-
fic reports have been received by the
Government of an increase in the
wantor. or illicit felling of trees, the
matter has been referred to at the
meetings of the Central Board of
Forestry by @ number of participants.

(b) and (c). The Government is not-
aware of the suggestion made by the
Prime Minister that wanton cutting
of trees should Be made punishable
with imprisonment for life. On the
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occasion of the inauguration of the
Vanamahotsava function in Delhi in
1962, however, while referring to the
illicit cutting of trees, Prime Minister
observed that it would be better if
there is a law to punish those who cut
healthy trees. The Prime Minister’s
observations were examined and the
Government of India was advised that
the existing provisions of the Indian
Forest Act and other State Acts were
adequate tp deal with unlawful acts
in forest including the illicit felling
of trees. The question was further
considered by a Sub-Committee ot the
Central Board of Forestry and later
by the Central Board at its Trivan-
drum meeting held on 27th and 28th
December, 1963. The Board’s recom-
mendation for enhanced penalties for
such acts has been commended to the
States. As Forests is a State subject,
it is within the competence of the
State Governments to take measures
for checking illicit felling of trees.

Aircraft Accident Data Recorder

6. Shri C. K. Bhattacharyya: Will
the Minister of Tramsport be pleased
to state:

(a) whether his attention has been
drawn to press reports that an Air-
craft Accident Data Recorder has been
deveioped in Britain according to the
specifications of British Ministry of
Aviation;

(b) whether any inquiry has been
made about it and about the details
of its working; and

(c) if so, whether it is proposed to
introduce it in India?

The Deputy Minister in the Ministry
of Tramsport (Shri Mohiuddin): (a)
Yes, Sir.

(b) and (c). Flight Recorders are
already fitted on Air-India Boeings.
Proposals for installing suitable Flight
Recorders on the Indian Airiines
Corporation Jet aircraft are under
censideration.
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Aerodromes in Punjab

9. Shri Daljit Singh: Will the Minis-
ter of Transport be pleased to state:

(a) whether there is any proposal
for the expansion and construction of
aerodromes in Punjab;

(b) if so, the details thereof; and

(c) the time by which the work will
be started?
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The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (c). So far as the Civil Aviation
Department is concerned, estimates
for Rs. 42,36,900 for the strengthening
of the main runway, apron and taxi
track at Amritsar aerodrome, to make
it suitable for operation of bigger
aircraft like Viscounts, have been
sanctioned. Tenders for the work
have been called for and the work
is expected to be completed in 18 to
24 monthsg from the date of com-
mencement. Estimates for the con-
struction of a new runway at Kulu
(Bhuntar) is alsg under examination.
The Civil Aviation Department have
no other proposal to construct any
new aerodrome in Punjab.

Upgrading of Sub-Post Offices in
Kerala

( Shri Kappen:
16. { Shri A. V. Raghavan:
| Shri Pottekkatt:

Will the Minister of Posts and Tele-
graphg be pleased to state:

(a) whether there is any proposal
to upgrade a few Sub-Post Offices
into Head Post Offices in Kerala
during 1964; and

(b) it so, their names and when
they wil] come into being?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). One Sub-
Post Office, viz, Tirur S. O, has
already been up-graded into a Head
Post Office with effect from 1-1-1964.
The proposal to upgrade three more
Sub-Post Offices, viz.,, Badagara,
Punalur and Trivandrum-Chalaj into
Head Post Offices is  under
examination.

Cooperative Laws

[ Shri A. V. Raghavan:
11
) 1 Shri Kappen:

Will the Minister of Community
Development and Co-operation be
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pleased to state the progress made by
the States of Kerala, Uttar Pradesh,
Assam, West Bengal and Rajasthan in
framing co-operative laws on the
lines of the Model Bill prepared by

the Committee on Cooperative Law?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (1) The Kerala Cooperative
Societies Bill 1963 has been intro-
duced in the State legislature.

(2) The Uttar Pradesh Cooperative
Societies Bill is likely to be intro-
duced in the Budget session of the
Assembly commencing in February,
1964.

(3) The draft Assam Cooperative
Societies Bill is under examination of
the State Government.

(4) In West Bengal, the Cooperative
Societies Bill is at the drafting stage.

(5) The draft Rajasthan Coopera-
tive Societies Bill is under examina-
tion of the State Government.

Railway Shed at Calicut

12, f Shri A. V. Raghavan:
1 Shri Kappen:

Will the Minister of Railways be
pPleased to state:

(a) whether the proposal to house
the loco shed at Calicut at West Hill
has been examined; and

(b) it so, what decision has been
taken?

The Deputy Minister in the Minis-
try of Railways (Shri Shahpnawaz
Khan): (a), No such proposal is
under consideration.

(b) Does not erise.
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Zhund-Kandla Railway

13 [ Shri P. R. Patel:
° \_ Skri Jashvang Mehta:

Will the Minister of Railways be
pleased to state the progress made so
far in the construction of Zhund-
Kandla railway?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Sanction of construction of
this line is pending decision on the
fina] alignment to be followed for the
B.G. link to Kandla Port. This is
expected to be finalised shortly.

Development of Cochin Port

14, Shri D. C. Sharma: Will the
Minister of PBransport be pleased to
state:

(a) the mamounts that are going to
be spent for the development of the
Cochin Port in the Third Plan period;
and

(b) the major developments that
are to be made during that period?

The Minister ot Shipping im the
Ministry of Transpory (Shri Raj
Bahadur): (a) sum of Rs. 33662
lakhs is expected to be spent on the
development of Cochin Port during
the Third Five Year Plan period.

(b) The major development
schemes that are being executed
during the Third Five Year Plan peri-
od are the following:—

(i) Construction of Four Berths
in the Ernakulam Channel.

(ii) Purchase
equipment,

of certain port

(iii) Construction of some Floating
Craft such as a Floating
Crane, a Fire Float, one hop-
per suction dredger, one
multipurpose tug, one self-
propelled grab dredger etc.
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(iv) Provision of channel lighting
in the Ernakulam channel.

(v) Construction of an open berth
in the Ernakulam channel;

(vi) Construction of sheds, ware-
houses and buildings in the
new wharf.

(vii) Construction of quarters for

Port staff and labour.
Milk Scheme in Punjab

15. Shri D. C. Sharma: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the amount of money given by
the Centre to the Government of
Punjab for Milk Scheme (Dairy

" Farm) during the last five years; and

(b) whether
fully utilised?

the same has beem

The Minister of State in the Minis-
try of Food ang Agriculture (Shri
A. M. Thomas): (a) and (b). The
required information has been called
for from the State Government of
Punjab and will be placed on the
Table of the Sabha when received.

Import of Gur by Gujarat

16. Shri P. R. Patel: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the quantity of gur imported by
Gujarat from different States from
November, 1962, to June, 1963 and
from November, 1963 to 31st January,
1964, month-wise, by rail, road and
sea; and

(b) the quantity of gur to be given
to Gujarat in February, March, April,
May and June, 1964, month-wise?

The Minister of State in the Minls-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The quantity of
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gur imported by Gujarat during the
mounthg of November, 1962 to June,
1963 by rai] and river was as under:—

(figures in tonnes)

November, 1962 4,603
December, 1962 4,546
January, 1963 14,361
February, 1963 27,562
March, 1963 1,05,959
April, 1963 1,975
May, 1963 12,064
June, 1963 6,459

Figures of movement by road and sea
are not available. Statistics in respect
of imports from November, 1963 to
31st January, 1964 are also not yet
available. The quotas for import of gur
fixed for Gujarat during these months
are as under:—

(tonnes)
November, 1963 6,600
December, 1963 14,500
January, 1964 22,000
(b) The quota of gur fixed for

import by Gujarat in February, 1964
is 30,000 tonnes. Quotas for the
subsequent months have not yet been
fixed, as these are fixed every month.

Calcutta Dum Dum Helicopter Service

f Shri Yashpal Simgh:
1 < Shri Nath Pai:
L Shri Shree Narayam Das:

Will the Minister of Tramsport be
pleased to state:

(a) whether a request hag been
received for the grant of a licence for
operating a helicopter service for
connecting the city of Calcutta with
Dum Dum airport, Midnapore and
Asansol; and

(b) if so, the particulars thereof and
action taken in the matter?

The Deputy Minister in the Ministry
of Tramsport (Shri Mohiuddin): (a)
and (b). Requests have been received
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from certain private parties for per-
mission for operating helicopter sevice
for connecting the City of Calcutta
with Dum Dum airport. The econo-
wmics of operation of helicopter service
{s under examination.

Foreign Shipping Companies

18. Shri Yashpal Singh: Will the
Minister of Transport be pleased to
state:

(a) the number of foreign shipping
compznies operating in the country at
present;

(b) the foreign exchange earned by
them annually; and

(c) the specific steps Government
proposes to take to encourage Indian
shipp'ng companies for the purposes of
export?

Thre Minister of Shipping in the
Minisiry of Transport (Shri Raj
Bahadur): (a) At present sixty foreign
shipping companies are operating in
the overseas trade of India.

(b) As no statutory power exists
under which foreign shipping com-
panies can be directed to furnish the

requisite information, no statistics
about their earnings are being
tmaintained.

{c) The following steps have been
taken by Government to encourage
Indian shipping companies to acquire
more tonnage and to take greater
share of freight earnings of country’s
overseas trade:—

(i) Grant of loans at concessional
rate of interest for acquisition
of tonnage.

(ii) In the exercise of Shippers
Preference the allocation of
Government owned and cont-
rolled cargoes, subject always

to freight rates ° being
competitive.
(ili) Conclusion of bilateral sghip-

ping agreements with foreign
2007 (A1) LSD—3.
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Governments to enable the
trade between those coun-
tries and India being shared
by national shipping of either

country.
(iv) Tax concessions, like Deve-
lopment Rebate, exemption

from Wealth Tax etc.

(v) Securing of foreign credit for
acquisition of ships in view
of foreign exchange difficul-
ties.

Rural Indebtedness

Sari P. C. Borooah:

Shri Onkar La) Berwa:

19. { Shri Kolla Venkaiah:
[Shri Bade: e

" Shri Yashpal Singh;

Shri Ram Harkh Yadav:
Shri S. N. Chaturvedi:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether Government have
assessed the rural indebtedness.in the
country;

(b) if so, the estimated amount
thereof; and

(c) the steps contemplated to over-
come the same at the earliest?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) to (c). The Reserve Bank
of India undertook an All India Rural
Debt and Investment Survey in 1961.
62 with the object of obtaining reli-
able estimates regarding debt, bor-
rowings, re-payments and other im-
portant aspects of rural economy. The
processing of the material collected
during the survey is now under way.
However, in respect of some important
items provisional estimates have been
worked out. According to these pro-
visional estimates, nearly 62 per cent
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of the rural households reported
outstanding loans at the end of June,
1962. The outstanding average debt
per househo!d in respect of all rural
households for the country as a whole
as on 30th June, 1962 was Rs. 406.
This was 7.58 per cent of the average
value of assets (Rs. 5358) per
household.

Ouistanding debt has to be related
to value of assets held, the purposes
for which loang were taken, productive
or otherwise etc. Increase in debt
in absolute terms does not in itself
const'tute an unhealihy ifeature pro-
vided such loans are utilised for
productive purposes and they are
avaiiable through institutional agen-
cies at reasonable <gates of interest.
The Co-operative Credit structure
with its long-term loans seeks not
only to increase productivity but also
to enable agriculturists to pay off
their prior debts.

‘Stop’ Signals

Suyri Bhagwat Jha Azad:
Shri Yashpal Singh:
20 J] Shrimati Savitri Nigam:
*9 Shri P. R. Chakraverti:
| Shri Indrajit Gupta :
LShri Vishwa Nath Pandey:
W:ll the Minister of Railways be
pleased to state:

(a) whether it has been decided to
erect “stop” signals at all the level
crossings in the country;

(b) if so, when the work is likely
1o be finished; and

(c) the expenditure likely to be

incurred on this?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Presumably the Honourable
Members are referring to the pro-
vision of ‘Stop’ Boards on road
approaches and not ‘Stop’ Signals on
train approaches at unmanned level-
crossings and if so, the reply is as
under:—
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(a) Yes. At all unmanned level-
crossings only.

(b) 30th April, 1864.

(c) Approximately Rs. 21 lakhs.

Trunk Calls

21. Shri Vishram Prasad: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) the number of trunk calls can-
celled on Delhi-Pathankot and Delhi~
Calcutta lines after waiting for seve-
ral hours during the month of
December, 1963; and

(b) the loss to the Telephone re-
venue on that account?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Ineffective calls can-
celled due to delays are not classified
separately in Trunk Exchanges: In-
effective calls are classified only as
cancelled (i) due to subscribers’ rea-
sons (‘S’ category) and (ii) due to
Departmental reasons (‘D’ category).
Ineffective calls cancelled due to de-
lays would fall under ‘D’ category.

The total number ot calls booked
and the number of calls cancelled on
Delhi-Pathankot and Delhi-Calcutta
routes in the month of December,
1963. are as follows:

Route  Calls Ineffective Calls
booked under ‘D’ Category
No.of  %age of
Calls becked
Calls
DLI-PKT 600 160 26%
DLI-CA 11349 467 4%

(b) The revenue on & call is deter-
mined by—

(i) Priority of the call
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(i) Period during which the
call is completed e.g., Concessional
period.

(iii) Duration of the call

It is not possible to evaluate the
loss of revenue in the case of ineffec-
tiva calls as none of the above cri-
%erion would apply.

Railway Coaches

22. Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

(a) whether any assessment has
been made on an-All-India basis as
to the requirements of varioug cate-
gories of coaches that will be requ'red
it passengers occupy as many seats as
are authorised in each compartment;
and

(b) if  so,
assessment?

the result of such

The Deputy Minister in the Ministry
ef Railways (Shri S. V. Rama-
swamy): (a) and (b). No, not on that
basis; but the provision of additional
coaches required is made on the basis
of a 15 per cent increase in passenger
traffic over the 3rd Plan period, as
approved by the Planning
Commission.

On this bas’s, the additiona] stock
programmed to be provided during
the 3rd Plan period is—

1869 coaches
1715 coaches
38 coaches

Broad Gauge
Metre Gauge
Narrow Gauge

A census is also taken of all trains
twice a year, during April-June and
again during October-December and
on the Dbasis of the overcrowdng
observed on each train, the appro-
ximate number of coaches required
to remove overcrowding, on the over-
crowded trains, is also worked out.
This, hawever, doeg not give a correct
assessment, as on the same section
while some trains are overcrowded,
others may not be fully occupied.
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Samastipar Sugar Mill

Shri Shree Narayan Das:
23, Shri Tridib Kumar Chaudhuri:
Dr. Mahadeva Prasad:
| Shri Yogendra Jha:

Will the Minister of Food and
Agricalture be pleased to state:

(a) whether it is a fact that
Samastipur Sugar Mill in the district
of Darbhanga, Bihar, has stopped
crushing sugar cane in thig season;

(b) if so, the circumstances in
which this happened;

(¢) whether any steps have been
taken to get the mil] start crushing;
and

(d) the arrangements made to gét
the sugar cane-of that area crushed?

The Minister of State in the Minis-
try of Fooq and Agriculture (8hrl
A. M. Thomas): (a) and (b). The
Board of Management of Jamastipur
Sugar Mills Ltd. had decided not to
commence crushing operation in the
season 1963-64 due to losses suffered
by them in the past few years.

(c) and (d). The Government of
India have taken over the manage-
ment of the mill with effect from the
14th January, 1964 and the mill is
now being run through an Authorised
Controller. It started working on
the 20th January, 1964.

Freight Rates

24. Shri P. C. Borooah: Will the
M:nister of Transport be pleased to
refer to the reply given to Starred
Question No. 495 on the 10th Decem-
ber, 1963, regarding increase in the
freight rates by the India-UK. Con-
tinent Conference and state:

(a) the decisions since taken to
provide due protection to sens:tive
export commodities in consultation
with the Conference; and
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(b) the progress achieved in de-
veloping our tramp fleet as a long-
term measure to protect India’s export
interests?

The Minister of

Shipping in the
Ministry of

Transport (Shri Raj
Bahadur): (a) Agreement of the
Conference has been obtained in
principle to special treatment being
accorded to sensitive commodities und
the matter is being pursued in
consultation with the trade interests.

(b) The question of developing
tramp tonnage is receiving the cons-
tant attention of, Government.
During the current plan period 20
tramp vessels, including bu'k carriers,
aggregating 290,534 G.R.T. have
been acquired/ordered for operation
in the tramp trade. .

Katihar Rallway Station

r Shrimati Savitri Nigam:
85, { Shri P. C. Borooah:
| 8hri Vishwa Nath Pandey:

will the Minister of Railways be
pleased to state:

(a) whether it is a fact that about
5,000 people who were stranded at
the Katihar Railway Station on the
N.EF. Railway squatted on the rail-
way track for hours together on the
19th December, 1963 to protest against
the lack of accommodation in the
trains;

(b) whether numerous representa-
tions had already been received from
various organisations in Assam about
the low frequency of services and lack
of accommodation in the trains on the
N.EF. Railway; and

(c) the steps since taken to improve
the conditions on that Railway?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) On 19th December, 1963,
No. 21 Up Katihar-Gauhati Passenger
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was held up at Katihar station for 25
minutes as some passengers who hav-
ing failed to get accommodation in
the train stood on the track. No
other train was detained at Katihar
on that day,

(b) There have been representations
complaining about inadequacy of train
services on N.F. Railway.

(c) Steps taken so far to relieve
overcrowding on main line trains run-
ning on N.F. Railway include an addi-
tional pair of trains on Katihar-
Siliguri section from 1-10-63 and aug-
mentation of loads of the following
train services:

(i) 61 Up/62 Dn. Gauhati-Tinsu-
kia Passenger by three tkird
class coaches;

(ii) 3 Up/4 Dn. Assam Mains by a
compos:te first and third class
bogie between Gauhati and
Maniharighat.

-~

(iii) 5 Up/6 Dn. North Bank Ex-
presses by three third class
coaches.

(iv) 1 Up/2 Dn. A.T. Mails by two
third class coaches; and

(v) 69 Up/70 Dn. Mariani-Tinsu-
kia Passengers by three third
class coaches.

It is also proposed to provide from
April 1964:

(i) a pair of passenger trains bet-
ween Lumding and Tinsukia
to be run during day light
hours in lieu of 63 Up/64 Dn
passengers which had been
cancelled from 13-4-1963 con-
sequent upon suspension of
night running of trains on
Lumding-Mariani section.

(ii) a pair of mails and two pairs
of passenger trains on the
Khejuriaghat-Barosi-New Jal-
paiguri B. G. section.
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Restriction on Movement of Gur

Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri Shree Narayan Das:
Shri R. G. Dubey:

Shri Yashpal Singh:

Shri Vishram Prasad:;
Shri M. L. Dwivedi:

Shri Jedhe:

Shri Prakash Vir Shastri:
Shri Himatsingka:

Shri Mohan Swarup:
Shri Krishnapal Singh:

| Shri Ram Harkh Yadav:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether question of liberalisa-
tion of the restrictions on the inter-
State movement of gur with a view
to achieving a more or less uniform
price and balanced stock-position in
different parts of the country has been
considered since the enforcement of
the current order; and

(b) if so, the decision taken in this
regard?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). Quotas
for inter-state movement of gur are
being allotted on a monthly basis
having regard to the pattern of pro-
duction in surplus States, movement
in corresponding months of previous
years and in consultation with the
State Governments. No change in this
is contemplated.

Crushing of Sugarcane

27 Shri Bibhuti Mishra: Will the
Minister of Food and Agriculture be
pleased to state the quantity of
sugarcane crushed by sugar mills
till 31st January, 1964, State-wise
during the current season?

The Minister of State in the Minils-
try of Food and Agriculture (Shri
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A. M. Thomas): The required imfor-
mation is given below:

Cane Crushed
from 1st No-

State vember, 1963
to 31st Jan-
uary, 1964
(®oc0 tonnes)
U.P. 6938
Bihar 1457
Assam . . 17
West Bengal . 32
Punjab . . 567
Orissa . . 30
Rajasthan . . 77
Madhya Pradesh 124
Mabharashtra 2722
Gujarat 188
Andhra 1140
Madras 4C3
Mysore . 584
Kerala . Lo e 69
Pondicherry * . . 42
All India 14439
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Theft of Copper Wire

(Shri R. G. Dubey:
29, { Shri Yishram Prasad:
Shri R. Barua;

Will the Minister of Railways be
pleased to state:

(a) whether some persons includ-
ing a Chief Booking Clerk were
arrested in Delhi recently in connec-
tion with the theft of copper wire; and

(b) whether it is a fact that an
inter-state gang is indulging in such
practices?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). Yes. A gang
of four persons including Chief Book-
ing Clerk, Subzimandi Railway Sta-
tion Delhi, operating in Punjab and
Delhi State was arrested in connec-
tion with Crime No. 623 dated 25-12-
1963, U/s 5 of Unlawful Possession of
Telegraph Wires Act and Sections 409
and 120-B ILP.C. The case is still
under police investigation.
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Telegrams

2 Shri Maheswar Naik:
" Shri D. D. Mantri;

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that a fair
percentage of telegrams is being des-
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Jpatched by ordinary post on the
ground that a signaller is not found at
work at signalling beyond certain
specified limits;

(b) whether any attempt has been
made to find out the actual state of
things in this regard and if so, the
result thereof; and

(c) whether any steps are being
taken to improve efficiency and per-
formance in our telegraphic commu-
nications?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavati): (a) No. The per-
centage of the posted telegrams is on
the average 1 and below.

(b) Yes. The subject of posting of
telegrams is always under special
€crutiny. Necessary remedial mea-
sures are taken wherever called for.

(c) These matters are constantly
under examination of the P. & T.
Board and of the Regional Organisa-
tions in the country and necessary
steps to improve efficiency and per-
formance are being taken from time
to time.

Deag Body in Railway Compartment

2 Shri Maheswar Naik:
. Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a dead
body with a leg severed from it was
recovered from a third class compart-
ment near Ghaziabad sometime to-
wards the end of December, 1963 ond
if so, whether the crime .has been
traced;

(b) whether more similar cases have
been reported on the Northern Raile
way; and .l

(c) the specific steps being-taken for
‘the protection of life of railway
travellers?
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The Deputy Minister in the Minis-
try of Railways (Shri Shabnawas
Khan): (a) Yes. The case is still
under police investigation.

(b) No such cases reported on Nor-
thern Railway in 1963.

(c) Prevention and detection of
crime and prosecution of offenders are
the responsibility of the State Police.
Police Train Guards are detailed by
them in important night trains. Close
co-operation is being maintained with
the Government Railway Police at all
times for the control of crime. Full
assistance is given to them by the
Railway Protection Force whenever
necessary or required.

Shipping Facilities for Export of
Iron Ore

33 [ Shri Warlor: :
* " Shri Vasudevan Nair:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that export
of iron ore from South Canara ports
has been held up owing to lack af
shipping facilities; and

(b) if so, the steps Government
have taken or propose to take to over-
come the snag?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) No, Sir. Government
have not received any complaints in
this regard.

(b) Does not arise,

Air Accident near Agra

Shri B. P. Yadava:

Shri Bishanchander Seth:
. Shri Dhaon:

Shri Yashpal Singh:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 42 on the 19th
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November, 1963 regarding accident
near Agra and state:

(a) whether the report of the court
of enquiry has since been received by
Government;

(b) if so, the findings thereof; and

(c) if not, the reason for delay?

The Deputy Minister in the Minis-
try of Transpert (Shri Mohiuddin):
(a) No Sir.

(b) Does not arise.

(c) Detailed investigation by a
panel of experts is still in progress.
Reports on the various affected parts
of the aircraft, despatched to the
manufacturers in England, have not
been receiyed so far.

Accidents in Delhi

Shri P. C. Borooah:
35. Shri Onkar Lal Berwa;
Shri Maheswar Naik:

Will the Minister of Transport be
pleased to state:

(a) the number of road accidents in
Delhj and New Delhi during the later
half of 1963;

(b) the number of those killed and
seriously injured in those accidents;
and U

(c) the steps taken to prevent the
same?

The Minister of Shipping in the

Ministry of Transport (Shri Raj
Bahadur); (a) 3620.

(b) 138 and 196 respectively.

(c) The following measures have
been taken by the Delhi Administra-
tion to keep the incidence of road
accidents under check:

(i) Enforcement of traffic rules
and regulations specially in
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regard to over-speeding has
been continued.

(1) Road markings and erection

(iif)

(tv)

of cautionary road signals on
dangerous intersections have
been arranged.

safety weeks have been con-
ducted to inculcate a better
road sense in the general
public. Pamphlets have been
prepared and distributed to
educate road users.

Cinema slides about road
safety are being showp in &
number of cinema houses in
Deihi,

(v) One Sub-Inspector hag been

(vi

(vii)

(vili)

(ix

(x

~

)

~

specially detailed to educate
school children, Films on
traffic problems were also
shown in various schools.

Efforts have also been made
to instruct drivers of heavy
transport vehicles including
D.T.U. bus drivers in traffic
rules,

A special traffic drive has
been organised to inculcate
correct road sense among the

different classes of road
users.
It is proposed to augment

the strength of the Delhi
Traffic Police to meet the

needs of the growing road
traffic,
The Central Public Works

Department authorities have
been requested to construct
over-bridges at level cross-
ings and widen some of the
intersections to ease traffic
congestion.

A systematic and organised
plan for development of
Delhi city and its suburbs has
been drawn up in the Master
Plan in order that the rapid-
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ly expanding population, ur-
banisation and other factors
do not lead to traffi¢ hazards
in future.

Train Robberies

$6. Shrimati Savitri Nigam: Will
the Minister of Railways be pleased
to state the number of cases of run-
ning train robberies which occurred
in October, November and December
1968 (Zone-wise)?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): The required information is
given below:—
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1963
Railway October Novem- De-
ber cember
Central . . 1
Northeast Fron-
tier . . .. I ..
Southern . .. .. ..
Western . .. 2 ..
South Eastern . ..
Bastern .. .. ..
North Eastern . .. 1 z
Northern . . 2 2 3
ToTAL . 2 7 41

First Class coaches

87. Shrimati Savitri Nigam: Will the
Minister of Railways be pleassd to
state:

(a) whether it is a fact that some
very out-moded first class coaches
having no proper doors and broken
bath-room taps have been attached
to various trains recently; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No.

(b) Does not arise,
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Telegrams

38, Shri Buta Singh: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact that a large
number of telegrams are lost every
day in the Central Telegraph Office,
New Delhi even before their trans-
mission to other stations;

(b) if so, the causes thereotf;

(c) the actual number of telegrams
lost during the last two years; and

(d) the steps Government propose
to take in the matter?

The Deputy Minister in the De-
partment of Pests and Telegraphs
(Shri Bhagavati): (a) No.

“(b) Does not arise.

(c) 66 out of about 12 lakhs and 76
out of about 13 lakhs telegrams book-
ed in Central Telegraph Office, New
Delhi were lost during the years 1963
and 1963 respectively. '

(d) Close and strict watch has been
ordered to be kept at all stages to
eliminate loss of telegrams,

Cotton Production

39. Shri G. Mohanty: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the superfine and fine
cloth in Indian Textile mills is manu=
factured largely from imported cotton;
and

(b) if so; the attempts being made
to produce cotton of suitable quality
in the country?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) About 50 per cen*
of the fine cloth is made from Indiam
cotton. All superfine cloth is mostly
made from imported cottons.
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(b) Soil and climatic conditions in
the country are generally not suit-
able for production of cotton of
1.3/1€” and above staple which are
required for superfine cloth, Attempts

" are being made to produce, however,
Andrews Sea Island cotton of these
staple lengths in certain areas of
Mysore, Kerala and Madras. The
production of cottons between 1” and
1-3/16" has been rising and is at pre-
sent about 5 lakh bales. It is ex-
pected that by the end of the 3rd
Five Year Plan it will be possible {o
restrict imports only to cottons of
1-3/16” and above and all the remain-
ing requirzsments of Indian Textile
Industry for fine and superfine cloth
will be met from indigenous sources.

Agricultural Production

(Shri N. .R. Laskar:
40. { Shri Ramachandra Ulaka:
(_Shri Subodh Hansia:

Will the Min'ster of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 34 on
the 19th November, 1963 and state:

(a) whether various State Govern-
mentg have since implemented the re-
commendations made by the “Working
Groups” for closer integration of agri-
culture, community development and
cooperation; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): {a) The Governments
of Punjab and Rajasthan and the
Pondicherry Administration have im-
plemented this recommendation.

(b) The Government of Punjab has
redesignated the post of Financial
Commissioner Development and Sec-
retary to the Government in the Pan-
chayat and Development Department
as ‘Financial Commissioner, Agricul-
tural Production and Rural Develop-
ment’ He will now be directly res-
ponsible, under the Chief Minister, for
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the departments not anly of Develop-
ment and Panchayats, but also,
through their Secretaries, of Agricul-
ture (and allied subjects) and Co-
operation,

The Government of Rajasthan has
decided to redesignate the present
post of the Development Commis-
sioner ag ‘Development Commi:ssioner-
cum-Secretary, Agricultural Produc-
tion, who shall deal with Agriculture,
Animal Husbandry, and Cooperation,
in addition to Panchayat and Com-
munity Development. In order to
assist him in dealing effectively with
agriculture, animal husbandry and co-
operation, as also to enable him to
give adequate attention to field work
and policy matters, the Development
Commissioner-cum-Secretary, Agri-
cultural Production shall be assisted
by a Special Secretary for Agriculture
and Animal Husbandry and Coopera-
tion. For Panchayats and Commu-
nity Development work, the Develop-
ment Commissioner-cum-Secretury
Agricultural Production shall be
assisted by the Joint Development
Commissioner, as heretofore.

In Pondicherry ‘he Chief Secretary
is the Developme:..i Commissioner and
Secretary, Planning ani Development
Department is the head of all depart-
ments concerned with the Agricul!tural
production such as Agriculture, Ani-
mal Husbandry, Fisheries, Community
Development, Cooperation and allied
Departments.

In other States the recommenda-
tions of the working groups have been
examined by the Governments and
while, they are agreed to, in princi-
ple, details of measures to be taken
to implement them are under study.

M.O. Forms

Shri N. R. Laskar:

Shri Ramachandra Ulaka;
Shri Snbodh Hansda:
Shri Bhagwat Jha Axad:

41

Will the M:nister of Posts and Tele-
graphs be pleased to state whether
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Government have come to any final
decision regarding the proposal to
allow private parties to print money
order forms against free space for
advertisement on them?

The Deputy Minister in the De-
pariment of Posts and Telegraphs
(Shri Bhagavati): It has been decided

that private parties will not be per-~

mitted to print M.O. forms.

All India Agricultural Service

Shri Vasudevan Nair:
Shri Subodh Hansda:
«. Shri S. C. Samanta;
Shri N. R. Laskar:
Shri Maheswar Naik:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 41 on
the 19th November, 1963 and state:

(a) whether any decision has since
been taken regarding the constitution
of an All India Agricultural Service;
and

(b) if so, the nature thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No.

(b) Does not arise.

Rice Price in Kerala

. Shri A. K. Gopalan:
43. -\ ‘shrimati Renu Chakravartty:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that rice
priceg in Kerala and West Bengal
have shown an upward trend in re-
cent months;

(b) if so, the reasons therefor; and

(¢) the steps taken by Government
to bring down the prices?
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The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir. In West
Bengal, the prices of rice which had
been rising up to the middle of Octo-
ber, 1963, have been declining since.
In Kerala, the prices had risen in
some centres towards the end of Nov-
ember and in the first two weeks of
December 1963. The prices in Kerala
State also have since declined sub-
stantially.

(b) and (¢). Do not arise.

New Trains on Trunk Routes

4, Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) whethersit has been’ proposed to
introduce new trains on some trunk
routes;

(b) if so, which &are the routes
where it will be introduced and from
when; and

(c) what are the considerations for
choosing those lines?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) to (c). The essential pre-
requisites for an additional service on
any route are traffic justification and
availability of requisite resources by
way of line capacity, coaching stock
and locomotives for such a service.
Due regard has also to be given to
the movement of goods traffic on the
route concerned before putting an such
a service. The proposals for addi-
tional trains having regard to these
factors and to be implemented from
1-4-1964 are as under:

(i) One pair of bi-weekly ex-
press trains between New
Delhi and Madras.

(ii) One pair of express trains
between Patna and Ranchi
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(iti) One pair of Mails and two
pairs of passenger trains on
the Khejuriaghat-Barsoi-New
Jalpaigurj section,

(iv) A pair of passenger trains
between Hubli and Birur.

Travelling Ticket Examiners

45. Shri U. M, Trivedi: Will the
Minister of Railways be pleased to
state:

(a) whether special pay is sanction-
ed to T.T.E's, Headuqarters flying
squad on Central Railway; and

(b) whether similar pay is sanction-
ed to other flying squads of other
sonal Headquarters?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) Yes, Sir.

(b) No. ‘T};e questién is under the
active consideration of the Govern-
ment.

Howrah Railway Station

48. Shri Indrajit Gupta; Will the
Minister of Railways be pleased to
state:

(a) whether the Railway adminis-
tration is aware of the total lack of
facilities at Howrah station for troops
in transit;

(b) whether army authorities have
requested for provision of better
facilities and if so, the result thereof;
and

(c) the reasons for Howrah station
lagging behind Dehi, Lucknow, and
other transit stations in this respect?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Adequate facilities for
troops in transit exist at Howrah dail-
way station.

(b) and (c). No, however, this is
being reviewed in consultation with
the Defence authorities and any addi-
tional facilities required at Howrah
will be provided to the extent
feasible.
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P. & T. Staff

47.- Shri Indrajit Gupta: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether P, & T. employees have
camplained of acute shortage of staff
in P and T offices;

(b) whether any survey has bees
made of the number of staff required
and necessary posts sanctioned; and

(c) the steps proposed to be takem
to speed up recruitment where mosh
urgently required?

The Deputy Minister in .the De-
partment of Posts and Telegraphs
(Shri Bhagavati): (a) A few repre-
sentations for augmentation of statf on
account of the growth of traffic nave,
as usual, been received in some
circles.

(b) The growth of traffic is a con-
tinuous process and periodical reviews
of establishment of P & T offices are
made as laid down in rules and regu-
lations and also as and when neces-
sitated by increase in traffic.  After
such reviews action for sanction of
justified posts is taken,

(c¢) Instructions have recently been
issued that recruitment to the -adres
of clerks and sorters should be made
twice a year and in the case of tele-
graph and engineering cadres as and
when required, instead of once a year
as hitherto.
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Railways Establishment Code

( Shri Hari Vishnu Kamath:
49. { Shri Yashpal Singh:
| Shri Nambiar:

Will the Minister of Railways be
pleased to state:

(a) whether his attention has been
drawn to the recent judgment >f the
Bupreme Court invalidating Rules
148(3) and 149(3) of the Indian Kail-
way Establishments Code;
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(b) the number of railway em-
employees serving since the 15th
August, 1947, whose services have
been terminateq under either of the

said rules;

(c) whether those employees will
all be now reinstated; and

(d) if not, the reasons therefor?
The Deputy Minister in the Minis-

try of Railways (Shri Shahnawasz
Khan): (a) Yes, Sir.

(b) 389, as far as
available,

information is

(¢) and (d). Orders have been
issued for the reinstatement of six of
the seven ex. employees who were
direct parties to the appeals before
the Supreme Court. The case of Shri
Priya Gupta, FL.P.,, who aiso was one
of the direct parties to the appeals
before the Supreme Court, and of
others mentioned in part (b) are
under examination.

Assistance to Punjab for Agriculture

50. Shri Hem Raj: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether the Punjab State re-
quested for a grant of Rupees five
crores for boosting up agricultural
production in 1964-1965;

(b) if so, the result thereof; and

(c) the purposes-on which it is to
be spent?

The Minister of State in the Minfs-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (¢). Accord-
ing to the Annual Plan proposals for
1964-65 the Government of Punjab
requested for an outlay of Rs. 751
lakhs for agricultural programmes for
1964-65, which include Agricultural
Production, Minor Irrigation, Soil
Conservation, Animal Husbandry,
Dairy and Milk supply, Forests, Ware-
housing and Marketing. An ouuay
of Rs. 750 lakhs has been finally
agreed to.
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Amritsar Aerodrome

51, Shri Hem Raj: Will the Minis~
ter of Transport be pleased to state
the steps taken or proposed to be
taken for landing and offtake of
heavy aeroplanes at Amritsar aero-
drome?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin':
An estimate for strengthening the
main runway, apron and taxi track at
Amritsar with a view to making it
suitable for heavy aircraft operations
has been sanctioned. Tenders for
this work have been invited and the
work is expected to be completed in
18 to 24 months from the date of
commencement.
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Railway Colonies

55. Shri Nambiar: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided not to under-
take major repairs of staff quarters
and roads in Railway Colonies during
the period of emergency;

(b) whether it is also a fact that as
per above decision, repairs and white
washin® of staff quarters in Golden
Rock Railway Colony of the Southern
Railway have not been done for over
a year; and

(c) if so, the steps taken to keep
the quarters fit?

The Deputy Minister in the Minis-
¢ry of Railways (Shri Shahnawasg
Khan): (a) No; all repair works which
cannot be deferred are attended to.

(b) and (c). Repairs and white
washing of residential buildings are
undertaken on condition basis and not
as routine during the emergency and
al} inescapable works in Golden Rock
Colony have been attended to,
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Electrification of Sealdah Section

56. Shri Tridib Kumar Chaudhuri:
Will the Minister of Railways be
pleased to state:

(a) whether there ig any proposal
for extenling electrification of the
Sealdah Section of Eastern Railway
upto Lalgola which is only 228 kilo-
metres from Sealdah; and

(b) if not, the for the

same?

reasons

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No.

(b) Traffic requirements do not
justify  extension of electrification
beyonq Krishnagar City upto Lal--
gola.
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Derailment of Frontler Mall

Shri A. N. Vidyalankar;
Shri P. K. Ghosh:
60. { Shri Yashpal Singh:
Shri Kapur Singh:
| Shri Maheswar Naik:
| Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Bombay-bound Frontier Mai] was
derailed near Ratlam on the 6th
January, 1964 near about midnight;
angd

(b) the cause of the aocident and
the loss in terms of men and money
sustained?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) Yes. At about 22.55 hours
on 6th January 1964 the Bombay-
bound 4 Up Frontier Mail train
derailed between Anas ‘A’ cabin and
Anas station of Western Railway.

(b) The Additional Commissioner of
Railway Safety, Bombay who held his



123 Written Answers

statutory enquiry into this accident,
has submitted his preliminary report.
His provisional findings are that the
derailment was the result of a deli-
berate act of sabotage committeq by
some unknown persons. There was
no loss of life due to this accident.
The cost of damage to railway pro-
perty has been estimated at Rs.
14,500(- approximately.

Jagadhri Rallway Workshop

6l. Shri A. N. Vidyalankar: Will
the Minister of Railways be pleased
to state:

(a) whether it ig a fact that the
Railway management has recently
withdrawn the concession enjoyed by
railway workmen for the last 12 years
to travel free between Jagadhri work-
shop and Jagadhri, which has affected
neosly three thousand workers;

(b) whether there has been resent-
ment among thé workers on this
account and the workers’ organisations

have mare representations for the
restoration of the concession;
(c) whether it is a fact that the

overwhelming majority of the factory
workers live in Jagadhri due to in-
sufficient housing provision in the
Railway colony; and

(d) whether Government have ex-
amined the demands of the workers
and if so, the decision taken thereon?

The Deputy Minister in the Minis-
try of Railways (Shri Shah Nawaz
Khan): (a) The position is as
follows:

(1) In 1953, the General Manager,

* Northern Railway, had permitted the

facility of free travel between Jaga-

dhri Workshop station and Jagadhri

Station to employeeg (their families

and relatives) residing in the Work-
shop area ang its vicinity.

With effect from 1st January 1964,
the free travel facility enjoyed by the
2007 (Ai) LS—4
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Railway staff residing in Workshop
area and its vicinity has been restrict-
ed to one pass per week to one mem-
ber of the railway employee’s family
between Jagadhri Workshop Station
& Jagadhri Station, to enable them to
make purchases

(2) From 1953, the Workshop staff
living in Jagadhrij Town and Yamuna-
nagar, both served by Jagadhrd
Station, were also ‘allowed free travel
facility for themselves and their
failies between Jagadhri Station and
Jagadhrj Workshop Station. As the
families of staff living in Jagadhri
Town and Yamunanagar have not to
go to Jagadhri Workshop Station area
for shopping, the free travel facility
in their favour has beep withdrawn
with effect from 1st January 1964. The
Railway employees themselves have,
however, continueq ‘to* enjoy the
facility of free trave] daily between
Jagadhri Station and Jagadhri Work-

shop Station for attending their
duties in the Workshops.

(b) Yes.

(c) No. Out of 3,056 Workshop

staff, only 959 are living in Jagadhri
Town and Yamunanagr.

(d) The demands have been
examined. The staff residing in Jaga-
dhri Workshop area and its vicinity
have been alloweq free travel facility
to the extent of one pass per week for
one member of the family for going
to Jagadhri Town for shopping; in
addition, children of staff are entitled
to free passes for going to school
daily. The Railway stafl residing in
Jagadhri Town and Yamunanagar
have been allowed free travel facility
daily between Jagadhri Town and
Jagadhri Workshop Station by work-
men's trains and other nominated
trains for attending to their duty in
Workshops; in addition, medicgl
passes are allowed to staff and their
families as and when required. These
facilities are con<idered sufficient to
meet the requirements.
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Loss of Foedgrains

62. Shri Surendranath Dwivedy:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that there
has been considerable loss of food-
grains in Central Government -food
depots in the Eastern region during
the last three years;

(b) the reasons for such losses and
the amount of loss suffered; and

(¢) whether any action has been
taken against persons responsible for
such losses?

The Minister of State in the Minis-
try of Fooq and Agriculture (Shri
A, M. Thomas): (a) and (b). Overall
there has bzen no loss in storage of
foodgrains in the Eastern Region food
depots.

(c¢) Does not arise.

Attack on cattle traders

63. Shri C. K. Bhattacharyya: Will
the Minister of Railways be pleased
to state:

(a) whether a party of cattle trad-
ers were attacked in a train between
Phubulia and Bethuadahari stations on
the night oy 9th-10th January, 1964;

(b) whether two cattle traders were
killed and four injured and the
money carried by the ocattle traders
was looted; and

(c) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
Khan): (a) Yes, between Krishnagar
and Dhubulia stations.

(b) Yes.

(c) The police have registereq a
case on Crime No. 8, dated 10-1-1964
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ujs 386 LP.C. They have arrested 18
persons so far and the investigation is
progressing.

National Highway

65. Shri Basumatari: Will the Min-
ister of Transport be pleased to state
whether there is any proposal to cons-
truct a second National Highway road
from Jamduar (the border of Ben-
gal) to Bijni (Assam) connecting the
present diverted Nationa] Highway
roag from North Salmara considering
the present emergency?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): There is no proposal for
providing a National Highway dink
from Jamduar on the West Bengal
border to Bijni in Assam. A road is,
however, proposed to be developed
about 10-12 miles to the south of
Jamduar which would connect Bhalka
on the West Bengal Border with
Bijni on the North Salmara-Amingaon
National Highway. This is, however,
a State road.

Railway line from Kolhapur to
Ratnagiri

66. Shri Nath Pai: Will the Minis-
ter of Railways be pleased to state:

(a) whether Central Government
have been approached by the Gov-
ernment of Maharashtra for laying a
metre gauge line from Kolhapur to
Ratnagiri which is being developed
as an all weather port; and

(b) if so, the response of the Gov-
ernment of India thereto?

The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): (a) The State Government
had included this proposal in their
recommendations for new lines for the
Third Five Year Plan assigning to it
a low priority,

(b) The proposal is not included in
the railways programme of construc-
tion during the Third Plan.
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Bombay-Goa Highway

67. Shri Nath Pai: Will the Minister
of Transport be pleased to state:

(a) whether work of improvement
on certain portions of Bombay-Goa
Highway has been proceeding accord-
ing to schedule;

(b) the length of the road com-
pletai and the amount spent so far;
and

(c) the approxhnate't{me by which
the work will be completed?

The Minister of Shipping in the Min-
istry of Transport (Shri Raj Baha-
duar): (a) to (c). The information is
being collected and will be laid on the
Table of the Sabha.

Diva-Panwe] Railway line

68. Shri Nath Pai: Will the Minis-
ter of Railways be pleased to state:

(a) the progress made on the Diva-
Panwel Railway line so far;

(b) the amount of money spent; and

(¢) when the work is expected to be
completed?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Diva-Panvel forms part of the
Diva-Panvel-Uran Project. Progress of
works on this section upto end of
December, 1963 is about 57 per cent.

(b) The expenditure incurred upto
end of December, 1963 is about Rs.
1.26 crores.

(c) May, 1964.
National Welfare Board for Seafarers

69. Shri Kajrolkar: Will the Minis-
ter of Transport be pleased to state:

(a) the conclusions arriveq at in the
meeting of National Welfare Board for
Seafarers held in Madras on the 11th
January, 1964;
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(b) whether the Tripar Life Com-
mittee proposed to be set up will sub-
mit its report within 3 months; and

(¢) how far the social security bene-
fits wil] be modified to suit the re-
quirements of the Seafarers?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) A statement showing the
conclusions arrived at in the meeting
of the National Welfare Board for
Seafarers held in Madras on the 11th
January, 1964, is placed on the Table
of the Sabha. [Placed in Library. See
No. LT-2254/64].

(b) A Tripartite Committee, consis-
ting of the representatives of Ship-
owners, Seafarers and the Govern-
ment, was set up with the request to
submit its report by the 15th Aprl,
1964. It is hoped that the Committee
will submit its report by the stipulat-
ed date.

(c) This aspect of thc question will
be examined on the receipt of the re-
port of the Tripartite Committee.

Freight rates on goods

70. Shri Sham Lal Saraf: Will the
Minister of Railways be pleased to
state whether the freight rates
charged by Railways on goods vary
whep, booked in bulk or in part and
when destined to different stations?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Yes. Normal tariff rates
vary for traffic in small lots and in
wagonloads. They also vary  for
different stations, as rates charged
are based on distance.

Seminar on Far East Farm
Broadcasting

rShri D. C. Sharma: -,
" % Shri B. P. Yadava:
* % Shri Bishanchander Seth:
| Shri Dhaen:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether the importance of
radio in disseminating information to
farmers to fmprove their agriculture
has been studied; and

(b). if so, the result thereof?

The Minister of State in the Min-
istry of Food and  Agriculture (Dr.
Ram Subhag Singh): (a) and (b). No
scientific studies have been conducted
on the usefulness of the Radio in dis-
seminating information to farmers to
improve their agriculture. However,
experience has shown in this country
that the rural broadcasts beamed to
farmers are very useful to them in
their day-to-day agricultura] work.

Useful agricultural programmes are
planned and broadcast from All India
Radio Stations every day .for the use
of farmers. Community listening and
the organisation of Radio Farm
Forums are being encouraged in the
villages in all the States of India and
necessary facilities are being provided
for the purpose.

Arecanut Cultivation

72. Shri Himatsingka: Wil] the
Minister of Food and Agriculture be
pleased to state:

]

(a) whether any development

scheme for arecanut cultivation has

been chalked out by the Indian Cen-
tral Arecanut Committee; and

(b) if so, the details thereof?

The Minister of State in the Minm-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes.

(b) The Indian Centra] Arecanut
Committee, in collaboration with the
arecanut growing States, is executing
a plan for increasing the per acre
yield of arecanut in the country by
employing various ‘measures like dis-
tribution of seedlings and provision
for irrigation factlities, plant protec-

FEBRUARY 11, 1964

Written Answers 130

tion measures and fertilisers. The
production of this commodity in the
country is targetted to be raised to a
level of 1,05,569 metric tonnes at the
end of Third Five Year Plan from a
level of 96,031 metric tonnes at the
end of Second Plan.

Besides the above programme the
following schemes have been under-
taken by the Committee under its
direct control for the development of
arecanut:

(i) Scheme on cooperative mar-
keting.

(ii) Publicity and propaganda for
arecanut development.

(iii) Distribution of quality seed-
lings from its Research Sta-
tions.

(iv). Advice to individual growers
in the fleld of wrecanut
development.

-
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74. Shri Vishwanatp Pandey: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that the
National Shipping Board hag set up a
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Committee to assess the volume of
traffic and shipping tonnage to be
acquired during the Fourth Plan; and

(b) if so, the suggestions and re-
commendations of the Committee?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur); (a) Yes, Sir.

(b) The recommendations of the
Committee have not been received
by Government so far.

Double Platformg on Stations on N.
Railway

76. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a), whether it is a fact that some
cases of providing double platforms
at various Railway stations on the
Northern Railway are pending; and

(b) if so, the names of the stations
which wil] be provided double plat-
forms during 1964-65?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No Sir; no such proposals
are pending.

(b) Does not arise.

Quarters for Posts ang Telegraphs
Employees, Punjab

77. Shri Daljit Singh: Wil] the
Minister of Posts and Telegraphs be
pleased to state:

(a) the number of projects for
construction of quarters for Posts and
Telegraphg employees functioning in
Punjab at present; and

(b) the time by which the proposed
projects wil] be completed?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). 20 units of
staff quarters are nearing completion.
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20 units of staff quarters will be
taken up shortly for construction

Class I Posts in Posts and Telegraphs
Department

78, Shri Daljit Singh: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) the number of posts of Class I
Officers filled up in the Posts and
Telegraphs Department during the
last ten yeads, circle-wise; and

(b) the number of such Officers be-
longing to Scheduled Castes and
Scheduled Tribes, circle-wise?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). It is presum-
ed the question relates to direct re-
cruitment t8 Class I Sérvices, Re-
cruitment to such Services/Grades/
Posts in the Posts and Telegraphs De-
partment is made on an all India
basis and not on circle basis. 251
candidates were recruited in various
Class I Services/Grades/Posts in 2
Posts and  Telegraphs Department
during the last ten years ending De-
cember, 1963, against the quota meant
for direct recruitment out of which 8
belonged to Scheduled Castes and 2 to
Scheduled Tribes.

Fertilizers

79. Shri Daljit Singh: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) the price of fertilizers produced
in India, factory-wise, during 1963;
and

(b) the price of fertilizers imported
during 19637

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment giving the required information
in so far as fertilizers marketed
through the Central Fertilizer Pool
of the Ministry of Food and Agricul-
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ture are concerned, is laid on the Table
of the House. [Placed in Library. See
No. LT-225/64].

Air India Building

80, Shri Bade: Will the Minister of
Transport be pleased to state:

(a) whether it is g fact that Air
India is going to construct a building
with a view to bringing all the ad-
ministrative offices at Bombay under
a single roof;

-

(b) if so, the name of the architect
and whether he is an Indian or a
foreigner; and

(c) if he is a foreigner the total
foreign exchange released for this
purpose and the cost of the cpnstruc-
tion of the building?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin): (a)
to (c¢). The Air-India Corporation pro-
posed to construct an administrative
building to house their administrative
offices excluding their stores Clearing
Section at an estimated cost of Rs. 1.50
crores. An American architect, in-
volving payvment of a fee of $60,000,
was appointed by the Corporation
with the approval of the Central Gov-
ernment. The Corporation had en-
tered into an arrangement by which
the architects fee will be paid by sale
of transportation.

The Corporation have since revised
their plans and propose to go in for a
larger building. The whole matter
is now under consideration of Gov-
ernment.
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Navigation in Dhuleswari River

82. Shrimati Jyotsna Chanda: Will
the Minister of Transport be pleased
to refer to the reply given to Starred
Question No. 497 on the 10th Decem-
ber, 1963 and state:

(a) whether the scheme submitted
by the Assam Government to make
river Dhuleswari in Mizo hills navig-
able has since been considered;

(b) if not, the reasons therefor; and

(c) if considered, when it will be
given effect to?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (c). The matter is
still under examination in consultat-
ion with the Government of Assam.

Railway Over-Bridge at Tirur

84. Shri Koya: Will the Minister of
Rallways be pleased to state whether
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the Government of Kerala have agreed
to meet their portion of the expenses
in the construction of the railway
over-bridge at Tirur (Kerala)?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
Yes, Sir, during the year 1964-65.

Labour Cooperatives, .

85. Shri P. R. Patel: Will the Minis-
ter of Community Development and
Cooperation be pleased to state:

(a) the number of labour coopera-
tives registered in each State as on
the 1st January, 1964;

(b) whether there are labour co-
operatives executing works at places
more than fifty miles from the per-
manent residence of labour members
of cooperatives; and

(c) if so how the labour members
get work and how far principles of
cooperation are implemented?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar
Misra): (a) There were 2872 labour
cooperative societies in the country as
on 30-6-1962 as shown below:—

Andhra Pradesh 217
Assam 3
Bihar 30
Gujarat . 255
J&K I
Kerala . 69
Madhya Pradesh 79
Madras . 48
Maharashtra 465
Mysore . 24
Orissa 54
Punjab 1025
Rajasthan 439
Uttar Pradesh] 81
West Bengal . 3
Union Territories 79

ToTAL" 2872

The figures as on 1-1-1964 are not
available. TR

(b) and (c). This Ministry is not
aware of any society executing works
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at places more than 50 miles from the
permanent residences of its members.
The labour cooperative societies are
democratic- bodies, They execute
works according to their capacity and
as decided by their board of manage-
ment. Normally a labour cooperative
society works within the area  of
operation as defined in the bye-laws

of the society.

Trains Betweem Kadi-Bechrajee-
Chanasma

86. Shri P. R. Patel: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that slow
speed is imposed on trains running
between Kadi-Bechrajee-Chanasma
(Ranoj) and between Chanasma-Harij
and also Mehsana-Patan-Kakoshi due
to worn out and light rails and
sleepers; and » ‘e

(b) if so, when the rails and sleepers
are proposed to be changed so that
speed may be increased?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) There are speed restric-
tions over parts of these sections.

(b) Renewal on Chanasma-Harij
section has been sanctioned and the
work is expected to be completed by
the end of 1965. Renewals on Katosan
Road-Bechrajee-Chanasma-Ranuj and
Mehsana—Patan—Kokoshi sections
will be undertaken during the current
(3rd) Plan and are expected to be
completed in 1967.

Price of Fodder

87. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the rate of Rs. 3 per
maund for sale of fodder in the
famine-affected areas of Rajasthan as
decided in a meeting held on the 13th
December, 1963 has since been imple-
mented; and

(b) if not, when it is likely to be
implemented?
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). The
Government of Rajasthan have issued
instructions to all Collectors in the
State on 13th January, 1964, that
fodder from the fodder depots in the
scarcity affected areas will be sold
at the subsidised rate of Rs. 3 per
maund. The subsidy i.e. the differ-
ence between the actual cost of fodder
F.O.R. depot and the sale price of
Rs. 3 will be met exclusively by the
Government at the depots run by the
Government and 50% by the Govern-
ment and 50% by the charitabje insti-
tutions where the latter are running
the depots.

Railway Accidents

88. Shri D. D. Mantri: Will the
Minister of Railways be pleased tn
state: N .

(a) whether there have been any
railway accidents in India during the
period December 22 1963 till today;
and

(b) if so, the details of the same?

The Deputy Minister in the Minis-
try of Railways (Shri S V. Rama-
swamy): (a) and (b). There thave
been 111 accidents in the categories
of collisions, derailments, fires in
trains and trains running into road
traffic at level crossings on the Indian
Government Railways during the
period from 22-12-1963 to 21-1-1964.
The details of these accidents

are
given below:—
No. of
Category Accidents.
Collisions s
Derailments 77
Fires in trains 15
Trains running into road traffic
at level crossings. . . 14
TorAaL . . . 111
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Dangua Posi 'R.ailway Colony

89. Shri H. C. Soy: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that at
Dangua Posi railway colony there
does not exist daily marketing faci-
lities; and

(b) if so, the steps to be taken in
this respect?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). Though there is
no marketing facilities in Railway
Colony, a bi-weekly market is held
just outside the Railway Colony. The
provision of a market at this station
is under examination.

Agricultural  Production
90 [ Siri H. C. Soy:
" Shri P. R. Chakraverti:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a conference was
recently held for eastern region to
boost up agricultural production in
that region;

(b) if so, the decisions taken and
the conclusions arrived at; and

(c). how they are going to be imp-\
lemented?

The Minister of State in the Minis-
try of Food anq Agriculture (Dr.
Ram Subhag Singh): (a): Yes. The
Conference was held at Calcutta on
23rd and 24th January, 1964.

(b) and (c). Important decisions
arrived xat in-the Conference and the
action proposed to be taken by the
State Governments in the eastern re-
gion are as follow:-

(1) Need for administrative co-ordi-
nation at the State, District, Block
and Village levels.
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The State Governments are propo-
sing to entrust a senior officer with
the powers and duties to look after
the co-operation of concerneqd Depart-
ments in the State and would also be
making suitable arrangements for co-
ordination at District, Block and Vil-
lage levels, with such modifications
as are considered necessary according
to local conditions.

(2) Implementation of intensive
cultivation programme in this region
particularly for rice and jute.

States agreed to take up such
schemes and strengthen the staff to
the extent possible. They have also
agreed to make necessary arrange-
ments for adequate supplies of ferti-
lisers, pesticides, seeds etc.

(3) Adequate provision of credit for
agricultural development particularly
in the intensive “cultivation districts.

Reserve Bank has agreed to take
a liberal view in the matter subject
to the cond.ition that State Govern-
ments would make utmost efforts for
revitalising the co-operative struc-
ture in the States especially the
Central Co-operative Bank and Pri-
mary Co-operative Societies, on the
lines indicated by them.

(4) Need for the provision of funds
for utilisation of un-utiliseq irriga-
tion potential.

To facilitate simultaneoug action in
the agricultural fields in regard to
advance development action, along
with the construction of irrigation
projects, it has been suggested that
adequate funds may be provided
under a new head ‘Area Programme
for Irrigation Projects’ under the
major head “Agricultural Program-
mes”. During the recent Annual Plan
discussions for the year 1964-65, this
requirement was kept in view and
some outlays were recommended for
different States to be revised as con-
sidered necessary by them in due
course after detailed examination.
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(5) Reduction of electricity rates at
least to the level of ¢ np per unit
which is considered economical for
agricultural purposes.

‘State Governmentg agreed to con-
sider the matter.

Railway Lines in Maharashtra

91 Shn Lonikar: Will the Minister
of Railways be pleased to state:

(a) whether (i) Sholapur-Bhir-
Aurangabad, (ii) Latur Parli-Varij-
nath, (iii) Adilabad-Chanda railway
lines have been recommended by the
Government of Maharashtra for inclu-
sion in the Fourth Five Year Plan;

(b) whether Governmet is aware
of the public demand of Marathwada
for conversion of Manmad Purna rail
line to broad gauge; and

(c) whether Government propose
to consider the demands of this back-
ward area and include the railway
lines of this area in the Fourth Five
Year Plan?

The Deputy Minister in the Minis-
try of Railways (Shri S. V.
Ramaswamy): (a) The Maharashtra
government had includeq these pro-
posals in their recommendations for
the construction of new lines during
the Third Five Year Plan. Fresh
proposals for new lines for the Fourth
Plan have not so far been called for
from the State Governments.

(b) Yes.

(c) The frame work for the Fourth
Plan has still to fully crystallise, and,
as such, it is too early to say any-
thing in the matter.

12.00 hrs. b
OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Shri B. N.
Khardekar who passed away at Kolha-
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ber
pur on the 26th December, 1963, at
the age of 60. He was a Member of
the Constituent Assembly of India
during the period 1948-49, and of the
First Lok Sabha during the years
1952—57.

We deeply mourn the loss of this
friend. I am sure the House will join
me in conveying our condolences to
the bereaved family.

The House may kindly stand in
silence for a short while to express
its sorrow.

(The Members then stood in silence
for a short while)

12.01 hrs.

CONVICTION OF MEMBER

Mr. Speaker: I have to inform the
House that I have received the
following communication, dated the
7th February, 1964, from the Magis-
trate, First Class and Additional
District Magistrate (Judicial), Bhopal:

“] have the honour to inform
you that Shri Homi F. Daji, Mem-
ber, Lok Sabha......

Some Hon. Members: He has already
come here.

Mr. Speaker: It further reads:

“....was tried in the Court of
Magistrate, First Class, Bhopal,
Madhya Pradesh (before me), on
the charge under section 188 of
the Indian Penal Code, for wil-
fully contravening and disobeying
the duly promulgated order of the
Superintendent of Police, Bhopal,
regarding the prohibition of more
than 4 persons passing through
the regulated area and creating
noise and disturbance, thus caus-
ing or likely to cause annoyance
and/or disturbance to the Members
of the Vidhan Sabha, Madhya
Pradesh, in session
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The Police presented the com-

plaint at 445 pm. on the T7th

February, 1964, and the same day

Shri Homi F. Daji, on pleading

guilty, was convicted of the offence

punishable under section 188 of
the Indian Penal Code and was

sentenced to pay a fine of Rs. 25

and in default to undergo simple

imprisonment for five days. He
failed to pay the fine and hence
was sent to jail.”.
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Shri A. P. Jain (Tumkur): He must
be tried here also for making noise!

12.03 hrs.

Re: MOTIONS FOR ADJOURNMENT

Mr. Speaker: I have got notices of
a large number of adjournment
motions and in many cases more than
one from the same party, as well as a
large number of cailing-attention-
notices.

It has been the rule here, since we
started working this new Constitution
of ours in 1950 under which the Presi-
dent has been pleased to give us his
Address every year, that when the
Address is being discussed, no
adjournment motion is allowed during
that period. That ruling by the
Speaker of 1951 since we started this
for the first time has gone on.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Not ordinarily allowed.

Mr. Speaker: In our rules, it is laid
down that the matters which are
mentioned in the Address can be dis-
cussed, but we have established a

‘ practice that even matters that are

omitted in the Address can be discus-
sed here.

There is one other thing. Simul-
taneously with the notices of those
adjournment motions as well as calling
attention notices, I have also received



143 Re:
notices of amendments in connection
with the Address on the same sub-
jects and, in many cases, by the same
Members, where they have given it
in the usual form, that they regret
that this has not been done or that
has not been done or some other
situation exists.

Under

these circumstances, hon.

Members would kindly appreciate that™

it would only be a duplication if we
set apart time first for separate dis-
cussions on the same subjects and
then deal with them during the debate
on the President’s Address. What I
would put before the House is that
first we should discuss the Address
of the President to Parliament and
then if any particular subject is not
sufficiently discussed during that dis-
cussion, we can see..

Some Hon. Members: No, no.

Mr. Speaker: Order, order. Let me
conclude.
Shri S. M. Banerjee (Kanpur):

There were mass kiilings in Pakistan
and exodus from there....

Shri P. K. Deo (Kalahandi): An
adjournment motion is a censure
motion.

Mr. Speaker: The Opposition has

always been claiming that. I have
no dispute with them in that asser-
tion, that it has an element of censure,
though there is nothing in the rules
that says that. But I do not want to
join issue on that point. Even if it
is so, and the Opposition has greater
advantage if they have it in the
adjournment motion, I would have no
objection. But they would be the
losers. They should think over it. I
am requesting the hon. Members of
the Opposition just to sit with me
this afternoon and then decide what
would be in their own interest in
these circumstances. If they insist on
the adjournment motions, probably I
would not have any objection in
admitting one. But each Group shall
have to choose one adjournment
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motion that it wants to press and then
I will see whether it is in order and
whether I can allow it or not.
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That is my submission to the House,
that probably it would be in the
interest of the Opposition themselves,
if we have the discussion on the
Address first. Then they will have
longer time to discuss....

An Hon. Member: No.
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(Indore): Under what
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Mr. Speaker: It is simple procedure.

Shri Surendranath Dwivedy (Ken-
drapara): As you have already
cbserved, there is an element of
censure in an adjournment motion.

Mr. Speaker: I do not want to join
issue on that.

Shri Surendranath Dwivedy: If we
discuss the same matters during the
course of the debate on the President’s
Adadress, I do not think we get that
opportunily.  On the adjournment
motion, the House itself will vote and
the House’s opinion will be known on
the specific matter, how the Govern-
ment has failed.

Mr. Speaker: Shri Mukerjee,

Shri P. K. Deo: On a point of
order.

Mr. Speaker: Shri Mukerjee.

Shri P. K. Deo: On a point of order.

Shri H. N. Mukerjee (Caicutta
Central): There cannot be a point of
order in regard to nothing.

Mr. Speaker: Nobody has any point
of order when something is repeated.

Shri P. X. Deo: It will
not be repeated.

No, Sir.

Mr. Speaker: He may resume his
seat. Let me hear the point of order.

Shri P. K. Deo: Before you proceed
to the Calling Attention, I think you
. appreciate the importance of the
whole issue, and we respectfully bow
to your ruling that the leaders of the
various parties should meet in the
afternoon and decide regarding the
fate of the adjournment motion, but
before you make any decision on the
adjournment motion, you should not
allow this Calling Attention to pro-
ceed, because it is more or less on the
same subject. If you concede the
Calling Attention, then it loses all
importance.
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Mr. Speaker: I am taking up all the
adjournment motions and the calling
attention notices together at this
moment to decide the principle.
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Shri H. N. Mukerjee: If I may, I
would submit, first of all that it is
not so much a question of the con-
venience in the order of discussion as
a matter of principle, a matter in
regard to the rights of Members of
the House which is involved. It is in
regard to that that I would ask for
your support. What has happened on
this occasion is a very exceptional
circumstance.

Mr. Speaker: Let him not go into
the merits.

Shri H. N. Mukerjee: I am not
discussing the merits of the matter,
but in order to point out the kind of
decision which the Chair should be
assisted to make, I have to refer to
that.

You have referred to an older deci-
sion of the Chair that when the Presi-
dent’s Address is going to be discus-
sed, no adjournment motion is to be
permiited in regard to any of the
matters mentioned in that Address.
My submission is that, with all
respect to that particular deci-
sion, it cannot be rigid and irre-
vocable like the laws of the Medes and
Persians, because on this occasion very
exceptional things have taken place.
As we come to this House, we come
agitated because of certain things
which have taken place in our country
as well as in a contiguous country.
Therefore, we gave notice of the
adjournment motions, and I think to
the adjournment motions almost every
party in the Opposition have been
signatories.

As has been pointed out already,
there is a qualitative difference bet-
ween an adjournment motion and a
Calling Attention matter. There is
also a qualitative difference between
discussion of an adjournment motion
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and discussion in the course of the
President’s Address. The President’s
Address gives us a complete cons-
pectus of the position, and we have
to take the President’s Address with
all due respect, and we can, of course,
concentrate on one or two particuiar
points, but we have to fill the entire
picture, and filling the entire picture,
we may not be inclined towards cen-
suring the Government in those pre-
cise terms which an adjournment
motion, by implication, enables us to
do. Therefore, it is quite important
as a matter of principle, quite apart
from the convenience of discussion in
this House and the opportunities
which more Members might have in
regard to participation, quite apart
from that, quite apart from the con-
venience aspect of the matter, it is
a matter of principle that adjourn-
ment motions, which aré the right of
the Members to give notice of, should
not be made light of.

What happens is that adjournment
motions are sometimes converted into
calling attention matters, because the
idea is that we get information. In
regard to information, we are not
merely dependant upon what the
Ministers choose to say, and you here

can take judicial notice of already
ascertained reports which have
appeared in very reputable news-

papers and other sources, and Yyou,
off your own bat, can surely assist
Members of the Opposition in getting
a discussion by way of an adjourn-

ment motion. This is a matter of
principle involved. That is why I
believe you should give permis-
sion.

Shri N. C. Chatterjee (Burdwan):
With great respect, may I draw your
attention to Chapter IX and Chapter
XVI of the Rules of Procedure?

You have been good enough to allow
this Calling Attention to a matter of
urgent public importance. If you look
at Chapter IX, the core of the matter
there also is of urgent public import-
ance. Having regard to the terrible
things that have happened in East
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Bengal and the consequent repercus-
sions and other events that have hap-
pened, you have rightiy pointed out
and admitted that it is a matter of
urgent public importance. May I
point out that rule 58 in Chapter IX
states:
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“The right to move the adjourn-
ment of the House for the pur-
pose of discussing a definite matter
of urgent public importance shall
be subject to the following res-
trictions, namely,....”

I submit that all these conditions we
have fulfilled. When the rule or
bylaw prescribes certain condition
and if the conditions are fulfilled, it
is mandatory, I submit with great res-
pect, that the authority exercising the
rule permits the discussion and the
right of the hon. Member$ should not
be made light of. I need not read
clauses 1 to 8; all these conditions
were fulfilled. The general debate on
President’s Address would not come
within clause 6. The motion shall not
anticipate a matter which has been
previously appointed for consideration.
No matter has been previously
appointed for consideration at all
Therefore, I submit that the condi-
tions prescribed under rule 58 have
been fulfilled and no restriction should
be imposed. So, I submit with great
respect that our right should be res-
pected. The essence of the matter is
urgent public importance, continuing
tension and threat to the peace and
security of India. Therefore, I res-
pectfully submit that the adjourn-
ment motion should be allowed.

Mr. Speaker: There is no doubt
about that; I thought it was a matter
of urgent public importance and
therefore, I admitted it as a calling
attention notice...... (Interruptions).
Order, order. Hon. Members should
listen to me first. I shall read the
ruling of the Chair on T7th August
1851. On a motion tabled by Prof.
Shibbanlal Saksena to discuss the fail-
ure of Government to take adequate
steps to prepare the civil population
of India to meet the threatened inva-
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sion of our territory by Pakistan, the
Deputy-Speaker said while disallow-
ing the motion:

“Only yesterday the President
delivered his address to the House
and I believe two days have been
allotted for the discussion of the
address and if hon. Members
would like to have another
day for the discussion, I hope Gov-
ernment will agree to it. The
House has much time at its dis-
posal and I feel that this is not a
matter which should be raised in
the House by way of an adjourn-
ment motion.”

Shri Hari Vishnu Kamath: Is it
not clear from that that the Deputy-
Speaker said that the Members
wanted another full day for discus-
sion of that particular matter? That
is, apart from the President’s
Address.

Mr. Speaker: If the House wants it,
I will have no objection even to that.

Shri Nath Pai (Rajapur): But what
we cannot grasp is the mysterious
metamorphosis by which an adjourn-
ment motion gets converted into a
calling attention motion.

Mr. Speaker: I was going to read
that also. There is a proviso to rule
193 under which notices are given
for adjournment motions. If an early
opportunity is otherwise available for
the discussion of the matter, the
Speaker may refuse to admit the
notice of that adjournment motion.
That is provided there. Is there ag
early opportunity or not? 1 ask the
Members.

Shri Nath Pai: Not in the form in
which it is sought.

Mr. Speaker: The hon. Members
may insist on the same thing again
and again. The rules are very clear;
the ruling of the Speaker is very
clear. The hon. Minister has already
informed me that he is going to make
a statement,
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Shri S. M. Banerjee: We have heard
enough statements.

Mr. Speaker: If the hon. Members
want that a narticular time might be
fixed during that debate for this parti-
cular subject alone, it can be.done.
Otherwise they would get only 2%
hours. They may have 3 or 4 hours.

Shri Hari Vishnu Kamath: The
whole day.

Mr. Speaker: If the House wants

whole day....

Shrimati Renu Chakravartty: If it
is the will of the House—as this is a
matter of such urgency, something
that has emotionally and politically
roused the people of this country—
and you are prepared to give us time
to discuss that for four or five hours
or for a day which may be decided
now, I do not understand why we
cannot put aside other matters and
discuss it today as an Adjournment
Motion because it is a matter not only
of urgent public importance but it is
a matter about which certain acts of
omission and commission have been
made and on which I submit we want
to censure the Government.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
So far as the allotment of time is
concerned, the Government is pre-
pared to abide by what you decide.
We are thinking of having four days
for discussion of this subject on the
Business Advisory Committee’s deci-
sion, but so far as the Government is
concerned, we are proposing four days
already which is quite enough; but if
for this particular purpose, as you
say, they want more time, the Gov-
ernment will be prepared to do that.

Shrimati Renu Chakravartty
(Barrackpore): We want you to
admit this as an Adjournment Motion.
(Interruption).

Several Hon. Members rose—
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Mr. Speaker: Order, order. How
can I have it when there is a definite
ruling of the Deputy-Speaker. I am
not going to overrule that ruling that
is there? (Interruption).

Shri S. M. Banerjee: The rulings
may be there but you know very well,
and we very well know—(Interrup-
tion).

Mr. Speaker: Shri Banerjee knows
that much better than I: that the
Speaker cannot overrule the Deputy-
Speaker’s ruling.

Shri S. M. Banerjee: Just a second,
Sir. I submit that point for your
reconsideration. It is a matter which
should not be rejected merely on a
technical ground. Lives have been
lost and property has been destroyed;
but you have said that we cannot
discuss it merely because the Deputy-
Speaker said something. (Interrup-
tion).

Mr. Speaker: Order, order. There
ought to be respect shown to the
ruling, whether it be by the Deputy-
Speaker or the Speaker. (Interrup-
tion). Order, order. I am nbot able
to hear.

Shri Tridib Kumar Chaudhuri
(Berhampur): The ruling of the
Deputy-Speaker which you have
cited does not lay down any general
principle as such. As we understand
it, in 1950 or 1951, the Speaker had
not laid down or given a direction
from the Chair that no Adjournment
Motion should be allowed at the time
of discussion of the President’s
Address. The ruling that you read
out only says that on a particular
motion on a particular occasion, the
Deputy-Speaker who was then in the
Chair did not allow that. But that
does not lay down as a general prin-
ciple that in such circumstances as
these, when the whole country is con-
vulsed, when the entire army has to be
moved, when the Commander-in-
Chief goes to a particular town to
see to the deployment of the army
for a particular purpose, these things
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cannot be discussed and that we
cannot censure the Government for
all its failure and acts of omission
and commission. That is what I
wanted to point out.

Mr. Speaker: I do not think there
is any further discussion necessary.

Shri Tyagi (Dehra Dun): My party
has not spoken at all on this matter
and so may I aiso make a submission?
Surendranath

Mr. Speaker: Shri

Dwivedy.

Shri Surendranath Dwivedy: Since
the Minister of Parliamentary Affairs
was prepared to concede that we may
get a day for this, may I suggest that
we may discuss this specific matter
tomorrow and start discyssion on the
President’s Address the next day? I
think that will be all right, because
this matter is very urgent and it
exercises the mind of the whole coun-
try, and so, when Parliament has met,
it should first take up that matter,
and let us discuss it. The whole of
tomorrow may be allotted for it.

Shri Tyagi: May I also make a
submission? It is a matter on which
not only this House but the whole
of India feels concerned. So, I wel-
come that idea, that suggestion which
you gave, namely, instead of an
Adjournment Motion—

Some Hon. Members: No, no.
(Interruption).

Shri S. M. Banerjee: There is agi-
tation in the country.

Mr. Speaker: Order, order. -

Shri Tyagi: They can do as they
choose. (Interruption).

Mr. Speaker: Order, order. He

must be heard.

Shri Tyagi: I want to submit
humbly that it is a matter which will
have an effect on our foreign policy
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[Shri Tyagi]
and also on foreign countries and

their attitude.

Shrimati Renu Chakravartty: Have
a secret session.

Shri Tyagi: If an Adjournment
Motion on such an important issue is
defeated, as it is sure to be defeated,
it will have a bad effect, and the effect
of that defeat will be against the
interest of India. I therefore submit
‘that the Opposition might co-operate.
It is a joint effort of the whole nation.
Let us come out—(Interruption).

Some Hon. Members: Hear, hear.

Shri Taygi: Let us come out with
a positive proposal which may be uni-
versally, unanimousiy accepted.

Mr. Speaker: Order, order. I do
not think there is any further discus-
sion necessary. 1 have already spent
25 minutes on this and nothing more
is necessary. I know that hon. Mem-
bers from Benga! are very much agi-
tated, rather the whole country is
agitated. ...

Shri S. M. Banerjee: I do not come
from Bengal; I come from India.

Mr. Speaker: I know that he comes
from India and he takes interest in
anything that comes up. (Interrup-
tions). So far as any doubt about the
decision is concerned, that is not
proper, because the decision is there
and we ought to respect it. That is
not the only one. There is another
by the Speaker as well—I am sorry;
it is not by the Speaker; it is also by
-the Deputy-Speaker.

Shri Nath Pai: What was the occa-
sion when the decision was given?
That should also be considered.

Mr. Speaker: Of course, I admit it
is extraordinary. There is no doubt
abcut it. But we should not depart
from the wholesome practice that we
have got. 1 agree with that ruling
that when there is an immediate
opportunity to discuss the same thing,
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no adjournment motion can be allow-
ed. That is very clear to me and I
cannot depart from it. Now a sug-
gestion has been given that it might
be taken up tomorrow first of all. I
am agreeable that this may be dis-
cussed first of all and let it be discus-

sed for the whole day tomorrow.
(Interruptions).
Shri Bade (Khargone): It may be

in the form of an adjournment motion,

Shri S. M. Banerjee: In what form
will it be discussed tomorrow?

ol qEETAR . (FEE)
seae wErEd, A faaed ot gw A

geaer @At - 8 @ w1 AF
fear, s =g Y 48 WEF 0

st TTATT TR ¢ 9T AT a9 O
AR LU IS S

e WA ¢ W9 Wt §5 SRy
sYC wd T g7 A |

st qurret fag: A qEET ...

seney wRYEa oS ¥E  Iw O
g sEa #g o afswd

Hon. Members have asked on what
motion it will be discussed. Shri
Tridib Kumar Chaudhuri has given an
amendment that “At the end of the
motion the following be added—

“put regret that there was
inadeguate reference to the com-
munal hoiocaust directed against
the minorities in East Pakistan in
Khulna, Narainganj....

Shri Bade: Our request is that it
may be discussed in the form of an
adjournment motion. If by reading
this you want to satisfy us, we will
not be satisfied. -~
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Mr. Speaker: If he is really deter-
mined not to be satisfied, then I have
nothing to say. But I have already
said that I stick to the ruling that has
been already given that no adjourn-
ment motion would be allowed when

the President’s Address is being
discussed.
i R fag ;. St aF A

s AR AE v #1 oge g,
B AR AR T FT IX AL FT AT |
TR AT Al FgAT 98 ¢ 5 afx g
g a9 faar #R weeMde Wi #
a7 faan, @t mEaEE F gEEFA
T ST AT 9 ATTFIL § 98 g AT
& gar

Heqer WRITY ;W &3 W}, F
TAFT FAIE Q|

F ooy FgAr dvzar g fF oW
AT AGTHZ T JIL FET ATRT &
a1 3% faT @9 1 979 F 0 N
qUETIET qGC FT HIEA T AG AN

H gAow g TsswAe WA
T q799 a3 & fF I Y 9aq &
Frears & 399! wfg #% faar sy
FifF TEAT qTOF TEA THAT & AR
Fifer vgma sRE ® A faar g,
a7 FrEr wftg F7F @ o
(T | AR AR FTEE & a9 ®
g foar S @ SEEr a8 e
g faear

Shri A. K. Gopalan (Kasergod): It
is not only an urgent matter, Sir, but
it is a very serious matter. If it is
only discussed during a regular
motion and not as an adjournment
motion, where is the seriousness of the
subject. How can the seriousness of
the subject be stressed if it is only
taken as a regular motion? Whatever
the procedure is and whatever the
rulings on the subject may be, this is
a very important and serious matter
concerning the life and property of

2007 (ai) LSD—5
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the people and therefore this must be

considered on a special footing.

Mr. Speaker: I would appeal to
hon. Members one thing. 1 have
taken the decision that I cannot accept
it as an adjournment motion. I am
sorry, I will stick to that ruling.

Shri S. M. Banerjee: Even if any-
thing may happen in the country,
even if people may be slaughtered....

Mr. Speaker: Order, order. He will
kindly remain silent. I have heard
ail sections of the House and I am
giving my reaction. Certainly, they
may not agree; they may be sometimes
right as well. But I am just giving
my decision at the moment, that I
cannot admit these adjournment

motions.
. -

Shri S. M. Banerjee: Should I take
it that no adjournment motions will
be admitted?

=t qwaw fag : ity g&f ofs-
wWH ¥ garHs  gar § W TEee
3 WA Fgfaer #1 @ NERE
FT FrzaTad far a1 39« q 7@ fFar
2 @ fady § o} =@ s f&
T gH AT TaHE FT GG FA FT
qET TG W &, g AR AT W9
FA &

|t @l AW afeeE &+
TaAHT FT YT H § AT TgT FY A0
w1 ?

(Shri Brij Raj Singh and some other
hon. Members then left the House.)

Shri A. K. Gopalan: We do not
agree with this and, therefore, we are
also walking out.

Shrimati Renu Chakravartty: We
want to make it very clear that we
are concerned not only about the
minorities in East Pakistan but the
failure of the Government to protect
the minorities in India.
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Shri S. M. Banerjee: This Govern-
ment has failed....
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(Shri A. K. Gopalan, Shrimati Renu
Chakravartty, Shri S. M. Banerjee
and others then left the House).

Shri Surendranath Dwivedy: Sir,
1 take it that we are discussing this
matter tomorrow. There shouid be a
motion either by the Government or
by some of us saying that this matter
be taken into consideration. Then we
can move amendments and all that.

Mr. Speaker: We cannot do that.

Shri Surendranath Dwivedy: Then,
how is it to be done?

Mr. Speaker: Amendments have

been given already.

Shri Nath Fai: Please give us some
guidance in this mattér. So far as
the ruling is concerned, what we have
followed is that there will be a full
day debate on this subject and it will
be held tomorrow. But it is not yet
clear as to in what form we are sup-
posed to raise it. We have also given
some adjournment motions. We have
not waiked out because you have been
good enough to allow a full day for
this debate instead of 2} hours which
is the normal procedure. May I know
in what form the motion is to be
moved and whether we are supposed
to move it?

Shri Ranga (Chittoor): May I sug-
gest, Sir, that on such important occa-
sions the Government themselves
should come forward and say that
such and such a situation be taken
into consideration?

Shri A. C. Guha (Barasat): Will it
mean that this subject will not be
discussed in the debate on the Presi-
dent’s Address? That has to be
clarified.

Mr. Speaker: I have uot said any-
thing about it.

Shri Nanda: I am very sorry that
some of our friends there have chosen
to walk out. If they were really keen
to have a proper and full discussion,
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Table

after my full statement was before
them we could have discussed it apart
from any discussion taking place
during the debate on the President’s
Address. If you will permit me, Sir,
I shall make that statement and that
could be the subject matter for dis-
cussion.
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Mr. Speaker: He says he is going to
make a statement. Then a notice can
be given by any Member that this be
discussed.

Shri Nanda: I will move it myself.

Mr. Speaker: All right. He offers
to move that this subjcct should be
discussed.

Shri Hari Vishnu Kamath: If I
remember right., some time ago, dur-
ing the last session you told the
House that, apart from adjournment
motion, there is a separate provision
in the rules for censure of the Gov-
ernment. So, Sir, will you kindly
allow us to tab'e a motion for censure
tomorrow?

Mr. Speaker: Not under the pre-
sent circumstances. At that time, I
suggested it but nobody took the hint.
Now the Home Minister.

Shri Hari Vishnu Kamath: When
did you suggest, Sir? I could not fol-
Tow.

Mr. Speaker: I made that sugges-
tion when there was so much heat and
excitement; but nobody took the hint.
Now, papers to be laid on the Table.

12.35 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE MoTOR VEHI-
CcLES AcT AND MERCHANT SHIPPING
(APPRENTICESHIP TO SEA SERVICE)
SECOND AMENDMENT RULES

The Minister of Shipping in the
Ministry of Transport (Shri Raj
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Bahadur): Sir, I beg to lay on the
Table a covy =2ach of the foliowing
papers:

(i) Following Notifications under
sub-section (3) of section 133 of
the Motor Vehicles Act, 1934,
making certain amendments to the
De'hi Motor Vehicles Rules,
1940: —

(a) Notification No. F 12/54/61-PR
(T) published in Delhi Gaz-
ette dated the 17th October,

1963.

(b) Notification No. F. 12/221/62-
PR(T) published in Delhi
Gazett> dated the 14th Nov-
ember, 1963.

[Pluiced in Library. See No. LT-
2234/64].
(ii) The Merchant Shipping

(Apprenticeship to Sea Service)
Second Amendment Rules, 1963
publizhcd in Notification No. G.S.R.
1838 dated the 30th November,
1963. under sub-section (3) of
section 458 of the Merchant Ship-
ing Act, 1958. [Placed in Library.
See No. LT-2235/64].

(iii) Report of the Enquiry
Committee about the accident at
the Multani Ghat in the river
Yamuna. [Placed in Library. See
No. LT-2236/64].

NarroNaL CO-OPERATIVE DEVELOPMENT
CORPORATION (AMENDMENT) RULEs

The Minister of Community Deve-
lopment and Co-operation (Shri S. K.
Dey): Sir, I beg to lay on the Table
a copy of the National Co-operative
Development Corporation (Amend-
ment) Rules, 1963 published in Noti-
fication No. G.S.R. 1933 dated the 21st

‘~mber, 1963, under sub-section (3)
of section 22 of the National Co-ope-
rative Development Corporation Act,
1962. [Placed in Library. See No.
LT-2237/64].
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Shri P. K. Deo (Kalahandi): Sir,

this statement may be circulated.

Mr. Speaker: Yes.

Aupir Reports oOF INDIAN CENTRAL
Orseeps Commrrtee, Lac Cess
CoMMITTEE, ARECANUT COMMITTEE,
InpiaN  COUNCIL OF AGRICULTURAL
RESEARCH AND THE INDIAN CENTRAL
Coconur COMMITTEE

Tae Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhagz Siagh): Sir, I beg to lay on the
Table a copy of the following
papers: —

(i) The Fertiliser (Control) Sec-
ond Amendment Order, 1963
pub’ished in Notification No.
S.0. 3428 dated the 14th Dec-
ember, 1963, under sub-section
(6) of section 3 of the Essen-
tial Commodities Act, 1955.
[Placed in Library. See No.
LT-2238/64].

(ii) Audit Report on the accounts
of the Indian Central Oilseeds
Committee, for the year 1961-
62. [Placed in Library. See
No. LT-2239/64].

(iii) Audit Report on the accounts
of the Indian Lac Cess Com-
mittce for the year 1961-62.
[Placed in Library. See No.
LT-2240/64].

(iv) Audit Report on the accounts
of the Indian Central Areca-
nut Committee for the year

1961-62. [Placed in Library.
See No. LT-2241/64].
(v) Audit Report on the acco-

unts of the Indian Council of
Agricultural Research for the
year 1961-62. [Placed in Li-
brary. See No. LT-2242/64].

(vi) Audit Report on the accounts
of the Indian Central Coconut
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[Dr. Ram Subhag Singh]
Committee for the year 1961-

62. [Placed in Library. See
No. LT-2243/64].

12,37 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

COMMUNAL DISTURBANCES IN EAST
PAKISTAN

Mr. Speaker: Shri Hem Barua. _

Shri Swell (Assam—Autonomous Dis-
" tricts): Sir, before you call him, may
I point out that I have also tabled a
calling attention motion on the same
subject? But my name is not found
there. So, will you kindly allow me
to put a question on this?

Mr. Speaker: All right.

Shri Hem Barua (Gauhati): I call
the attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I
request that he may make a statement
thereon:

The communal disturbances in
East Pakistan resulting in heavy
loss of life and property of the
members of minority community
and their influx to India and con-
sequential disturbances in West
Bengal.

The Minister of Home Affairs (Shri
Nanda): Events in East Pakistan and
parts of West Bengal during recent
weeks have been a source of acute
anxiety ang distress for the whole
country. The salient facts relating to
these occurrences have been given in
a Statement which 1 amlaying on the
Table of the House. [Placed in Li-
brary. See No. LT-2233/64]. I
shall refer briefly here to some impor-
tant aspects of these developments.
There were violent manifestations of
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communal hatred in Khulna and
Jessore districts in East Pakistan com-
mencing from the 3rd of January,
1964. This led to repercussions in
Calcutta and the Districts of 24-
Parganas, and Nadia in West Bengal.
While the disturbances in West Bengal
were checked and the situation speedi-
ly brought under control the ravages
of communal rioting continued and
spread in East Pakistan.

2. The theft of the holy relic in
Hazratbal Shrine in Jammu and Kash-
mir on 27th December provided the
background for this agonising series
of outbursts in East Pakistan. The
loss of the holy relic deeply affected
the religious sentiments of fhe Mus-
lims of Jammu and Kashmir and was
strongly deplored and condemned by
members of all the communities in
the State and the rest of India. The
holy relic was recovered on 4th Janu-
ary, 1964 and has now been identified
as genuine and accepted as such by
the people of the State. Throughout
this period there was complete com-
munal harmony and accorqd among all
the communities in Jammu and Kash-
mir. Pakistan, however, gave a com-
munal twist to the incident and the
leadership and the Press....

Shri D. C. Sharma; Radio also.

Shri Nanda....went all out to ex-
ploit it for anti-Indian propaganda.
The communal disorders in Khulna
and Jessore may be traced directly to
this extremely inflammatory cam-
paign. There was extensive looting
and arson of shops and houses belong-
ing to the minority community in
Khulna, Daulatpur and Khalispur.
The trouble quickly spread to adja-
cent areas of Khulna town and became
so serious as to require the calling
in of the army. Disturbances broke
out in the district ot Jessore also and
Rampal Bazar was completely burnt
down. According to the press release
of the East Pakistan Government 29
persons were killed in these distur-
bances, whereas the figures were put
es high as 200 by non-official sources.
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As a sequel, the first incidents occur-
red in West Bengal on January 6,
1964 in the suburbs of Calcutta. Cases
of stabbing, arson, looting and other
forms of lawlessness were reported
both from the city of Calcutta and in
the districts of 24-Parganas, Nadia,
Howrah, Hooghly and Burdwan. The
Government of West Bengal promptly
took firm and effective steps to put an
end to the lawlessness and troops
were called in during the early stages
to assist the civil power.

3. All help and assistance required
by the West Bengal Government was
gwen by the Central Government and
armed police forces were rushed to
Cajcutta and other affected areas.
Consu!tations were held between the
State and Central Government regard-
ing the further steps that had to be
taken. With a view to enabling dis-
placed persons to go back to their
homes, the West Bengal Criminal Law
Amendment Ordinance was imme-
diately promulgated. Round-the-clock
curfew was imposed, a large number
of hooligans were taken into custody
and po’ice pickets were posted in
areas where violence was apprehend-
ed. Mobile patrol by the police was
a'so intensified. A large number of
goondas were taken into -custody;
nearly 15000 persons have been
arrested all over West Bengal and
specific cases have been started against
7,400 of these. Citizens’ Committees
were set up in the city of Calcutta in
consultation with voluntary organisa-
tions with a view to securing active
public participation in the maintenance
of good communal relations. An
encouraging feature noticeable in West
Bengal was the protection and help
given by Hindus to Muslims in dis-
tress even at serious personal risk
to themselves. Similar instances have
come to notice in East Pakistan where
Muslims came to the help of Hindus.
Saner element in Pakistan including
some newspapers also adopted a line
of protest against communal violence
and the inactivity of the Government
of East Pakistan.
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4. As a result of the prompt
measures taken by the Government of
West Bengal, the number of incidents
registered a steep fall on January 13
and by January 15, normal conditions
were restored. By January 29, the
area under army control had been
gradually returned to the police; the
curfew was also completely lifted in
the city. In the disturbances, 208
persons of both communities lost
their lives; 56 more were killed as a
result of police action. It is estimated
that in the city of Calcutta about
62,000 of both communities were
people whose homes were destroyed
or who left their homes out of a
sense of insecurity. Of these more
than 59,000 have since returned to
their homes. In the districts, mostly
in 24-Parganas and Nadia, roughly
40,000 persons are estimated to have
been displacegl—Sir, I haye brought the
figure up-to-date, 84098 persons of
whom 90 per cent have returned to
their homes. Measures have been taken
in hand to provide prompt relief and
succour to these people and on behalf
of the Government I can give the
assurance that neither funds nor faci-
lities would be stinted for the pur-
pose. The number of persons who
have crossed over to East Pakistan
because of these disturbances is esti-
mated to be slightly more than 5,000.

5. Simultaneously with these mea-
sures for dealing with the specific
situation in West Bengal, the Govern-
ment of India addressed the State
Governments concerned suggesting
‘“utmost vigilance and strongest pos-
sible action including preventive
measures at any sign of trouble to
keep under check communal and anti-
social elements”. I am sure Members
will wish me to pay a tribute to the
calm and restrained manner in which
the people in other States conducted
themselves during this delicate period.

6. In contrast to these determined
and successful efforts on our part to
restore normal conditions, the Gov-
ernment of Pakistan failed to take
its responsiblities seriously. On the
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[Shri Nanda]

other hand, it made efforts to s
the entire blame for the riots on to
us. It is also unfortunate that the
Press in Pakistan should have adopted
a similar attitude and come out with
extermely exaggerated, faise and in-
flammatory accounts of incidents in
West Bcngal. Largely as a result of
the incitement thus provided violent
disturbances started in Dacca and
Narayangunj. Extensive attacks on
the iife and property of the minority
community in this area and several
surrounding villages continued un-
checked for nearly a week. There
were reports of whole villages like
Rayer Bazar and Baidyer Bazar
inhabited by the minority community
being completely wiped out. The
exact number of casualties is not
known on account of strict censorship
imposed by the authorities. Pakistan
official hand-outs claim that not more
than 150 have been killed (including
deaths due to police firings). Unoffi-
cial estimates put it at well over a
thousand. The number of refugees in
Dacca and Narayangunj reached near-
ly a lakh and there are reports that
the Government was unable to cope
with the needs of the refugee camps
where, due to unsatisfactory arrange-
ments and hunger and exposure,
many deaths occurred.

7. The Government of India com-
municated to the Pakistan \Govern-
ment their deep concern at the loss
of life and property of the minority
community resulting from the recru-
descence of communal riots in Dacca
and neighbouring areas. The Presi-
dent, in his reply to Pakistan Presi-
dent’s message on the West Bengal
disturbances, proposed a joint state-
ment appealing for communal peace
and avoidance of incitement and pro-
vocation to communal passions and
expressing the determination ot the
two Governments to assure to the
respective minorities a sense of secu-
rity and well-being. The Government
of India also made a further sugges-
tion that in view of the situation in
Dacca and Jessore, the Home Ministers
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of India and Pakistan accompanied
by the Chief Minister of West Bengal
and the Governor of East Pakistan
should meet urgently either in Dacca
or Calcutta to jmpress upon the peo-
ple of both countries the earnest
desire of the Governments of India
and Pakistan to establish harmony
and peace amongst all communities
in their respective territories and to
take all measures necessary to that
end. The Government of Pakistan
rejected this basically human approach
with its usual cynicism and apathy.
In the meantime, a large number of
refugees affected by this wave of
communal violence in East Pakistan
bogan crossing over to Assam, Tripura
and West Bengal. The total of such
refugees is estimated to be over
25,000; more are coming in.

8. The large scale exodus from
East  Pakistan is the inevitable
consequence of Pakistan’s irrespcn-
sible attitude and its disinclinaticn to
accept its minimum responsibility to
create conditions to help restore the
confidence of the minority commu-
nity. Nevertheless, the policy of the
Government of India is to treat *

rehabilitation of the new migrants
from Pakistan as a national problem.
Instructions have already been issued
to ease the conditions for the grant
of migration certificates to intending
Hindu migrants from East Pakistan
to this country. In addition to the
already existing normal categories
qualifying for the issue of Migration
Certificates, it has been decided to
include the following catecories alzu
to meet the realities of the present

situation:—
(i) Girls of marriageable age;
unattached women and or-
phans who mav have no

sponsors in India as well .as
girls approaching marriage-

able age;

(ii) Families seriously affected
due to arson, looting and kil-
ling;
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(iii) Petty traders who have lost
their wherewithal as well as
industrial labour, skilled or
unskilled, who have been
badly affected;

Cases for Deputy High Com-
missioner’s  discretion; this
would also take care of bor-
derline cases.

(iv)

In view of the very large number of
applicants, the procedure for the
issue of the certificates has also been
shortened. As far as possible, it is
the Government's intention to reduce
to the minimum the period of un-
certainty and hardship for the mi-
grants coming in and, for that pur-
pose, to draw up suitable plans and
schemegs for their re-settlement. To
consider certain practical questions
arising out of this and to explore pos-
sibilities of obtaining lands for the
migrants, a meeting of the Chief
Ministers of Andhra Pradesh, Madhya
Pradesh. Maharashtra., Orissa and
West Bengal was called on February
8, 1964. The State Governments con-
cerned have assured wus that they
would take immediate steps to make
available nearly two lakh acres of
land for the re-settlement of mig-
rants families, both agriculturists
and non-agriculturists. Members will
appreciate that the various processes
connected with the development of
the land thus made available are
bound to take time; however, efforts
will be made to make the land ready
for settlement as quickly as possible.
Meanwhile, pressure would be maint-
ained on Pakistan Government to see
reason and to follow internationally
recognised canons of behaviour in
respect of their duty towards the
minorities.

Shri Hari Vishnu Kamath: Pressure
too gentle.

Some Hon. Members rose—

Shri Hari Vishnu Kamath: You
have ruled, Sir, that the hon. Minis-
ter will himself move a motion, but
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Disturbances in East
Pakistan
as far as I understand the Rules,
there will be a procedural difficulty
because you have appointec tomor-
row as the day for discussion of this
matter, and unless he gives notice of

his motion today we will not have
adequate time to move substitute
motions.

Mr. Speaker: He is moving it just
now.

Shri Nath Pai: We should get it.

MOTION RE: COMMUNAL DISTUR-
BANCES IN EAST PAKISTAN

The Minister of Home Affairs (Shri
Nanda): Sir, I move:

“That the situation arising out
of the communal distupbances in
East Pakistan resulting in heavy
loss of life and property to the
members of minority community
and their influx to India and
consequential disturbances in
West Bengal, be taken into con-
sideration.”

Shri Hem Barua (Gauhati): May I
ask a question?

Mr. Speaker: Those questions are
allowed only when no discussion is
allowed. Because we are having the
discussion, no questions can be allow-
ed.

Shri Kapur Singh (Ludhiana): We
do not want to have any discussion.
We want to ask a few clarificatory
questions. He has stated certain facts
and we want to understand them.

Mr. Speaker: Under rule 197(2)
there shall be no debate on such state-
ment at the time it is made, but we
have so established the practice that
T allow a few questions at that mo-
ment. Now that we are having a
regular discussion on this, we will
have no questions.

Shri Kapur Singh: We do not want
to have any debate now. We want
to have only clarifications.
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.Shri Surendranath Dwivedy (Ken-
drapara): That will help us. That is
the purpose. It is only for the pur-
pose of eliciting information.

Mr. Speaker:
clarification.

I will allow one

Motion moved:

“That the situation arising out
of the communal disturbances in
East Pakistan resulting in heavy
loss of life and property to the
members of minority community
and their influx to India and con-
sequential disturbances in West
Bengal be taken into considera-
tion.”

Now it is for the Members of the
House to give amendments or other
things. .

Shri Surendranath Dwivedy: The
motion should be circulated today.

Mr. Speaker: It will be circulated.

Shri Kapur Singh: The hon. Minis-
ter has made a very happy statement
about the conduct of the saner ele-
ment of Hindus in West Bengal and
this may be so also of Muslims in
East Bengal. I would like to ask
whether the hon. Minister has any-
thing to say about the conduct of
the large number of Sikhs in Calcutta.

Shri Nanda: They helped a great
deal in dealing with the situation.

Shri Hem Barua: In view of the
fact that the Nehru-Liaquat Ali Pact
stipulates that whenever there are
communal disturbances in one coun-
try, the diplomatic representatives
of the other country would be allow-
ed to visit the riot-affected areas, may
I know whether our diplomatic re-
presentatives were allowed to visit
the riot-affected areas in East Pakis-
tan and whether we allowed their
diplomatic representatives to visit
the riot-affected areas in West Bengal?
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in East Pakistan
Shri Nanda: I will give that infor-
mation tomorrow. I have to read
the statement in Rajya Sabha now.

Mr. Speaker: This information
would be given tomorrow.
Shri Hem Barua: He is running

away.

Shri Surendranath Dwivedy: In the
midst of discussion. he cannot go
like this. (Interruption).

Shri Hem Barua: May I submit this
for your consideration? You were
very good enough to allow me to
put a question. I wanted a clarifica-
tion from the Minister and the Mi-
nister instead of giving the reply to
the question has just walked out.
Is it not an insult to the House?

Mr. Speaker: If he had done that,
that would have been insult of the
House. 1 agree there. But he just
told me that he had to read the state-
ment in the Rajya Sabha and that he
would give this information tomorrow
morning before the discussion starts.
I will get this information and then
we will start the discussion.

Shri P. K Deo (Kalahandi): I want
to say something about the procedural
matter.

Mr. Speaker: 1 am not allowing
that.
. Shri P. K. Deo: There are two
motions before the House. One is

the Motion of Thanks and the other
is this one which has been moved by
the Minister just now. So, both the
motions are to be taken wup simul-
taneously?

Mr, Speaker: You decide among
yourselves which motion you want
first to be discussed. If the Opposi-
tion itself suggests, this motion may
be discussed first.

Shri Hari Vishnu Kamath (Hoshan-
gabad): You will please waive the
rule for notice of a substitute motion,



171
7 to Bills

and admit all motions received  till
tomorrow morning before the House
meets.

Mr. Speaker: I will do that.

12.55 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the Indian Tariff (Second Amend-
ment) Bill, 1963 passed by the Houses
of Parliament during the last Session
and assented to by the President
since a report was last made to the
House on the 16th December, 1963.

Sir, I lay on the Table copies, duly
authenticated by the  Secretary of
Rajya Sabha, of the following twelve
Bills passed by the Houses of Parlia-
ment during the last Session and as-
sented to by the President since a
report was last made to the House
on the 16th December 1963:—

(1) The Public Premises (Evic-
tion of Unauthorised Occupants)
Amendment Bill, 1963.

(2) The
Bill, 1963.

Textiles Committee

(3) The Administrators-General
Bill, 1963.

(4) The Specific Relief Bill, 1963.

(5) The Requisitioning and

Acquisition of Immovable Pro-
perty (Amendment) Bill, 1963.

(6) The East Punjab Ayurvedic

and Unani Practitioners (Delhi
Amendment) Bill. 1963.
(7) The Preventive Detention-

(Continuance) Bill 1963.

(8) The Unit Trust of India
Bill, 1963.
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Bill
(9) The Companies
ment) Bill, 1962.

(Amend-

(10) The Central Boards of
Revenue Bill, 1963,

(11) The Banking Laws (Mis-
cellaneous Provisions) Bill, 1963.

(12) The Delhi Development
(Amendment) Bill, 1963.

13.56 hrs.

SUPPLEMENTARY DEMANDS FOR:
GRANTS (RAILWAYS), 1963-64.

The Minister of Railways (Shri H.
C. Dasappa): Sir, I beg to present a
Statement showing . Supplementary
Demands for* Grants in‘respect of the
Budget (Railways) for 1963-64.

CONSTITUTION (SEVENTEENTH
AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE

Shri S, V. Krishnamoorthy Rao: Sir,
I beg to move:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
further to amend the Constitution
of India, be further extended upto
the 31st March, 1964.”

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report
of the Joint Committee on the
Bill further to amend the Consti-
tution of India, be further extend-
ed upto the 31st March, 1964.”

The motion was adopted.
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12.57 hrs,

RAILWAY BUDGET, 1964-65
Mr. Speaker: The Minister of Rail-
ways.

The Minister of Railways (Shri
Dasappa): Mr. Speaker, Sir, I rise
to present the Railway Budget for
the year 1964-65—my first DBudgel
after taking over as Minister of Rail-
ways.

2. As is customary, I shall begin
with an outline of the financial re-
sults of 1962-63, the latest year for
which complete accounts are available.
The net surplus came to  Rs. 42:06
crores, as compared to the Revised
Estimate of Rs 23-20 crores. The lar-
ger surplus was almost entirely due to
the increase in traffic receipts which
came to Rs._566~’79 crores, or an in-

crease of more than Rs. 17 crores
over the Revised Estimate of
Rs. 549:62 crores. The goods earn-

ings in the concluding three months
of the year alone amounted to Rs.
101-78 crores, as against Rs. 247°74
crores in the first nine months. This
was proportionately a much greater
increase towards the end of the year,
than could be anticipated in the Re-
vised Estimate on the basis of the
normal increase in goods traffic ac-
cruing in the closing months every
‘year, -

Ordinary Working Expenses amount-
ed to Rs. 362:38 crores,—just Rs. 76
lakhs, or about one-fifth of one per
cent, short of the revised estimate of
Rs. 363:14 crores. A reduction of
Rs. 82 lakhs, from the Revised Esti-
mate of Rs. 1177 crores in the ex-
penditure on works chargeable to Re-
venue, also contributed to the increas-
ed surplus, apart from other minor
variations. From the net revenue,
dividend to the tune of Rs. 6876
crores was paid to General Revenues
at 4:25 per cent on the Railways’
Capital-at-charge, the rate fixed, for
five years from 1961-62, on the recom-
mendations of the Railway Conven-
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tion Committee, 1960, before it was
increased to 4.50 per cent, from
1963-64, with the approval of the Par-
liament. After paying the General
Revenues a further sum of Rs. 12°50
crores, the annua]l payment in the
Third Plan period recommended by
the Railway Convention Committee,
1960, as being due from the Railways
for transfer to the States in lieu of
passenger tax merged in passenger
fares from 1st April 1961, the net sur-
plus came up to Rs. 4206 crores. This
was just 2-22 per cent on the Capital-
at-charge of nearly Rs. 1,900 crores, as
compared to 1'5 per cent in 1961-62
and 2'1 per cent in 1960-61.

3. Coming to the Revised Estimates
for the current year, the present fore-
cast of Gross Traffic Receipts is Rs.
622: 22 crores, or Rs. 22:53 crores more
than the Budget Estimate of Rs.
599:69 crores. Apart from an increase
of Rs. 2.38 crores under ‘Sundry’ earn-
ings and allowing for a small varia-
tion of rupees four lakhs more under
suspense, or earnings awaiting realisa-
tion at the end of the year, the bulk
of the increase is expected to accrue
under passenger and goods earnings.
The forecast of increase, over Budget
Estimate, under passenger earnings is
Rs. 7-53 crores and that under goods
earnings Rs. 12.66 crores. Rail trans-
port capacity has continued to in-
crease steadily; and while the overall
demand of goods traffic has not been
sufficient to absorb fully this increasing
capacity, traffic in the category of
general goods has been higher than
was envisaged in the budget. The
consequent increase in goods earnings
is expected to more than compensate
for shortfalls, on the budget anticipa-
tion, under export ore, coal and raw
material for the steel plants.

4. The Revised Estimate of ordinary
working expenses comes to Rs. 393:34
crores net, against a Budget provision
of Rs. 37904 crores. The increase of
Rs. 14:30 crores ig mainly the effect
of certain developments which could
not be anticipateq in the Railway
Budget for 1963-64. These post-bud-
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get developments, by way of general
taxation changes (inclusive of increase
in diese] oil price) and increase in the
prices of controlled materials like coal
and sieel, beyond what had been en-
visaged in the Budget, have resulted

in an increase in the working ex- -

penses of the Railways, in the
current year, of about rupees six crores
over the Budget provision. In addi-
tion to this, an increase of Rs. 3'5
crores is anticipated under staff ex-
penditure., Thig is due to the increase,
during the current year, in the rates of
dearness allowance to lower-graded
Centra] Government employees and
increases in the house rent and city
compensatory allowances, payable
from 1st January 1964, in certain cities
and towns. Staff and fuel costs alone
account for approximately 75 per cent
of the total Ordinary Working Ex-
penses. The House will therefore ap-
preciate that cignificant increases un-
der these two items involve an
unavoidable increase in working
expenses over the Budget pro-
vision. The rest of the increase
anticipated under working expenses,
over the budget provision, is about
Rs. 4-3 crores—just 1-26 per cent. This
represents the aggregate cost, accord-
ing to latest computation, of a variety
of other items, which could not be
assessed precisely, nor could pe fore-
seen, in the budget. Briefly, these
items cover provision under retirement
benefits with the raising of the age of
retirement from 55 to 58 from 1st De-
cember 1962. post-budget enlargement
in the scope of night duty allowance,
increases in the rates of mileage and
overtime to staff and increase in the
proportion of higher grade posts in a
few non-gazetted cadres.

The aggregate net jcrease of Rs.
14-30 crores in ord‘nary working ex-
penses, over the budget, is fully ae-
commodated in the anticipated in-
crease of Rs. 2253 crores in gross
traffic receipts, .The net surplus is
thus expected to be better than the
Budget Estimate. Supplementary De-
mands for the gross extra funds re-
quired are being presented separate-
ly. These are further tc the Supple-
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mentary Demands voted by Parliament
i April 1963, which covered just the
effect of the increases in the price
of coal effective from 1st March 1963
and 1st April 1963.

5. The contribution to the Deprecia-
tion Reserve Fund, charged to Re-
venue Working Expenses, will be Rs.
80 crores, the same as provided in the
Budget Estimate for 1963-64. After
providing for normaj variations under
Miscellaneous Revenue Expenditure
and a slight increase in the amount of
dividend payable to Genera] Revenues
due to increased capital outlay, the
surplus creditable to Development
Fund i5 now expected to be Rs. 37'75
crores, or Rs. 6:75 crores more than
the Budget Estimate of Rs. 31 crores.
Against the steadily increasing expen-
diture chargeable to this Fund, the
surplus of Rs. 37°75 crores, anticipated
in the Revised Estimate of 1963-64, is
just about * adequate.” Honourable
Members will appreciate that the sur-
plus has to be judged not by itself but
in relation to the growing investments
in the Railways. Taking into account
the present greatly increased Capital
at-charge, the surplus of Rs. 37-75
croreg expected in 1963-64 barely cor-
responds to an annual surplus of about
Rs. 18 crores in the First Plan Period.

6. The Revised Estimate of net
expenditure for the current' year, on
Works, Plant and Machinery and
Rolling stock, has been placed at Rs.
350:00 crores, as against the Budget
provision of Rs. 325 crores. The net
increase in the ‘Capital Budget’ over
Budget Estimates, as modified by the
more or less nominal additional pro-
vision of Rs. 21 lakhs secured through
Supplementary Demands in April,
1963 and September, 1963, is Rs. 24.79
crores. Supplementary Demands to
cover the gross amounts of this excess
are also being separately presented, in
addition to the Supplementary De-
mands for Revenue Working Expenses
already mentioned. Out of the net
increase of Rs. 24.79 crores, an in-
crease to the extent of Rs. 10 crores
was envisaged even when the original
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Budget Estimate of Rs. 325°00 crores
was fixed in consultation with the
M:nistry of Finance; but this was
left over to be regulated later to the
figure actually found necessary. The
balance of the increase includes addi-
tiona] provision of over rupees eight
croreg resulting from the increase in
customg duties on imported locomo-
tives and other railway material and
in the Central Sales Tax on indigenous
purchases, as well as the rise, beyond
budget forecasts, in the prices of
materials such as cement, steel, cast-
iron sleepers, wheels, tyres, and axles,
wheel-sets, rails ang fish plates.
After excluding these two ingredients
of Rs 10 crores and a little over
rupees eight crores, from the total net
excess of Rs. 24'79 crores, there is a
_balance of slightly under rupees seven
crores, which is required to cover
better delivgeries of material and ac-
celerated pace of execution of Plan
works during the current year as
compared to budget anticipation. The
improvement in surplug to the extent
of Rs. 6.75 crores, which is expected
over the budgeted surplus, will just
about meet this residual increase of
slightly under rupees seven crores.

7. I shal] now review briefly the
progress made by the Railways dur-
ing the Third Five Year Plan. The
House will recall the reference to the
satisfactory position on the Railways
made by my colleague, the Finance
Minister during the debate in the last
Session on the mid-term appraisal of
the Third Plan. The originating ton-
nage of goods traffic, I may recall,
had risen from 93 million tonnes in
1950-51, to 115:9 million tonnes in

1955-56 and to 156.2 miilion tonnes in :

1960-61, the last year of the Second
Five Year Plan. The magnitude of
the development can be viewed in its
proper perspective when it is compar-
ed with the peak traffic of about 102
million tonnes lifted by the larger un-
divided Indian Railway system be-
fore partition during the heaviest year
of the Second World War. In terms
of tonne-kilometres freight traffic

FEBRUARY 11, 1964

Budget 178
nearly doubled itself in the ten-year
period covered by the first two Plans.
The number of passengers increased
by 310 million, or by 24 per cent, dur-
ing the same period. The rate of
growth of traffic hag been further ac-
celerating. Whereas the total increase
in originating goods traffic during the
Second Plan period as a whole was
40'3 million tonnes, the increase in
just three years of the current Plan
is estimated to be nearly 38 million
tonnes. The last two years especially
have seen particularly good. Railway
performance, by way of the large
goods traffic carried in addition to the
traffic for defence requirements car-
ried in connection with the Emer-
gency the greater portion of which
falls in the category of ‘Other Coach-
ing traffic’. The position today is that
all the freight traffic generated by the
country’s developing economy, which
the Raiiways are called upon to trans-
port, is moving more or less ag and
when offered. The supply of railway
wagons for coal movement, which was
a cause of some concern two years
ago, is now fully adequate; in fact,
further spare capacity is available and
awaiting demand. The Railways ex-
pect to lift traffic of the level of 194
million tonnes in 1963-64 ang this is
expected to increase to about 211 mil-
lion tonnes at the end of 1964-65.
After allowing for a reduction in the
assessment of traffic relating to steel
plants, coal and cement, on present
trends, the aggregate traffic expected
to materialise in the last year of the
current plan period is now placed at
about 245 million tonneg in the Mid-
Plan Appraisal,

8. The aggregate increase in non-
suburban passenger traffic in the first
two years of the Third Plan has been
less than four per cent. It is expect-
ed that, in the remaining years of
the Third Plan, the overall increase
will mount up to the 15 per cent pro-
vided in the Plan. The rate of over-
all increase in suburban passenger
traffic in the Electric Suburban Sec-
tions of Bombay, )adras ang Calcutta
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as well as other suburban sections, in
the same two year period, was of the
order of 18 per cent. This increase in
suburban traffic is both handled by
increasing train lengths as well as the
frequency of services on the subur-
ban seciions to the maximum extent
possible. The recent introduction of
electric suburban services in certain
sections in Sealdah Division in the
Calcutta area will also progressively
ease the situation there.

9. Honourable Members will recall
thal my predecessor, Sardar Swaran
Singh, had indicated, in his Budget
Speech in February 1963 that 3 Rail-
way Programme of Rs. 1,470 crores
had becn approved by Government
for the Third Plan. A further sum
of rupees seven crores was added for
creating some additional capacity for
the movement of iron ore to s'eel
plants and for export purposes. The
recent mid-term appraisal of freight
traffic prospects at the end of the
Third Pian envisaged that, out of the
total of 245 million tonnes, the com-
ponent of general goods traffic may
reach a target of about 110 million
tonnes, an increase of 10 million ton-
nes over the original target for this
component. There might, however, be
some shortfall in the short lead traffic,
owing to a revision in the assessment
of the likely production of the steel,
coal and cement industries. An addi-
tional outlay of Rs 45 crores, towards
the cost of extra rolling-stock requir-
ed for handling the increased quan-
tum of genera] goods traffic which in-
volves comparatively long leads, has
been authorised. Adding to the pro-
gramme another sum of Rs. 59 crores
towards the cost of the strategic lines
in Assam and North Bengal, the total
outlay at present approved for the
Railways stands at Rs. 1,581 crores. In
fact, this may have to pe increased
somewhat to take the impact of the
increase in costs arising from
the direct and indirect effect of
changes in taxation. I may, however,
refer at this stage to the very strik-
ing improvements in  operating
efficiency, particularly in the utilisa-
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tion of rolling stock, which have avoid-
ed increases in investments to a great
extent. This improvement achieved
in the last twelve years has enabled
us to keep down additions tp rolling
stock and other equipment well below
the proportion of increase in traffic
and to effect substantial saving in the
capita] requirements that would other-
wise have been necessary. This is a
feature that has been brought out in
the latest Review of operating per-
formance, which is being given to
Honourable Members along with the
budget documents.

13.13 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

10. During the three years up to
March 1964, the Railways expect to
utilise about Ks. 900 crorés, out of the
total approved outlay of Rs. 1,581
crores. It is expected that the provi-
sion for Railways in the Third Plan,
including any increase that may yet
be granted, will be utilised fully by
the end of the Plan period. This is
a reasonable expectation based on the
gathering tempo of execution of Plan
works already sanctioned and in pro-
gress. On present indications, the
Railways expect to meet about a third
of the cost of the development pro-
gramme in the Thirg Plan from their
own resources, including the sums an-
nually set apart for depreciation. Of
the 283 crores or thereabouts, of
foreign exchange now estimated as re-
quired, an amount of nearly Rs. 200
crores has already been arranged.
This includes an aggregate of Rs. 48°7
crores obtained since the last Budget,
as loang for the Indian Railways,
from the International Development
Association—an affilate of the World
Bank—the U.S. Agency for Inter-
nationa] Development and the Export-
Import Bank of the United States. The
balance is expected to be arranged in
the next two years. This balance is
requireq to cover the import of com-
ponents for the manufacture of diesel
and electric locomotives, electric mul-
tiple units. electric signalling, over-
head equipment for electric traction,
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wagon components and a few other
items.

11. The phasing of the consiruction
of new Railway lines in different parts
of the country, during the Plan period,

hag; been constantly under re-
view. For the time being priority
has to be accorded to the com-

pletion, within the target dates, of the
lines in Assam and North Bengal and
the lines required for the export of
ircn ore. In the former category is
the metre gauge extension of the
Rangapara North-Lakhimpur line to
Murkong Selek, the construction of
which has been resumedq after some
set back it suffered in 1962-63 during
the emergency. In the same category
is the extension of the broad gauge

line eastwards to Jogighopa in Assam .

(266 k'lometres or 165 miles, in con-
tinuation of the already opened broad
gauge line up to Siliguri. The exten-
sion of this »rcxd gauge l'ne eastward
from Siliguri has assumed special im-
portafice since the Emergency. Work
on the project is in ful] swing. Works
necessary :or increasing the capacity
of the ferry across the Ganga between
Farakka and Khejuriaghat have also
been started. In the second category.
namely lines required for the export
of iron ore, the major construction
from Bailadilla to Kottavalasa is pro-
gressing according to scheaulza. The
lay‘ng of a broad gauge line alongside
the existing metre gauge line between
Hospet and Guntakal, which is also in
progress, serves the same objective.

Of the Third Plan new lines under
construction last year, the Virudhu-
nagar-Manamadurai line has been
opened to traffic this year up to Arup-
pukottai as also the Hatia-Nawagaon
line. The Kalkalighat-Dharmanagar
line is expected to be opened to traffic
shortly. Three major lines—the Sam-
balpur-Titilagarh and Bimlagarh-Kiri-
buru lines, undertaken in connection
with the movement of export ore, and
the Robertsganj-Garhwa Road line,
for movement of coal tp the North and
West.—have been completed and
opened to traffic.
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The Salemi-Bangalore line is being
constructed from both ends and has
made appreciable progress. To facili-
tate the export of iron ore from Chital-
durg, Chikanayakanhalli and Kem-
mangundi areas in Mysore State, the
construction of the Hassan-Mangalore
ling had been included in the Third
Pian. A mixed broad-metre gauge link
from the present Mangalore station to
the projected port site at Panambur,
has been sanctioned as a first step in
the construction of the Mangalore-
Hassan line.

The conversion of the Poona-Miraj
metre gauge section (261 kilometres or
about 162 miles) to broad gauge has
been taken in hand in order to meet
the increased traffic needs of the re-
gion. There has be'n some thinking,
since the last Railway Budget was
presented, in regard to the require-~
ments connected with the development
of Marmugao Port. The handling of
traffic in imported fooq grains re-
quiring to be moved northward wvia
Poona would be facilitated by a broad
gauge rail link from the port connect-
ing with the projected Miraj-Poona
broad gauge section. A similar pro-
posal for providing a broad gauge line,
in substitution of the existing Hospet-
Londa metre gauge line en route Mar-
mugao port, is dependent on the pros-
pects of iron ore exports in substantial
quantities from the Hospet-Bellary re-
gion over and above the ore experts
now going from the Goa area. Two
preliminary engineering anq traffic
suryeys are in progress to examine
whether broad gauge lines to serve
these two objectives would be justi-
fied.

As my predecessor explained, in
the course of the general discussion of
the Railway Budsget in March 1963.
the availability of rescurces does not
permit of wholesale, or even large-
seale, conversion of narrow or metre
gauge line. to wider gauge, however
desirable it mav be. This objective
can only be achieved in stages, de-
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pending on the urgency of the traffic
requirements of each particular area
from time to time.

The line capacity and remodelling
works, doubling of track and track re-
newal works, provided in the Railway
Deveclopment Programme, are al] mak-
ing good progress. The Railways can
now look forward with confidence to
their being able to handle the still lar-
ger traffic envisaged during the rest of
the current Plan period.

12. The House is aware of the efforts
the Railways are making towards the
modernisation of traction and rolling
stock to handle effectively and econo-
mically their fast increasing freight
and passenger traffic. Selected sec-
tions with heavy density of traffic are
being progressively switched over from
steam to diese] or electric traction.
In the first two years of the Plan,
electrification of 867 route kilometres
had been completed. The total route
kilometreage electrified on the Indian
Railways since the commencement of
the Sccond Plan has risen from 388 to
1463. Electrification of the Third
Plan lines, including the spill-over
from the Second Plan, is expected to
be substantially completed by the end
of the Plan. Adequate power supply
for these has been arranged. As a
result of rephasing, adopted mainly
to conserve foreign exchange, only
two sections, namejv, the Howrah
Khargpur section of the Southeastern
Railway and the Nandgaon-Bhusaval
section of the Central Railway will be
carried over to, and completed early
in the Fourth Plan. The Indian
Railways’ fleet of diese] locomotives
of al] gauges has grown from 171 units
on 31st March 1959 to 454 units at
present and of electric locomotives
from 92 to 240 during the same period.
It should be 3 matter for some satis-
faction that, even with the existing
modest complement of such Jocomo-
tives of the modern type over 21 per
cent of total net ton miles of rail tra-
ffic carried in 1962-63 was hauled by
diesel and electric locomotives. This
Percentage has increased in the cur-
rent year. Indigenous manufacture of
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both electric and diesel locomotives
wil] further accelerate the pace of
dieselisat‘on and electrification of
the vast Indian Railway system.

13. The procurement of carriages and
wagons is expected to be adequate for
the traffic Joad now envisageq at the
end of the Plan period. The increase
in the indigenous capacity to produce
wagons has been from 3,700 units (in
terms of 4-wheelers) per annum in
1950-51, to 12,000 in 1960-61, 19,000 in
1961-62 and 26,000 wagons in 1962~
63; the out-turn has just reached about
3,000 wagons per month and the target
of production in 1964-65 i 40,000.

14. The House will be interested to
know that, in 1962-63, the Railways
lifted 178.8 million tonnes of goods
traffic, against “160.5 million tonnes
lifted in 1961-62—an increase of 18.3
million tonnes which was three million
tonnes above the target of 15.24 million
tonnes set for the year and strikingly
better than the performance of any
earlier year. According to  present
trends the Railways expect to lift, in
the current year, a further 15 million
tonnes in the aggregate against an
estimated increase of 17 million tonnes.
Due to reduced demands on rail trans-
port, the increase under coal is now
expected to be about four million
tonnes only, against about 9.5 million
tonnes anticipated earlier—a shortfall
of 55 million tonnes. This is not-
withstanding the availability of both
production potential and transport
capacity up to the earlier forecasts.
The increase in the loading of export
ore is now expected to be 0.5 million
tonnes, against an earlier anticipation
of one million tonnes. In regard to
raw materials for steel plants other
than coal, the input to meet their full
actual demand is now expected to be
about one million tones less than the:
anticipated increase of 1.50 million
tonnes,

15. The slower increase in the above-:
categories of goods traffic, as compared
to budget anticipation, is expected to
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be made up to some extent by ad-
ditional tonnage under general goods.
An increase of 9.3 million tonnes is
now expected under general goods, or
nearly double the increase of 4.8 mil-

lion tonnes anticipated earlier.

16. As aiready mentioned, the second
and third years of this Plan have
been years of really good Railway
performance, with freight transport
capacity growing rapidly. The present
position is that the rail transport capa-
city is ahead of the consumer demand
in principal sectors like coal and raw
materials. The additional transport
capacity, particularly in respect of line
capacily and specialised rolling stock,
like BOBS, BOX and BOI wagens, had
been designed to meet the specific
needs of coa] ore and steel plant traffic.
It is difficult to transfer such capacity
to other purposes. Nevertheless much
has been achieved in stepping up the
carriage of general goods and easing
the transport position generally. It has
been found possible to abolish most of
the quota regulations that had to be
maintained in earlier years to prevent
serious congestions on major trunk
routes such as via Waltair, via Vijaya-
wada and via Moghalsarai and with-
draw ceiling limits on the registration
of indents and the nominated loading
of smalls consignments.

17. There are practically no limita-
tions now on the registration of traffic
with the Railways, except sometimes
for movement to east of Siliguri. This
is a difficult but important route the
‘capacity of which is being progressive-
‘ly developed and is now on the aver-
‘age, 100 per cent more than it was at
‘the beginning of the current Plan.
The stabilisation of the Assam link
route, the completion of the Grahma-
-putra Bridge and the dieselisation of
‘the section have augmented line capa-
‘city for traffic to and from North
Bengal, Assam and North East Fron-
tier Agency. Several line capacity
‘works are currently in progress on the
Kathihar-Siliguri, Siliguri-Alipurduar-
New Gauhati, Mariani-tinsukia, Lum-
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ding-Badarpur, and Rangiya-Ranga-
para North-Tezpur sections. After the
completion of the broad gauge line
from Siliguri to Bongaigaon, work on
which is in progress, and the installa-
tion of the projected Centralised Traffic
Control on the DBongaigaon-Gauhati
section, it should be possible to meet
all demands and do away completely
with quota regulations on this route
as well.

18. The average daily coal loading
during the year 1962-63, in all the
coalfields was 6,669 wagons, as against
5,899 wagons during 1961-62—register-
ing an increase of 11.2 per cent.
During the first nine months of the
current year 1963-64, the daily coal
loading averaged 7,047 wagons, against
6,512 wagons for the corresponding
period of the previous year, an
increase of 8.2 per cent.

Loading from the Benga] and Bihar
coalfields rose from 4,799 wagons in
1961-62 to 5.288 in 1962-63—an increase
of 10.2 per cent. In the first nine
months of the current year, the daily
average loading has risen further to
5,621 wagons, against 5,177 wagons
during the corresponding period of last
year—an increase of 8.6 per cent. The
Railways continue to move in full all
the coal offered for rail transport in
the Bengal and Bihar, as well as the
outlying, coalfields, to all consumers—
including steel plants and washeries—
as in the previous year. In every way
the Railways are fully geared to main-
tain the lead they have secured over
the transport demands,

19. In this context, it would not be
out of place to invite the attention of
the House to the interim report of the
World Bank Team on coal transport of

the country. This report has com-
mended the Indian Railways for
handling successfully, within their

limitations, the increase in traffic den-
sity of almost unprecedented rapidity
during the last twelve years. The
Team hag generally assessed the
operating performance of the Indian
Railways as comparing very favourab-
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1y with that of Railways of other, more
developed, countries, Certain re-
commendations have been made in the
report such as the need to review the
adequacy of the Railways’ Rolling
Stock procurement programme, These
are receiving attention,

20. Turning now to the estimates
for the Budget year 1964-65 these
have to take into account the conti-
nuous effect of the general taxation
changes affecting the prices of mate-
rialg and of the various benefits for
staff sanctioned by the Government
in the course of the current year.

21. On-~ significant item of additional
commitments under staff expenditure
is on account of pensions. It is ex-
pected that many Railway employees,
who have hitherto preferred to conti-
nue under the Railway Contributory
Provident Fund Scheme of retirement
benefits, will now elect pension with
the enhanced benefits of lower rated
pensions sanctioned from 11.10.1963
and the improvement in the family
pension scheme from 1-1-1964 A
large addition to the number of pen-
sionable staff, under various age
groups, is expected to give rise to
widely fluctuating expenditure from
year to year on account of pensions.
Such fluctuations will continue for
many years, until reasonable stability
is reached some thirty years hence,
when staff joining railway service
since 16th November, 1957, who are all
governed by pension, begin to retire.
A special procedure is therefore neces-
sary even out these fiuctuations. In
other Government departments, where
employees have always been pension-
able, pension payments are currently
charged in the year in which the pay-
ments are made and normally there is
no wide fiuctuation in such payments
from year to year. The same procedure
now obtains on the Railways, with
relativelv few pensionable railway
staff. However, for the non-pension-
able railway staff, there is a procedure
of crediting Government Contribution
t0 the Provident Fund as expenditure
each year in the accounts as and when
it accrues,

MAGHA 22, 1885 (SAKA)

Badaet 188

It is essential that the Railways, as
a commercial department, should adopt
a similar procedure in respect of pen-
sions, to reflect not only the amounts
actually paid as pension each year but
also the potential cumulative liability
for the pension benefits earned by each
year of service without the inconve-
nience of a fluctuating burden. It is
computed that the actual cost on ac-
count of pensions, which at present is
of the order of rupees three crores a
year, will progressively rise to higher
and higher levels until it reaches an
amount of Rs. 38 crores or thereabouts.
On the basis of actuarial calculations,
taking the number of staff in differ-
rent pay groups, it is calculated thata
sum of Rs. 30 crores paid each year
into a Fund from now on, will just
suffice to finance, and fully cover,
liabilities on account of ordinary, in-
valid and family pensions .of ten lakhs
of railway employees—taking only this
number as coming over to pension
out of the total staff strength of 12.12
lakhs on the Railways.

It is accordingly proposed, after con-
sultation with the Comptroller & Audi-
tor General and the Ministry of
Finance, that a Pension Fund may be
set up on the same lines as the Depre-
ciation Reserve Fund on the Railways.
The Fund will be instituted in 1964-
65 with an initial contribution from
Revenue of Rs. 19 crores, part of
which will be by reduction in the pro-
vision for Government Contribution to
Provident Fund creditable in that year.
This ad hoc contribution of Rs. 18
crores after meeting out goings on
pension payments in 1964-65 estimated
at rupees four crores, will leave a
balance in the Fund, at the end of that
year of about Rs. 15 crores, or about
half of what is expected to be the
minimum annual expenditure even-
tually on this account. This is consider-
ed a reasonable provision at this stage.
Depending on how many non-pension-
able employees elect to come over to
pension, the position will be reviewed
later. Pension demands made each
year from 1864-85 onwards will be
charged to the Pension Fund. The
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provision for the initial credjt to the
Pension Fund and for the withdrawals
from it expected in 1964-85 are covered
by two separate Demands for Grants,
in the same way as contributiong to
and withdrawals from the Railway
Depreciation Reserve Fund.

22. The aggregate additional ex-
penditure on staff in 1964-65, both on
account of setting up of the Pension
Fund and on account of the increases
sanctioned, during 1963-64, in the rates
of dearness allowance and city com-
pensatory and house rent allowances,
is estimated at Rs. 20.5 crores allow-
ing for the reduction of rupees five
crares in the provision for Govern-
ment contribution to Provident Fund.

23. The proposal of the Government
that R-"'ways should pay interest at
5.75 per cent of Caprial made avail-
able to the Railways after the 3l1st
March 1964 represents another factor
for which extra provision has to be
made in the Budget year. Capital pro-
vided up to the end of the current
financial year will continue to pay
dividend to the General Exchequer at
4.50 per cent. It is perhaps only appro-
priate that, having regard to the
increased cost of raising capital and
the still higher rate of interest on
some of the foreign loans made avail-
able to the Railways, the Railways
should now undertake to pay the
General Revenues a higher charge
than 450 per cent on future
capital. The additional contribu-
tion to the General Exchequer on
this account will be about Rs. 1.5
crores in 1964-65; this is with referen-
ce to half the annual anticipated capi-
tal outlay as it will stand at the end
of that year. It will increase in 1965-
66—the last year of the current Plan—
to an additional contribution of nearly
rupees five crores, assuming the same
capital outlay in 1965-66 as in 1964-635.
The rate of dividend will come up for
review, in the usual course, by the next
Railway Convention Committee in
1864. When this arrangement too
would be reviewed amongst other
things.
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24. The aggregate of these additional
commitments in 1964-65 will be of the
order of Rs. 22 crores, made up of
Rs, 20.5 crores under staff, including
the net requirements of the Pension
Fund, and Rs. 1.5 crores for additional
dividend payment to General Reve-
nues. The expenditure chargeable to
the Development Fund is also moun-
ting steadily, with the persistent de-
mand for more facilities for the rising
level of passenger traffic, operational
improvements which are not directly
remunerative but are necessary to deal
effectively with the growing traffic and
staff welfare works and quarters—
which do not pay for themeselves—
for the increasing number of railway
staff. This Fund is f:4 solely from the
annual revenue surpluses. The annual
railway surplus averaged about Rs. 14
crores during the First Plan and about
Rs. 19 crores in the Second Plan. This
wag inadequate for meeting all the
obligations from thig source in the
Second Plan, and the Railways had to
borrow from General Revenues. It is
essential that an annual surplus of the
order of Rs. 30 to 35 crores is secured
in the Third Plan period, both to
finance the works chargeable to the
Development Fund and to enable the
Railways to maintain a reasonably
satisfactory return on the present
enhanced capital. It follows therefore,
that means should be found for
raising sufficient additional revenue
to meet at least part of the
additional commitments, since the net
additional earninigs accuring from the
normal increase in traffic will not
suffice,

25. I do not intend to add anyv hing
in the budget year to passenger fares
or to parcel rates. It is proposed to
make a small increase of two per cent
in the supplementary charge on goods
freight rates, including coal, rates,
raising the surcharge from the present
ten per cent to twelve per cent.
Export ore, however, will exempt from
this further surcharge. The surcharge
will not also apply to Defence and
Posts & Telegraphs traffic, which is
governed by separate tariffs, nor to
the Railways’ own departmental



191 Railway
traffic. Since the increase will be only
two in 110, it would effectively amount
to 1.8 per cent only. The House will

recall what my predecessor said
this time last year in regard
to freight leveis on the Indian

Railways. He explained that, although
the Freight Structure Enquiry Com-
mittee had recommended increases
averaging about 13% in the level of
freights as early as 1957, when wages
and prices of raw materials were sub-
stantially lower, the Railways had
affected freight increases i1n  stages
and had reached that leve] of increase
only five years later—by July 1962.
The increase of seven per cent since
July 1962 by way of surcharge
on freight including the two per cent
now proposed, has to be viewed in
the context of the 33.5 per cent rise
in the per capita cost of staff and the
33.4 per cent rise in the price of coal,
since 1957. These two items alone to-
gether constitute as murch as 75 per
cent of the total ordinary working
expenses of the Railways ag already
mentioned.

Simultaneously, I propose to make
a downward adjustment in the clasi-
cation of certain high rated commodi-
dities covering different items of
finished products in cosumer goods.
I also propose to adopt a measure
which, while raising some additional
revenue, will serve as a step in the
rationalisation of coal freight. The
existing coal freight rates taper off
sharply with distance. For instance,
the existing ‘rate per tonne kilometre,
including supplementary charge, s
4-43 nP at 300 Km, 3-43 nP at 400 Km,
2-46 nP at 1,000 Km, 2:02 nP at 1,500
Km, and 1'74 nP at 2,000Km. Under
my proposals, there will be no increase
in coal freight rates up to 500 kilo-
metres except for the two per cent ad-
dition to the supplementary charge.
Beyond this distance, the differences in
freight rates, which amount to a sub-
sidy to long distance coal movement,
will be reduced to some extent. Thus
the charge per tonne kilometre will
increase to 4.51 nP at 370 Km, to 3-49
nP at 500 Km, to 2:58 nP at 1,000 Xm,
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to 2-17 nP at 1,500 Km. and to 1-92
nP. at 2,000 Km. In other words there
will be a graduated increase for dis-
tances from 501 kilometres up to
2,100 kilometres, but in no case will it
be more than rupees three per tonne
in the basic rate. In making these in-
creases I have kept in view the results
of cost studies which indicate that the
existing taper in coal freight rates for
long distances requires revision so as
to mauke freight rates on coal for such
distances conform more nearly to the
cost of its haulage.

Ahsut 45 per cent of the total coal
trattic moves for distznces uo to 500
Km. and wili not be affected by the
proposed rationalisation, though two
per cent supplementary charge on basic
rates will apply. Another 31 per cent
of the coal traffic, which moves bet-
ween 501 and 1,275 Km. wi'l bear
increases in basic rates ‘of less than a
rupee per tonne. Only about five per
cent of the total coal traffic moves
beyond 2,100 Km, and will be subject
to the maximum increase of rupeee
three per tonne in the basic rates.
For consumers who get coal by rail, say
from a distance of 2,100 Km, this will
have the effect of increasing the all-
in cost of Grade I Bengal Bihar coal
F.O.R. destination, inclusive of the
proposed two per cent surcharge, from
Rs. 62:86 to Rs. 66.87 per tonne on
present price structure. On the other
hand, downward adjustment in the
classification of certain commodities,
which now bear the highest rates, will
involve an appreciable reduction in
the freight rates for these commodi-
ties, ranging between 3.9 per cent and
23.5 per cent. The adjustment in their
case as in the case of coal, will serve to
bring freight rates a li‘tle closer to
the cost of haulage and somewhat re-
duce the present wide spread in the
freight rates. At 600 Km. the rate
for traffic, in wagon loads of acid nitric
will be reduced from Rs. 103:10 by
Rs. 18-10 per tonne, of safety matches
from Rs. 88 by Rs. 15 per tonne, and of
rectified spirit, furniture and confec-
tionery, from Rs. 73 by Rs. 2.90 per
tonne. There will be corresponding
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reductions for trafic in smalls. As re-
gards the two per cent increase in the
supplementary charge, it is too insigni-
fican: to affect retail prices. For ins-
tance, for a distance of 600 Km. (375
mileg approximately), which is about
the average lead of genera] merchan-
dise, the levy will amount to about
one-twentieth of a naya paise per
kilogramme of salt, about one-twelfth
of a naya paisa per kilogramme of
sugar, and about one {wenty-fifth of a
naya paisa per kilogramme of food-
grains. For commodities charged at
lower classification, the increase will

be even less.

26. The additionai revenue from the
two per cent genersl increase in the
supplementary charge is estimated at
RBs. 7°5 crores. Thc net increase from.
the ¢ hor adjustments in freight rates
is estimated at Rs. 3'5 crores. The
total increase of Rs. 11 crores in re-
venue will still be ¢aly about half the
estimated value o! the new commit-
ments which, as aiready explained, 1s
likel: to be of the order of Rs. 22
creres in 1964-63.

27. The estimate of gross traffic re-
ceipts has been placed at Rs. 668
crores, which is Rs. 45°78 crores more
than the Revisel Estimate of Rs.
622-22 crores for 1963-64. Passenger
earnings are expected to amount to
Rs. 184 crores, allowing for ahout two
per cent increase in passernger traffic
over 1963-64. This keeps in view the
average annual increase in non-subur-
ban passenger traffic in the first two
years of the curreat Pion, which was
a little less than two per cent a year.
Goods earnings, including the estimat-
ed additional revenue of Rs. 11 crores
expected to accrue from the additional
surcharge and the proposed small ad-
justments in freight rates, have been
estimated at Rs. 432 crores, The esti-
mates of ‘Other Coaching earnings’ and
‘Sundry earnings’ have' been placed
at slightly more than the Revised Esti-
mates for 1963-64, namely, at Rs. 35
crores and Rs. 18 crores respectively.

It is estimated that the railways may
have to lift goods traffic aggregating 17
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milijon tonnes more in 1964-65 than in
1963-64, This is expected to consist
of seven million tonnes more of coal
from Benga]l and Bihar, two million
tonnes more of coal from the outlying
coalfields, one million tonnes of other
raw materials for, and finished pro-
ducts from steel plants, one million
tonnes of export ore, and six million
tonnes of general goods. The Railways
will prepare themeselves to move this
additional traffic, but it is too soon to
forecast with any confidence whether
the extra traffic will, in fact materialise
to this extent, especially in coal and
in general goods.

28. The Budget Estimate of Ordinary
Working Expenses for 1964-65 is a net
provision of Rs. 414.68 crores, which
is Rs. 2134 crores more than the Re-
vised Estimate of Rs. 393.34 crores for
1963-64. The effective increase would
be Rs. 24'34 crores, if allowance is
made for the reduction of rupees five
crores in the provision under govern-
ment contribution to Provident Fund
and the increase of rupees two crores
on account of the full year’s effect in
1964-65, of the enhancement in dear-
ness and other alowances sanctioned
in the course of 1963-64. The additional
revenue form increased traffic in 1964-
65, over 1963-64, is estimated at Rs.
34.78 crores, excluding the effect of the
freight rate adjustments now proposed,
as against additional working expen-
ses of about Rs. 24.34 crores exclud-
ing the additional commitments not
related to increased traffic. The in-
crease in working expenses (Rs. 24-34
crores) is a reasonable proportion of

the increases in revenue at 1963-64
rates (Rs. 34°78 crores). The contri-
bution to the Depreciation Reserve

Fund is provided at Rs. 83 crores, in-
cluding the additional contribution of
Rs. 10 crores approved by Parliament
last year. After adding the estimate
of net miscellaneous expenditure, pro-
vision has been made for dividend (or
interest payable to General Reve-
nues at the higher rate of 5:75 per
centon the fresh capital for 1964-65.
Allowing for the further payment of
Rs. 12:5 crores in lieu of tax on
passenger fares for transfer to the
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States, the surplug of 1964-65 is esti-
mated at Rs. 30:87 crores. This will be
credited to the Development Fund. The
expenditure chargeable to this Fund
in 1964-65 being estimated at Rs. 33
crores, there will, in fact, be a small
reduction in the balance in the Fund.

29. All steps for economising in ex-
penditure, eliminating waste and plug-
ging loopholeg for loss of revenue will

be continued vigorously. The 'most
significant economies, as the House
will appreciate, are secured by sus-

tained measures of improved operation
and through maximising the utilisation
of the Railways’ principal assets as al-
ready  explained. The  Railway
Freight Structure Enquiry Committee,
1957, before concluding that addi-
tional revenue by way of increases
in freight rates was essential, went
into the whole question of the
Railways’ operating efficiency. They
indicated that, with about 13 per cent
increase in capital since 1952-53, re-
presenting only about three per cent
increase in the quantum of equipment,
the Railways were able to lift more
than 17 per cent of tonnage and ob-
tain 26 per cent increase in net ton
miles. The improvement has been
even more striking since 1957. In gpite
of all these measures—and these will
be maintained and accelerated —it is
not possible to achieve the minimum
surplus of the order necessary, without
recourse to the proposed measures of
adjustments in goods freight rates
which, as I have explained, are only
marginal

30. The Budget Estimates for Works,
Machinery and Plant and Rolling
Stock, including ‘Open Line Works—
Revenue’, for 1964-65, has been placed
at Rs. 370 crores. The progressive
stepping up of the annual Capital
Budget is necessary, so that the Rail-
ways' Development Programme in the
Third Plan may be fully implemented.
The provision of Rs. 370 crores includes
nearly rupees four crores for railway
users’ amenities. This will make up for
some shortfalls in expenditure under
this head in the earlier years of the
Plan and will enable speedy comple-
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tion of the programme of providing
basic amenities at all stations, The
details of the provisicn of Rs. 370
crores are given in the relevant por-
tions of the Explanutory Memoragr-
dum on the Railway Budget.

31. The need for conserving the
limited resources of better qualities of
coking coal in the country for the steel
plants and the growing metallurgical
industry has inevitably meant the
operation of steam locomotives design-
ed for burning selected grades of coal
on coal of lower grades. As, however,
the use of grade I and the still lower
gradeg of coal tends to increase coal
consumption, the Railways have had
to rely on continuing measures of fuel
economy to keep down the fuel bill as
much as possible. Th> House will re-
call that an inspection organisation was
set up under railway control in 1962, to
ensure that, coal loaded by the collie-
ries conforms to the specified grade
for which payment is to be made by
the Railways. This organisation has
been built up progressively as qualified
personnel have become available.

32. The House is aware that the
question of administrative reforms so
necessary to ensure effective, expe-
ditious and economical implementation
of Plan targets is very much in the
forefront. The linked question of
having an adequate machinery to fight
corruption and to deal effectively with
complaints and grievances is also en-
gaging the Government’s attention.
In these matters, the Railways, as a
public utility service working on a
commercial basis, had instituted seve-
ral measures which 2re being progres-
sively improved cver a period f
years.

Sardar Swaran Singh, in his Budget
Speech last year, had referred to cer-
tain measures for achieving operation-
al and administratively improvements.
In this context I may mention that the
Efficiency Bureau of the Railway
Board has been continuing its study of
the work-loads and the operating-
cum efficiency indices of the different
zonal Railways. This is with a view



197 Railway

[Shri Dasappa]

to have data handy for any re-organi-
sation that may be necessary at any
time on operational and administrative
considerations or on onsiderations of
improving the service to railway users.
The Bureau has also conducted studies
of some other important aspects of
railway working, such as the utilisation
of electric and diesel loomotives and
periodical overhaul of wagons in rail-
way workshops.

The Complaints Organisations set
up on the zonal Railways and the
counterpart in the Railway Board’s
Office have now functioned usefully
for many years. So has the section in
the Railway Board’s Office dealing with
grievances represented by staff or ex-
staff, or on their behalf, to the Minis-
ters and to the Railway Board.

In pursuance of the recommenda-
tions of the Enquiry Committee head-
ed by Shri J. B. Kripalani, an alreadyv
existing Anti-Corruption Organisation
on the zonal Railways was strenthened
ang reorganiseq as the Vigilance
Organisation. There is also a corres-
ponding organisation, assisted bv an
independent Investisating Agency.
under the direct control of the Rail-
way Board. In 1962-63, the Vigiiauce
Organisation on zonal Railway: fina-
lised enquiries in some 1,600 cascs;
departmental action. against those
found responsible was compleled in
most of these cases. The punisuments
awarded included several dismisszls
an! removals, compulsory retiremcnts
and reductions to lower rank apart
frem lesser penalties. Four private
contractors were bixcklisteq for cer-
tain irregularities committed by them.
In the same year, the Central Investi-
gating A7ency of the Railwav Bcard
dealt with 292 casevs, out of which
two were handed over to the Spzcial
Police Establishment and one hund-
red and cleven to the zonal Railwavs
for departmental action. The timely
intervention of vigilance staff. «who
pay attention also to remedizl and
preventive aspects, resulted in an
amount of nearly rupees nine lakhs
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being saved for the Railways as de-
murrage and wharfage and through
recoveries from contractors and others.

33. The incentive scheme of pay-
ments by results, introduced gradu-
ally in railway mechanical work-
shops during the last three years, is
proving to be a reform in the right
direction, It shows m@romise as re-
gards feasibility of its adoption in
certain other spheres of railway work-
ing. The scheme now covers 81 per
cent of the staff who were to be
brought within its ambit in 28 major
workshops. With practically no in-
crease in workshop staff in the last
few years, there has been a substan-
tial improvement in workshop pro-
duction, enabling the workshops to
handle the increased repair loag and
new lines of production. The average
emoluments of the worker have in-
creased and retrenchment hag been
obviated. “Workshop committees” in
eight major railway workshops—one
on each zonal railway—, having func-
tions of a more or less general charac-
ter, have been replaced by “workshop
productivity councils”. These councils
deal with specific productivity aspects
of the workshops. Two reprcsenta-
tives from each recogniseq trade
union, chosen in consultation with the -
unions concerned, are included on
each of these councils.

34. T must also refer in this context
to the Railway Protection Force, an
organisation of the Railways which,
during the few years in which it has
functioned, has shown its increasing
usefulness. The thefts of booked
consignments as well a: of carriage
ang wagon fittings and other railways
materials from yards, workshops,
stores and loco sheds have been con-
trolled. The number of such theft in
1962-63 wag reduced appreciably below
the number in 1959-60, notwithstand-
ing the 22 per cent increase in the
volume of freight trafficc The value
of property recovered has also shown
improvement. With the assistance of
the State Police, the Force has been
able to liquidate a few gangs of active
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criminals engaged in looting loaded
wagons en route. Strict vigilance

exercised by the Force on suspected
personne] has led to a large number
of persons being prosecuted. It may
interest the House to know that dog
squads for tracking criminals have
been used with good results and have
also been deployed to assist the
Government Railway Police and the
Civil Police. 1t would be appropriate
here to refer also to the splendid
performance, during the Emergency,
of the Railway Protection Force per-
sonnel, who were augmented for this
purpose by a special Emergency Fcrece
Reserve of six Dbattalions. They
guarded vulnerable points, areas and
installations, especially on the
Northeast Frontier Railway, to ensure
safe movement of defence personnel
and equipment. It is in the fitness of
things that personnel of the Railway
Protection Force have now been made
eligible for the awarq of the Presi-
dent’s Police and Fire Services Medal’
and ‘The Police Medal’ for gallantry
and meritorious services.

35. A significant  administrative
reform, which is currently in hund,
may be of some interest to the House.
The rapid ang progressive increase in
the number and magnitude of the
Railways’ traffic and other financial
transactions, over the last decade, has
resulted in a more or less propor-
tionate increase in the strength of
the accounts checking ang compiling
staff. With the further heavy
increases in traffic and other activities

in sight, it was felt necessary to
review and simplify procedures of
accounting. Having regarq to the

heavy impact of increased traffic on
station staff and on the traffic accounts
offices, the procedures for accountal
of earnings have received first atten-
tion. Several directives have already
issued to Railways in the current year
(1963-64), in consultation with the
Comptroller and Auditor General
where necessary. These aim at simpli-
fication of procedures and elimination
of wasteful labour and unduly meticu-
lous accounting. The Railways for
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severa] years have been using data-
processing equipment for Statistics.
Some changes in accounting are pro-
posed to be introduced in the coming
year by the integration of accounts
and statistics through a more inten-
sive use of the machines With only
a few extra machines, it will be
possible to take over a proportion
of the arithmetical checks now being
done manually by accountg staff. This
will also reduce substantially the
compilation work at the stations.
There will, however, be no retrench-
ment, as the staff released by the
changes in procedure will be utilised
to handle the increasing volume of
work resulting from the growing
traffic. It is proposed to gradually
extend simplification of procedures to
other branches of the accounts depart-
ment and to other departments of the

Railways. .

56. Before I finish this outline of
organisational and  administrative
improvements, I may vefer to  the

Estimateg Committee’s recent study of
the estimates of the Northeast Fron-
tier Railway, the Chittaranjan Loco-
motive Works and the Integral Coach
Factory. We await with interest the
recommendations of the Cornmittee.

37. The Research, Designs and
Standards Organisation while largely
concerned with problem=s special to
railway operation, has continued to
function in closey coordination with
the National Research Institutions in
the country. It has been decided to
shift the designs and standards sec-
tions now located in Simla {o Luck-
now. The  entire organisation—
excepting only the Chemical and
Metallurgical wing at Chittaranjan—
will be located in Lucknow, where
the Research Centre and some design
ang standards sections are already
located. The shift is being made in
phases.

38. The implementation by the
RDSO of the short-term plan recom-
mended by the Khosla Committee, in
connection with determination of
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waterways and connected details of
railway bridges, is practically com-
plete; the long term plan ig being
processed with the Planning Com-
mission ang the Ministries concerned.

alkali-
for loco-

39. Inexpensive acid ang
resisting paints suitable
motives and anti-corrosive  primers
and abrasionresistant coatings for
railway rolling stock have been deve-
¥oped from indigeneus materials by
the metallurgical and chemical sub-
centre of the RDSO. Spheroidal
graphite cast iron, as a replacement
material for bronze bearing shells used
for carriage and wagon axle boxes, has
been successfully produced by the
Research Centre of the RDSO  from
hot blast Cupola, instead of the con-
ventional electric process, for the
first time in the country. Action for
setting up’ its commercial production
in one of the railway workshops is
in hand. This will reduce the Rail-
ways’ dependence on the costly non-
ferrous alloy “bronze”, whese consti-
tuents are in short supply in the
country. Methods for the refining of
used lubricating oils, transformer oils,
ang axle oils have also been evolved
by the RDSO and pilot plants started.

40. The first design developed in
the country for a 25 KV alternating
current motor coach—for use in sub-
urban services in the Calcutta
region—was evolved by the RDSO in
collaboration with the Integral Cotch
Factory, Madras, and the two suppliers
of electrical equipment for the coach.
prototype motor coaches have already
been manufactured and are being
tested out for operating performance.

41. A start has also been made on
a main line section towards basic
research on the strength of track.
This is necessary to evolve standards
for the track structure suilable to
carry the future intemsive traffic on
the main line ang trunk routes. A
new track-recording car for the broad
gauge and a new dynamometer car
for the metre gauge nave been com-
missioned. A Joint Director, Safety
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Research, has been posted recently to
carry oui research intp methods
and equipment required to ensure
saf. operation of trains.

42. Proposals for strengthening she .
RDSO generally, and in particular the
Research Wing, are under way.

43. The drive towards self sufficiency
continues. The locomotive manu-
facturing unit at Chittaranjan has
maintaineq and even slightly impro-
ved on its target of annual output of
168 WG freight type locomotives, It
ig also now turning out WP loco-
motives for fast mail and express
passenger trains. Capacity is being
developeq for the manufacture of 73
electric locomotives per year in addi-
tion. The first alternating current
(A.C.) broad gauge electric locomotive
turned out frrm *hewn works was com-
missioned reccntly by the Prime
Minister. 21 direct current (D.C.)
electric locomotives had been turned
out earlier. During the entire Third
Plan period, 100 to 110 AC electric
locomotives are expected to be turned
out, with electrical equipment partly
imported and partly supplied by
Heavy Electricals, Bhopal. The Steel
Foundary being set up in the works,
in collaboration with a well-known
British firm, for a capacity of tem
thousand tong of castings a year, has
made good progress and has just com-
menced production

44 All the requirements of meire
gauge steam locomotives in the Third
Plan will be met by the production
o¢ the Tata Locomotive Works, under
the existing agreement betweem the
Government and the Company extend-
ing up to 31st March, 1966. The Rail-
way Board are currently examining
what arrangements with the Company
will be necessary for supplies of
steam locomotives beyond the Third
Plan period.

45. The Diesel Locomotive Factory
being set up at Varanasi took a signi-
ficant step, when the first locomotive,
assembled from imported comaponents,.
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was recently commissioned by Shri
Lal Bahadur Shastri Practically all
the machinery required for the
factory has been ordered and many
of the shops are ready to receive
machinery as it arrives. The factory
expects to turn out two more broad
gauge main line diesel locomotiveg in
the current year, andg 25 more such
locomotives and a few diesel shunters
in 1964-65.

46. The Integral Coach Factory has
bean p-oc7res:iveiv intensifving s:cond
shift working. As a result, itg capacity
hag increased and the out-turn at
present is about 600 broad gauge shells
a year equivalent to 650 in terms of
standard broad gauge third class. The
target of 700 shellg is expected to be
reached during 1964-63. The perma-
nert Fu-anishing Unit attached to the
factory has facilitated the equipping
of the out-turn of shells with the
necessary ancillary fittings. This has
released capacity in other railway
workshops, which were previously
doing thig work of “furnishing”, for
the increased quantum of their nor-
mal repair and other load From
1964-85 onwards the furnishing unit
will furnish all the she!ls produced
in the shell facterv. The production
in the Integral Coach Factory has been
diversified to include electric multiple
unit coaches ang metre gauge coaches.
The manufacture of broad gauge elec-
tric multiple unit trailer coaches is
being done on a regular schedule.
Over 150 such coaches have already
been completed. The regular manu-
facture of motor coaches, of which
two prototypes have been turned out,
will be taken in hand after the proto-
types have been tested. It is expected
that 162 more broad gauge trailer
coaches and 26 broad gauge motor
coaches (including the two prototypes)
will be manufacturad by 31st March
1965. The production of metre gauge
A.C. electric multple coaches in the
Integral Coach Factory is also bein
planned.

47. The Hindustan Aircraft 'Ltd.,
Bangalore (H.A.L) and the private
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sector together have continueq te
supplement the out-turn of the Inte-
gral Coach Factory in the matter of
providing coaching vehicles. HAL. is
now turning out some 230 to 240 broed
gauge passenger coaches a year om
the average. Jessops' out turn of
metre gauge passenger coaches, at
present in the ncighbourhcod of 220
coaches a year, ig expected to increase
to 278 in 1964-85. They are producing,
in addition, Direct Current electrie
multiple unit coaches for which capa-
city has been developed to the extent
of six to seven coaches a month. 58
electric multiple unit coaches have
been delivered against the first ordes
for 100 such coaches and a further
order for another 100 coaches has beem
placed.

48. All mechanical signalling equip-
ment ig now being manufactureg in-
digenously. Some components of
electric signalling are also being
manufactured in the country and
there are plans for expansion in this
field. Though sustained efforts there
hag been considerable increase in the
indigenous manufacture of all kinds
of railway equipment, including track
materials and bridge girders. This
has resulteq in a steady decrease im
the purchase of imported materiale
from. 30.03 per cent of total railway
purchases in 1951-52 to 14-27 per cent
in 1962-63 and consequent proportio-
nate saving in foreign exchange.

49. In the task of development of
indigenous capacity for railway equip-
ment, the Development Cell of the
Railway Board has continued to func-
tion in close co-ordination and liaison
with the Department of Technical
Development and other government
departments and with representatives
of the industries concerned. Steps
have been taken to develop adequate
capacity in the country for a number
of additional rolling stock components,
including ancillaries and spare parts
required for diesel and electric loco-
motives and electric multiple units, as
well as overhead traction fitting..
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50. A reference way made by my

predecessor last year to ‘he export of

some items of track fittings, rolling
stock components angq train lighting

‘equipment. The scope for increasing

such exports and for exporting also

-complete rolling stock, like freight

wagons and passenger coaches, is

being actively pursued in close liaison

«ith the Ministry of International

“Trade and the Indian Missions abroad.,

51. I have already made a brief
reference to an increased ailocation
next year of nearly rupees four crores
for railway users’ amenities, to step
up the programme of providing basic
amenities at al] stations. While keep-
ing within the overall allocatioy for
this purpose in the Third Plan, this
means an increase over the zllotment
in any previous year for this purpose.

52. The electrifying of stations,
wherever power is available at reason-
able rates, has proceeded sleadily. At
the end of 1963-64, the total number
of stations electrified on the Indian
Railways will be nearly 3,000, out of
a total of about 6,700 stations.

53. T am conscious of the impcrative
need to eliminate over-crowding in
trains. According to the periodical
census of thirq class occupation in
non-suburban trains, the percentage
of overcrowding was reduced from
14-6 per cent in 1961 Lo 15-8 per cent
in 1962 on the broad gauge and from
15 per cent in 1961 to 145 per cent
in 1962 on the metre gauge. I am,
however, not satisfied with the small
reduction achieved so far. 1 can but
assure the House that the Railways
are taking al] possible sicps to ease
overcrowding in trains wilhin the
resources available after giving due
priority to freight traffic in the interest
of national economy. The aggregate
increase in the number of passenger-
carrying vehicles during the first two
years of the current Plan, other than
additions made to electric multiple
unit coacheg in Bombay, Culcutta and
Madras suburban areas, was 7-54 per
cent, as against less than 4 per cent
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overall increase in tha number of non-
suburban passengers over the same
period. The very much higher rate
of increase of suburban passenger
traffic, particularly in Bombay, Cal-
cutta and Madras, is being served to

the maximum extent possible in
various ways, as I explained while
outlining the progress of the

Thirq Plan. I may mention that even
here the Railways provided, over these
two years, 8 to 10 per cent more of
passenger services in terms of “train
and vehicle kilometres and seat and
standing accommodation kilometres;
the increase in the number of passen-
gers in the electric suburban areas,
however, rose to a little more than
20 per cent.

54. While on the subject of sub-
urban passenger traffic, I may refer
in passing to the very low charge that
is made for monthly season tickets.
The advantage of a low charge is
even more so far suburban ticket
Lolders in Bombay, Calcutta and
Madras than elsewhere. Even as
between these three suburban areas
there are differences in the charges.
The monthly third class charge in
these areas is equivalent to the mmil
fares for 18 to 9 single journeys, with

the benefit of a taper as distances
increase; in other cities there is no
such taper. The Railways have to

incur large expenditure in dealing
with the heavv suburban season ticket
traffic in the three areas, which
accounts for about 30 per cent of the
total journeys by passengers on the
Indian Railways as a whole. The
season ticket charges were revised,
for the first time, after 1948, only in
1962; even the passenger fare tax
levied in 1957 did not apply to these
charges. The increase in 1962 was
limited to about five per cent, against
a higher increase averaging about 10
per cent in other passenger fares.
The question of what adjustments are
necessary in the basis of charge for
season tickets is a matter which
requires examination.

55. During the first seven months
of the current year, 59 non-suburban
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new trains were introduced—41 on the
broad gauge, 16 on the metre gauge
(including @ pair of metre gauge
Janata Express trains between Madras
-and Madurai) and two on the narrow
gauge—involving an addition of 7,195
train kilometres daily in the aggre-
gate. In suburban services, 23 new
‘broad gauge trains have been intro-
duced, involving 607 additional train
kilometres per day. There have also
been extensions, in the runs, of exist-
ing trains—26 on the broad gauge and
19 on the metre gauge—making up
an additional 1,899 train kilometres
daily. The runs of 18 existing sub-
urban trains have also been extended,
giving an additional 224 train kiio-
metres per day. As one of the
“measures to carry more passengers in
each train, the loads of 208 train
services—I114 on the broad gauge and
94 on the metre gauge—have been
-augmented as aregular measure in the
current year. 826 special trains—430
on the broad gauge and 396 on the
metre gauge—have been run to clear
extra traffic during melas and festivals.

56. As regards the provision of
amenities in trains, the number of
third class sleeper coaches has been
steadily increased. At present there
are 196 two-tier sleeper coaches and
187 three-tier sleeper coaches on 46
pairs of broad gauge trains and 54
two-tier coaches and 168 three-tier
coaches on 40 pairs of metre gauge
trains. The Railways plan to cons-
truct 145 more third class sleeper
coaches on the broad gauge and 150
more of such coaches op the metre
gauge during the remaining peripd of
the Third Plan. This will be increased
further to the extent possible, as there

is a growing appreciation of, and
demand for, the extension of this
facility. Many of these sleeper

ccaches are also used as slip coaches
for through passengers. In order to
overcome certain difficulties expressed
regarding the length of berths in the
metre gauge three-tier  sleeper
coaches, a new design has been evolv-
ed and will be taken up for construc-
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tion shortly. Ten second class sleeper
coaches have been introduced on an
experimental basis on a few trains.
This facility, which appears to be
generally appreciated, will be gra-
dually extended to all important
trains.

57. As the House is aware, al] new
third class coaches are fitted with
fans. In addition, nearly 3,200 fans
were fitted, in 1962-63, in 410 old
coaches, as and when these coaches
came into workshops for periodical
overhaul or other repairs.

58. The overal] punctuality of pas-
senger trains in the current year, as
compared to the corresponding period
of the pevious year, has improved. I
have impressed on railway adminis-
trations the importance of further
improving on the performance.

59. Likewise I have suggdsted sus-
tained attention to improving the
quality of departmental catering
which now obtaing at 95 stations and
on 24 pairs of frains. The improve-
ment to be aimed at will be both by
way of service and quality of food.

60. The Railway Accidents Com-
mittee have submitted their final
report. Copies thereof, together with
the comments of the Railway Board
on the observations and recommenda-
tions of the committee, have been
placed on the table of the House. 1
would invite Honourable Members to
jein me in paying a special tribute to
the Committee and to Dr. Kunzru,
its Chairman, who in spite of indiffe-
rent health, gave himself unstintingly
to this work. Steps are being taken
to implement as many recommen-
dations as possible to ensure a safe
and secure service to the rail users.
Happily, the incidence of train acci-
dents having risk potential has exhi-
bited a declining trend.

14.08 hrs.
[MR. SPEAKER in the Chair]

61. While on the subject of acci-
dents, I may refer particularly to
accidents at leve] crossings. It should
be appreciated that it is neither
practicable, nor obligatory under the
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Indian Railways’ Act, to man every
one of the 19,000 and wmore unman-
ned level crossings in the country.
Nor is this done in any other country.
In the circumstarices it was considered
by my predecessor reasonable and
equitable that the incidence of cost of
manning selected level crossings,
where there has been a growth of
road traffic, should be shared equally
between the Road Authority and the
Railway. As the House is aware, this
formula of apportionment on 50:50
basis was accordingly put forward by
him to Chief Ministers of States and
it found favour with the Accidents
Enquiry Committee and also generally
with the Press. Honourable Members
will readily agree that it is for the
users of the road to exercise reason-
able care and vigilance in crossing
railway track af level crossings if
accidents are to be avoided and that
the Railways have gone to the maxi-
mum length in offering to assume
half the financial 1iability. It has even
been suggested that the Road Autho-
rities, in the alternative, would be
exempted from meeting any share of
the recurring expenditure if they pay
the full initial cost. Most of the
State Governments have signified
acceptance of the principle of sharing
costs and in these cases the Railways
have been directed to proceed with
the manning without waiting for

other formalities being satisfied.

The Railways have also been ins-
tructed to provide ‘STOP’ signs on
the approach roads on either side of
every unmanned level crossing at
suitable points near the railway land
boundary. Such signg will be erected
whether Road Authorities have put
up any road signs or not.

62. I should also mention at this
stage that Railways have recently
been addressed to check up on the
working of automatic warning bells
where provided at manned level cros-
sings, to see if these have been effec-
tive in reducing detentions to road
traffic. Concern has been expressed
from time to time by Honourable
Members of either House in regard to
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the need for replacement of level
crossings at different places by owver-
bridges or underbridges. The positiom
has been explained on several occa-
sions but the House may like to have
an elucidation of this important matter
once again. The position briefly is that,
when the provision of a bridge—either
in replacement of a level crossing or
otherwise—is necessitated by the

growth of both railway and road
traffic, the Railway will bear the cost
of the bridge proper, while the Road
Authority will bear the cost of the
sloping approaches and the extra
width of the bridge such as may be
required by the Road Authority.
The Rallways, in fact, have gone to
the extent of assuming financial liabi-
lity for a minimum width of such
bridges of 24 feet even where the
width of the level crossing replaced is
less than 24 feet.

63. One significant measure in
regard to improving service for freight
traffic, which will interest the House,
is the proposal to introduce, experi-
mentally and in a limited way, ‘Con-
tainer Services’ on the lines of those
offered by other industrially advanced
countries in Europe and America.
Door to door service will be provided
between a few selected cities, to begin
with, by conveying goods in large
unit loads from the premises. of a
consignor at the forwarding station to
those of the consignee at the destina-
tion station. This would eliminate
intermediate manual handling of in-
dividual packages, reduce the inci-
dence of damage ang contribute to a
reduction in packing costs.

64. The Railways also continue to
take various measures for improving
their freight services, like the running
of ‘quick transit’ services, opening of
out-agencies and city booking agen-
cies and introduction of street collec-
tion and delivery services in major
cities.

65. 1t will not be out ot place to
refer ir this context to a proposal te
amand the Indian Railways’ Act to
enable Railway Administrations to
make interim payments speedily to
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claimants for compensation in respect
of death or persona] injuries. These
payments will be subject to adjust-
ment again-t wiat iy be awarded
later by tho Claimg Commissioners
appcinted under the Act.

66. As the House is aware, severai
export commodities were already
enjoying rai]l freight concessions
ranging from five per cent to 50 per
cent. From lst January, 1964, a rebate
of 25 per cent in railway freight has
been allowed to 65 more commodities
comprising products of the engineer-
ing industry, for movement from any
station to any port for export. I may
also refer in this context to the intro-
duction of low wagon rates for the
movement of bananas from certain
stations on the Centra] and Western
Railways to Bombay Port for export.

67. In the context of the national
emergency and with a view to relieve
pressure on rail accommodation, a
rumber of concessions had been with-
drawn from 1st January 1963. After
further review, it has been decided
to graat concessions, in special- cases
to persons attending the annua] con-
ferences of all-India bodies of educa-
tional, cultural, socia] and technical
importance, as well as conferences of
national significance.

68. The evil of tickefless travel has
not shown any significant decline in
spite of sustained measures to combat
this menace. In this, as in many other
matters, public conscience and social
awareness have to be aroused. This
can be achieved only through the
sustainej and whole-hearted co-opera-
tion of the Honourable Members, State
Covernments and public leaders.

89. Complaints have been received
that, in certain cities, tickets for rail
journeys are purchased and seats or
berthg are reserved in railway trains
by persong other than bonafide
Ppassengers, This is with the motive of
subsequently making them over un-
‘authorisedly to others for wrongful
#mins. Since these malpractices, apart
from anything else, cause hardship
and incanvenience to genuine passen-
gars, a bill has been introduced seek-
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ing to amend the Indian Railways
Act. This legislative measure will
prohibit the transfer of a ticket against
which reservation of a seat or berth
has been made and will I hope, act
as a curb.

70. I acknowledge gratefully the
valuable assistance received by the
Railway Administrations from the
various advisory committees at the
numerious levels and from the honour-
able Members serving on these Com-
mittees. We are now furnishing
written statements to the Honourable
Members concerned serving on the
Informa)} Zonal Parliamentary Con-
sultative Committees, in advance of
the meetings, indicating the action
taken on the suggestions made by
them in earlier meetings. This slight
change in the procedure meets the
wishes expressed by certain Honour-
able Members, without entailing any
forma) correspondence and without
altering the informal character of the
meetings, which is so useful.

71. In the context of a social wel-
fare state, and particularly ag the
largest single employer, the Railways
have adopted continuing measures to
improve the working and living con-
ditions of staff. The House is aware
of the measures of social security
recently sanctioned by the Govern-
ment, by way of imnroved family
pension and increases in lower rated
pensions, benefits which the railway-
men will share with other Central
Government employees.

72. The number of staff employed
on the Indian Government Railways
is just over 12.12 lakhs. The cost of
the staff is about 60 per cent of the
total revenue working expenses,
which is more or less of the same
order as obtains on the Railways in a
number of more advanced countries.
Staff expenditure thus comprises the
largest single item of expenditure
and the Railways are conscious that
the staff must be looked after and
encouraged to give of their best in
return. '

73. Besides steadily
medical facilities, the

expanding
preventive
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aspect of health of employees is also
being looked after. The National

Malaria Eradication Scheme and Small
Pox Eradication Programme have
been carried out, in collaboration
with the States, on the basis of
schemes formulated by the Ministry
of Health. The Family Planning
Programme is being substantially
developed and enlarged on lines indi-
cated by the Ministry of Health. The
House will be happy to note that the
Railway  Accidents Committee, in
their recent report, have recorded
their impression that the medical faci-
lities, both in scale and quality, on the
Railways are second to those of no
other organisation in India.

74. Nearly 4,26,000 railwaymen were
housed in Railway quarters at the
end of 1962-63, representing more
than a third of the total staff strength.
Within the resources available in the
Plan, for this purpose, about 11,000
additional quarters on the average
are being provided every year and
improvements are also being carried
out to existing quarters of the old
type.

75. Educational facilities for em-
ployees’ children have progressively
increased. There are now 652 Pri-
mary Schools for the education of
children of railway employees and 63
schools for secondary and higher edu-
cation. Subsidised hostels for the
children of railway staff at important
educational centres, for the benefit of
staff who are transferred away else-
where, as well as holiday homes for
railway staff and their families con-
tinue to be extensively availeq of.
The House is aware of the scheme for
awarding 1,000 scholarships every
vear, from the Staff Benefit Fund, for
the technical education of railway
employees’ children. This scheme
costs approximately Rs. 10 lakhs
every year. Handicraft Centres,
which are also financed from the Staff
Benefit Fund and provide training for
women members of Railwaymen’s
families in various handicrafts, are
given  encouragement by placing
orders on them for the fabrication of
simple articles of stationery and
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clothing required by the Railways.
This supplements the income of rail-
way families and adds to their well
being,

76. Adequate training of staff in
different categories, in the context of
the increasing workload, continues to
receive sustained attention. “In-plant™
training facilities exist on the diffe-
rent Zonal Railways and Manufactur-
ing Units. There are in addition a
number of central training institu-
tions. I may refer to the Railway
Staff College, Baroda, for gazetted
officers, the Training Centre at Jamal-
pur for apprentice Mechanical Engi-
neers, Advanced Permanent Way
Training School, Poona, the Indian
Railway School of Signal Engineer-
ing and Telecommunications, Secun-
derabad, Diesel Training Centre,
Gaya and the Loco Training School
for the Operation and Maintenance of
A.C. Electric Locomotives at Asansol.
The Railways also continue to take
advantage of the offer of training
facilities abroad, extended under the
various technical aid plans or by
foreign Governments and agencies,

77. Facilities continue to be afforded
to the Railway employees for under-
going training in different Workers’
Education Centres. The number of
employees volunteering for this train-
ing is encouraging and is an indica-
tion of a desire for intelligent parti-
cipation in union affairs and better
performance of duties.

78. The House may be interested to
know that recently I decided, as an
experimental measure, that some
deserving workshop employees with
outstanding record may be selected
for going round the country, with
their families, on an organised tour.
One such party has started on their
tour. The facility of a sleeper coach
for the entire tour has been provided
and a senior welfare inspector has
been deputed to accompany the party.
There are already several recognised
awards for good work. I felt that an
award in this new shape, of a free
“Educational tour on wheels”, will
acquaint the railway workers with
industrial advancement in different
parts of the country and the compara-
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tive conditions of work in various
units. The scheme, besides contribut-
ing to national integration, will deve-
lop in the workers an added sense of
national pride and pride in their own
work as part of their contribution to
the nation.

LABOUR RELATIONS

79. Six quarterly meetings of the
Railway Board were held during 1963
with the two Federations, under the
Permanent Negotiating Machinery, at
which several important decisions
were taken. The relations with rail-
waymen have continued to be cordial
and harmonious on the whole.

80. The number of joint committees
of officers and staff at various levels
on the Railways increased to 480,
during 1963, and served as a useful
medium to enlist the cooperation of
the staff in suggesting ways and means
of improving operational and adminis-
trative efficiency and securing
economy.

EXTRA CURRICULAR ACTIVITIES

81. Railwaymen have maintained
their excellent record in the field of
sports. The Railways won the
national championships in hockey,
volleyball, boxing, kabaddi, water
polo, tabie tennis (women), badmin-
ton (women), senior and junior
weight-lifting. They were the run-
ners up in swimming and secured
third place in basketball, cycling,
football and wrestling. Twelve rail-
waymen had the privilege of repre-
senting the country as members of
the Indian contingents in various
international events held during. the
year 1963. Two sportsmen from the
railways were the recipients of Arjuna
Award during the year.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Congratulations!

Shri Dasappa: The Indian Railways
constitute the biggest national under-
taking. Important always as consti-
tuting the major transport system in

MAGHA 22, 1885 (SAKA)

Budger 216
the country, they have had to assume
added responsibilities in a defence-
oriented economy and during a period
of continuing Emergency. Last year
my predecessor made a special refer-
ence to the ready and spontaneous.
response of railway workers when.
overtaken suddenly by the Emer-
gency. We have in the Railways an
organisation qualified and eager to
serve the nation, one of which I ven-
ture to state the country could well
be proud notwithstanding certain
shortcomings of which I am only too-
conscious. I have no doubt that, with
the increasing tempo of work before
them in the years ahead, the Railway-
men will rise to yet greater heights
of performance. In my stewardship
of this vast undertaking I look to the
Pariiament and the members of the
public for support and encourage-
ment. Before I conclude, I am sure
the House will wish to join me in
paying a warm tribute of appreciation
to the vast army of Railwaymen at
all levels, who are maintaining,
operating and administering the
Indian Railways and who have been
giving such a good account of them-
selves.

Shri Hari Vishnu Kamath:
Sir, now that the Railway Budget
has been presented to a some-

what absent-minded ‘if not somnolent
House, may I request that in the fit-
ness of things you may kindly adjourn
the House, particularly in order to
mark and to enable the solemn observ-
ance of Shivaratri. I believe, the
House never used to sit in the past on
the occasion of Shivaratri, as far as I
remember. Last year probably it fell
on a Sunday; so, we did not notice
it. I wonder why there has been this
departure from precedent this year. ...
(Pnterruption).
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Shri Hanumanthaiya

(Bangalore
. City):

I am indeed glad that Hari

An Hon. Member: Kamath.

. Shri Hanumanthaiya: ...... has sup-
ported the observance of Shivaratri.
We, of the Congress Party, for once
support Shri Kamath, though these
holidays have to be cut down. I think,
there ought to be a review of all these
holidays so that we may work harder
and avoid these unnecessary holi-

days...... (Interruption) .
Shri C. K. Bhattacharyya (Rai-
.ganj): The Rashtriya Panchang pub-

lished by the Government of India
holds today to be the Shivaratri. I
do not know why the Government
does not follow the Panchang pub-
lished by itself.

Mr. Speaker: Parliament has been
“following the schedule of holidays
observed by the Government of India
offices and because there was no holi-
day put aown there, Parliament did
not put it down as a holiday. It had
been represented to me—two hon.
Members had written to me—that it
ought to be a holiday today. But it
was very difficult because the presen-
‘tation of the Railway Budget had
-already been put down and by the
leave of the President it had to be
‘done today. Therefore we had to do
it. But if it is the desire of the House,
we can adjourn now. Is it the desire
of the House that it should be observ-
ed as a holiday in future? (Interrup-
tion).

GMGIPND—2007(Ai) LS—21-2-64—890.
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Shri Hari Vishnu Kamath: I did not
suggest a hoiiday at all.

Shri Brij Raj Singh: Now you can-
not divide a day into two parts, half
of it being a working day and the
other half to be a holidav. That is
not possible.

Mr. Speaker: I do not quite follow
the significance of this.

Shri Nath Pai (Rajapur): I fully
share what Shri Hanumanthaiya said
and I would like the number of holi-
days to be curtailed. What Shri
Kamath had in mind—and I endorse
it—was not a holiday but to enable
the devouts to offer prayers, medita-
tions and penance and in that I-am
prepared to join, not in a holiday.

Mr. Speaker: Hon. Members do not
want to give their opinion about the
future and so I will confine myself
only to today. And about that I have
said that I am prepared to adjourn
the House. 1 was talking of the
future that if it was the desire then
we would take care.

Some Hon. Members: Yes.

Mr. Speaker: We will see it later;
I do not take any decision at this
moment.

14.26 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 12th February, 1964/Magha 23,
1885 (Saka).
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